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LEGISLATIVE ASSEMBLY. 
'l'ue8ilay, 10th Mard, 1936. 

The Assembly met in the Assembly' Chamber of the Council House- at 
Eleven of the Clock, 1\.Jr. President· (The Honourab!e Sir Abdur Rahim) 
in the Chair: 

QUESTIONS AND ANSWERS. 

PROMOTION OF CLAss I CLnxs ON THE NORTH WBSTBBN RAILWAY. 

1047. *1Ir. LalclUmd lfavalrai: (8') Is it u fact that a very small 
percentage of grade II posts .exists on the North Western Railway for 
clerical staff in oftlces and at stations? If 80, what steps do Government 
propose to. taklito provide ohances for promotion by grade I clerks 'I 
If not, will Go,!ernment be pleased to lay on the table a statement show-
ing the ~  of sanctions on North Western Railway in grades I and 
II, for certain categories-say office clerks, goods clerks, booking ~, 
luggage ~ , ticket collectors, shed clerks, train clerks, 8.'Od works 
clerks? 

(b) Is it a fact that a sub-committee of the Indian Railways Conferenoe 
Associlltion, under the ChairnulDship of Mr. B. L. Cameron, Deput, 
Agent, North Western Railway, appointed by the parent body, had decided, 
flidc minutes of the sub-committee meeting held in October, 1932, that 
the maximum of the lower grade for the office and station clerical staff be 
fixed at Us. 85? If 80, whv WRS this over-ruled? Do Government, in view 
-of the above-quoted decisi(ln, propose to revise the scales of pay of grade 
jf on the lines suggested by the Cnmeron Committee? If not, why not? 

«c) Will Government be pleased to state the financial effeot of amalga-
mating grlldes I Rnd II for stntion nnd office clericnl staff on the North 
Western RailwllY? 

(d) Is it a fact that the revised poliey of Government in regard to the 
interests on loans, for the railway purposes, as stated by the BOlU'd in their 
memorandum to the Public .Aocounts Committee, is likely to yield II. saving 
of two crorcs of rupees during the next. four years. and a further saving of 
three crores of rupees is expected from the operation of the revised scales 
of pay, recently introduced on the State Railways, and do Government in 
view of the expected savings, propose to afford relief to grade I clerks, on 
the North Western Railway, and immediately start with amalgamation of 
the grades I and II? If not, why Dot l' 

The Honourable Sir Kubammad Z&frullah Khan·: (11) I t ~  it state-
ment on the t.e.ble of the House ~ n  the information reaeW)" available. 
Government con.ider that the Dwuber of posts in tbe grade is sufficient for 
nOl'mal grade to grade promotions on the occurrence of v8CnncicB. 

(b) The reply to the first part is in the negative. The latter part does 
not arise. I would, however, refer the Honourable Member to the reply 
given to parts (a) and (b) of unstarrec1 question No. ,68 .asked by B.hai 
Parma Nand OIl the 22nd FebMlary, 1985, ~ n~ the scales of pay fOr 
the clerical staff in iorce on the North Westilm Railway. . 

( 2175 ) A. 
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(c) Government have not worked out any exact figures but consider that 
the cost of amalgamation of grades I and II for station and office clerical 
staff would be considerable; probably running into recurring expenditure of 
severuJ. lakhs of rupees per annum. 

(d) Government regret they 11re not prepared to utilise savings towards. 
expenditure which, they consider, is not justified. 

8'CltIlmt!t&t shoming t"e st/'engtl, oj cl.erioal (!IJMbliMment in gmtU./IJ and 11 and oer1aita 
other oat!!gorNII in J93S. 

II I 
Percental" 
ofgradeU 

to I. 

--------------.-----+----1-----+-----

OfIloe clerkl! 
Station clerkH 

1,064 
662 

Per oent. 
1,141 93·2 
5,469 12·1 

I 
The &anctioned strength of /P"IIdOfl I and II of categories Damed below all it stood in. 

1936 with the exoeption of Works Clerka, information in reEoy:;e(·t of whom is not 
readily ""/tila hie, is given below. 

Oftice ClerkA 
Goods Clerks 
Booking Clerkfl. . 
Paroel and Luggage f!lerks 
Tioket Collectors . . 
Shed Clerks 
Traina Clerk!!! 

II I 
1,084 

156 
87 
5:{ 
80 
44 
411 

1,141 
1,:i92 
1,061 

492 
824 
270-
1i211 

ASSESSMENT OF INOOME.TAX IN CERTAIN DIRTRIOTS OF THE PUNJAB. 

1048. *Bhai Parma Band: (a) What were the respective amounts or 
income·tax to be levied in the districts of (1) Bissar, (2) Rohtak, (8) 
Gllrgaon, and (4) ~ a , during the years 1981·82, 1932·38, 1988·84, 1984· 
So, 1985-86, and how much of these amounts was remitted every year? 

(b) Bow many 'Persons in the Hissar district were taxed on their esti-
mated income, and how many of them had their account books properly 
admitted during the years 1938·34, 1984·85 and 1985·861 

(c) Are there any reasons for which the amount of income·tax in the 
'Hissor distrir.t, has been enhanced in 1985-86 over and above the amount 
levied in 19S4-85? 

(d) Are Government aware that the district of Hinar has been Buffering 
from scarcity of food for the last five years, and that Government had to 
remit nearly twelve lakhs of rupees in their land revenue, and the people' 
haWI been badly oft dut'ing this period? 

(e) Are Government aware that on account of the money.lenders in. 
debtedness relief laws, the income of the money·lenders class has beenr 
much reduced? 
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(f) Is it a fact that several respectable persons of the money-lending 
class made 11 representation against the officers of the Income-tax 
Department, in December last? If BO, how have Govemment cOD,sidered 
that representation? 

(g) Is it a fact that that representation says that the officers of the 
deparlment advance the fact of large contributions towards the ~ ... 
Jubilee Fund as an evidence of their wealth? 

Mr. A. ••• Lloyd: (a) A statement is laid on the table. The information 
regnrrling the amounts remittE-d is not available. 

(b) The information is not available. 

(c) The year 1935·86 no~ being complete, the correctness of the Bssump· 
tion underlying the Honourable Member's question cannot be verified. 

(d) and (e). Govemment have no information. 
(1) and (g). Complaints in general terms were made in December, 1935, 

but the Commissioner's request for more detailed particulars has not been 
complied with . 

• "Qtflmflnt llhowing ,he IJIIIIflBllment jigYf"e8 (Demand) for the year8 1931·32 to 193/·35 ~. 
'M DiIIWict8 o.f HW/lar, Rohktk. (}urgaon and Kamal in the PunJab. 

. yt'" ..... 

193]·32 
]932·33 
1933·34 
1934-31S 
]935·36 

. 

Hi""",r. Rohtak. Gurgaon. 

1,72,053 1,28,008 79,85] 
1,90,241 1,24,713 89.576 
1.62.145 1,05.993 66.821 
1.73.631S 90.1189 71S.783 
The information is not availabll'. 

Kamal. 

1,48.96 8 
6 
4 
2 

1.56.60 
74.73 

1.30,110 

Pandlt Lakshml Kanta Kaltra: With regard to part (d), did the 
HOl1()umble M '~ Department mRkt' Itn inquiry? 

1Ir. A. B. Lloyd·: The TIIRtter iR prirnRrily the concern 'nf the Local 
Government. 

Pandlt Lakshm; Kanta Jlaltra: Aft.er the noUce of the question, did 
the Honourable Member inquire whether actUAlly there were famine condi· 
tions prevailing there? 

1Ir. A. B. Lloy4: The Department of the Government of India concern· 
ed did not, I think, make any 8u('h inquiry. AS the matter primarily con-
cerns the Local Govemment. 

PancHt Imbml Kanta JIaItra.: Did not the Honourable Member enquire 
whether remission to the tune of 12 lakhs had to be mAlle on account ot 
scarcity? 

1Ir. A. B. Lloyd:: No, Sir. 
A 2 
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NKW APPOINTIID'l'S TO BB OBBA.TlID IN SIND. 

1049 .• 81r Gbulam B1IIII1D Btdaya.tal1ab: Will Government be pleased 
to state: 

(a) how many new appointments are proposed" to be created in the 
Imperial, Provincial, subordinate and menial services in the 
separated Province of Sind; 

(b) the cost of the new appointments in these va:ri()US services. 
9Elparately; and 

(c) whether they have carefully considered the question of the extra 
expenditure involved in the creation of the new appointments 
ill view of the fact that they will have to pass the Bind 
budget and give a subvention to the new Province of Bind? 

The Honourable Sir lfrtpendra Strcar: (a) and (b). Although the staff 
necessary, to enable the Government of the new Province to start func· 
tioning on the first day of its existence, has to be provisionally settled in 
advance, in the case of (!. - large number of appointments the power to 
continue; abolish or add thereto will lie with the new Government. It is 
not possible at present to give details of the number and cost involved. 

(c) The necessit,v f01" keE'ping expenditure as low as possible consisteutly 
with due )'egard' to efficiency haR been, nnd will be, carefully borne in mind 
hoY thE' Government of India in the exerei!;e of their powers of cont.rol and 
in view of the subvention from the Central Revenues. 

Jlr. LaIchand Ravalrai: Tn view of t,he fnct that there is enough 
material in Sind, have Government taken into consideration the fact tha.t 
outsiders should not be imported into the Secretarint and ot,her of6.ces? 

'!'he Jlonourable Sir lfrtpendra SlrCH: My Honourable friend makes 
~ t n Rssumptionl' About. certain mlttennls in Sind. T have not applied 

my mind to that question. I have DO information . • 
Jlr. Lalchand lfavalrai: Mav I inform the Honoqrahle Member that he 

mav talre it from me that there is material there. Will Government give 
an' undertaking that, if there is material in Sind, they will not import 
outsiders? 

The Honourable Sir lfl'lpendra Slrcar: I can give no undertaking at 
present. 

Sir Ghulam BWII&In Htdayatallah! The Leader of the House has not 
replied to my question, which is 0. specific on?-how !"a!lY new appoi?t. 
ments BTe proposed to be created in the Impenal, provIDClal aDd subordm-
ate services .. He has avoided or evaded the issue altogetheT. 

"1'he Honourable Sir lfrt1)endra Slrcar': I have alreadv answeroo that. 
I sBid that it is not possible at present to give details ot the number and 
CORt involved. . 

Sir Gbulam BUIIIn Bldaya\lllah= Have the al>pointments Dot been 
made vet in the various services, Imperial, subordinate and provincial and 
clerical? 



QUESTIONS AND ~ BR . 21'18 

The Hoaoarable Sir .rlptadra SkaIr.:. No. 

Sir Ghulam HUII&ID BldayaW1ah: 'l'hey have been made. 

Ill. s. Satyamurtl: Can Government give It rough idea of the cost, on 
account of the new appointments? . 

The Honourable Sir IIrtpendra Strcu: I can give no further information 
beyond what I have already given. If my friend "'Rnts nny further in-
formation, I must ask for notice. 

Ill. S. Satyamurtl: Will Government have an opportunity of deciding 
this matter, before the appointments are actually created? 

The Honourable Sir IIrtpencira Slrcar: Yes, Sil'. 

Ill. )I. Ana.nthaaayanam Ayyangu: How then is 11 deficit of one crore 
and 0111' lakh arrived at with respect to 'Idle Sind PmvincEI? 

• 
The Honourable Sir llripendra Sirear.: I want notice. 

TmNLy POPULATED ABmAs IN OBTAIN INDIAN PL.uNs AND MOUNTAINS 
OAPABLE OF BEING FORlIIED INTO SETTLEMENTS. 

10M. *1Il. Sham Lal: Will Government be pleased to state: 
(a) whether in the Indian plains and mountains there are thinly 

populated areas capable of being settled in easily by people 
from the populous regions of this country; and 

(b) if so, whether any survey is intended to be taken in the matter? 

Sir Girja Shankar Bajpal,: (a) and (b). 'l'here arc thinly populated IlrBllB 
in Indian plains and mountains, but whether settlement there of people 
from the t ~' populated parts is practicable is open to doubt. In any 
osse. initillt.ive ill the mllttel' reRts with Local Governments. 

Prof. 11. G. It&nga: Will Government eonsider the desirability of laying 
down a uniform policy for the grant of these culturable waste lands which 
extend up to 154 million RCl'es for settling upon it the depressed classes and 
other landless classes? 

SIr GIrja Sbankar Bajpai: That question ill R matter for the LooBl 
Governments . 

• r. S. Satyamurt1: Will Government take into considerat,ion this ~  
tion of bringing more land under cultivation, before' they make up their 
minds about birth control propaganda in this country? 

Sir Girl. Sbankar B&jpi.l: My Honourable friend asked a a~ ~ 
tion about birth control the other day, and my answer was that It IS a 
matter for the Local Governments, IlDd not the Government of India. 

Prof. 11. G. Banga: Will Government consider the calliI?g of a. con-
ference of the Ministers of Agriculture from the various provlDces With a 
Yiew to make them arriving at a uniform policy for diatributing these landa 
among the landless classes in the ditlereDt proTinces? 
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Sir Girla ShaDlw Balp&t:.:. I doubt very much whether a uniform policy 
is feasible. Conditions vary from province to province, but, in any case, 
I can only repeat that, unless the Government of India are approached 
by Local ·Governments, the Government of India can take no action. 

PaOHIBl'l'ION 01' MD.. AMABlIlNDBA NATH OHATTOPADKYAYA, M.L.A., .BOlil 
ADDRESSING ANY PuBLIO MBlIlTING IN TUB MIDNAPORE DIsTBIOT. 

1051. *1Ir. S. SatyamUl1l: Will Government be pleased to state: 

(a) whether they are aware that Mr. P. G. Griffiths. District Magis-
trate. Midnapore, has issued a. notice on Mr. Amarendn 
Nath Chattopadhyaya, a Member of this Honourable House, 
waking him not to address any public meeting within the 
limits of Midnapore District; 

(b) whether they have considered the question that Members of 
this Honourable House should no\ be prevented from ad-
dressing their own constituencies and from ascertaining their 
grievances; and 

(0) what action they propose to take in the matter? 

The Honourable Sir Heury Oratk: (8) Mr. Amarendra Nath Chatto-
padhyaya was not prohibited from addressing any public meeting. but from 
inciting or encouraging others to oppose the peaceful application of the 
provisions of a lllw which had been lAwfull." put into force in prescribed 
arens 

(b) and (c). In view of the answer given to (a). these questions do not 
aristl 

Mr. S. SMyamurtt': Sir. may I ask for some further elucidation of the 
answer which I imperfectly heard? What was the actual order passed on 
Mr. Amarendra Nath Chattopndhynya. an Honourable Member of this 
Hom:e. by Mr. Griffiths. the District Magistrate of Midnapore' 

The Honourable Sir Heury OraiJr: I will read my answer again: 

"(a) Mr. Amarendranath Chattopadhyaya was not prohibited from addressing any 
public meetiDI( but from inciting or enconraging others to oppose the peaceful applica· 
tiOll of the provisions of a law which had been lawfully put. Into force in pl'ellCribed 
areas. 

(h) and (e). Tn view of t.hl' answer given to (a), t.hese questions do not. ari ... •• 

JIr. S. Satyamurt ... : What is that law? 

The Honourable Sir HeDl'J Oralk: I t,hink it is the Village Self-Gov-
ernment Act. 

JIr. S. Saty&murt,t.: What Ilre the actual terms of the order served on 
Mr. Chattopadbyaya by the District Magistrate? 

TIle HODouralie Sir Beury Oraik: I have IriVt'1l all the information I 
havt' ~  from the Local Govemment. I have not got a copy of the 
actual order. 
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JIr. S. Satyamurti: Did Mr. Griffiths. or did he not interfere with 
the right of an elected Member of this House to() come into ('on tact with 
'his constituents who have sent him here? 

The Honourable Sir Henry Chalk: No, Sir. 

JIr. S. Satyamurt1: Mny T know what wa'!! the exact scope of the order? 

The Honourable Sir Henry Oralk: It merely prohibited Mr. Chatta· 
padhyaya from inciting or encouraging opposition to the enforcement of this 
law which had lately been put into force in certain districts. 

Mr. S. SatyamurtJ:: What particular overt acts of the Honolll"Bble 
Member did this order prohibit? Did it prohibit specifically his addressing 
meetings? 

The Honourable Sir Hemy Oratk: No, Sir. 

Mr. S. Satyamurti: What did it act,unlly prohibit? 
The Honourable Sir Henry Oralk': It prohibited him from inciting or 

encouraging opposition to this law. There "'lUI no general prohibition of 
his addressing public meetings. 

Pandit Lakahml Kant. JI&ttr,,: Is the Honourable Member aWllre that 
Mr. Chuttopadhyn:ya, an Honourablo Member of this House, first of all 
wrote to 1\1r. Griffiths, the District Magistrate of Midnapore, !tsking his 
permission to (lome to Midnapore and address his constituency, nocl, on 
receipt of the express permission of the District Magistrate, Mr. Griffiths, 
he went there, and, thereafter, when he wflnted to go.there a second time, 
he was scrved with fI prohibitory order that, he \VIIS not to Rddress Rny public 
meeting? 

The Honourable Sir Henry Oraik: )'1y informllt,ion is quite to the 
<contra!'.\". Th.'rt· Wflt; no Ruch genf'rni ol'dfll'. 

Pandit Lakahmi Kanta JI&ttra: Does the Honourable Memher realise 
that I make 8 difference here? Mr. Chattopadhyaya twice visited the 
district of Midnapore. On the first occnsion. he got Ro written permi.sion 
from Mr. Griffiths. He had beel,l in correspondence witb Mr. Griffiths, and 
he tald him that he wanted to visit his constituencv. Mr. Griffiths made 
a condition prACedent that he should not address them on thf' formation 
o()f union boards. to which Amfll'endra Habu RogTeed. He went to hiM (IOnsti· 
tuenc;v. uddresRed meeting'S. and he got hi!' permission. He nevel' talked 
about anything concerning the union boards. The second time, however, 
when he wanted t.o ~ t his own cODstituem\v, 1\ prohibitory order was 
passed on Mr. Chattopadhyaya not to visit Midnllpore. and Ron order of 
arrest wss passed upon him. Then, the Government of Bengal, at the 
last moment, intervened: and when Aml\rendra nabu waR about w land 
in Midnllfol'e nn order WIIF- pRRsed Rnd thl' ,)rder of ~ t on WflR with· 
drawn. 

• The BoIlourable Sir Hemy Oralk: I have received no information to 
that effect. I asked the Local Government for information and for material 
in order to enable me to reply to tbi. question. J have given all the 
material I have received . 

.. 
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P&Dd1\ Lakabmi KaD\a Jh,itra: In view of the momentous issues in-
volved in this matter atlecting t ~ privileges of Honourable Members of 
this House, did the Honourable Member make any specific inquiry as to. 
the allegations made in this question? 

The Honourable Sir Henry Oralk: Yes, I did. 

Pandlt Lakabmi Kant. Kaltra: Did the Honourable Member sutisfy 
himself that Amarendru Babu got his permission, that he never tried to. 
incite or encourage n~' o  to commit any violent or illegal act, a.nd 
that, in spite of that, Mr.Griffiths bunned his entry into the district of 
Midnapore? 

The Honourable Sir Henry Oralk: That point does not arise out of 
the question. What I wus asked was-was he prohibited from addressing 
any public t n~  The information I bave received is that that is not 
the case. 

Pmdit Lakahml Itanta Kattra: Does the Honourable Member know 
that the Government of Bengal had to intervene at the lust moment and 
see that II. complication is not created by reRSon of t ~ RtTest, of Am Arendra' 
Babu lit, the tim£l of his visit, to Midnapore? 

The Honourable Sir Henry Oralk: No, Sir'. 

PancUt r.kebmt It&nta JIaltra.:. Does the Honourable Membel' not 
know that the Government of Bengal did intervene and tried to see that 
no complication was. created by the arrest, of Amarendra Babll , At the last 
moment? 

The Honourable Sir Henry Oralk: 'rhere iA nothing in t.h(' question 
about that. 

Mr. S. Sa'YBmurtl:: WilJ Government send fol' It COPy of thesf> orders 
passed on Mr. Chattopadhyaya, Bnd place them on the table? 

Mr. PreI1dent (The Honourable Sir Abdul' Rahim): The Honourable 
Member ought to have given notice of thAt question .. 

The Honourllble Member did 1I11-y that· 1111 ordel' was ~  hnt. ~ hilS 
not got the t~ t. of it. 

111'. S. Satyamurti: Mil."] kno\\' whtlthel' <1o"el'Jlment will gf".t the-
text of Mr. Griffiths's ol'rler Bnrl pltwe it on the' tnhle of thiR ~  

The Honourable Sir H8I1I'J Oratk·: I am quit.<.. willing to do thnt·. 

PotUt L&hbmt ltant& JIaItrA.:. Is it not IL faci: t.hnt 1\ spe(linl messenger 
had to ~  sent t.o stOll the urreRt of Amnrenrlrn RHbn ~ Dirl t.h(' Honollrnhle-
Member inquire about that? 

'1'Ilt BOIlOunble SIr BeIIrJ OnOl: I ha'Ye already aaid that I haft 
placed before t·he HOlls(1 the whole of the materiol at my disposBI. 
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JIr. Pruldent (The Honourable Sit· Abdur Rahim):. The Honourable 
Member ought to 'give separate notice of, all these questions. Next 
question. 

PU:u.IC HEALTH OFFICER FOB THE RURAL ABBAs OF. THE AJMEB-Ml!:RWARA 
DISTRICT. 

1052. *Babu ,Jaijuth Bajorla (on bahal£ofRai Bahadur Seth Bhll.'g· 
chand Soni): (a) Is it a fnct that the Ajmer.Merwarli district hl\s got no 
Public Health Officer for the rural B!'ea? 

(b) Are Government aware that the sanitary conditions in the rural 
area in this district are very deplorable and the death-rate is exoeedingly 
high in many parts of the district? 

(c) Are Government prepared to consider the advisability of appointing 
u Director or Health Officer for rural .areas for looking into the public 
health, hygiene and I'anitary conditions of the district? 

(d) Is it, It fILet that the 'popUlation of Ajmer.Merwara district has been 
stLltionary during the last three decades? ' . 

Sir Qirja Sh&Dkar B&Jpai·:: (a) Yes. 
(b) The sanitary uonditions in rural areas in Ajmer-Merwara do not 

compare unfuvourably with those in other rural areas. The death rate 
when compured with the figures for other parts of British India cannot be 
said to be ex(.eedingly high. (Hear, hear.) 

(c) Govprnmcnt Rrp prepnred to examine the matter. 
(d) No. There was fI temporary decrense in the 1921 decade due to. 

the influenzll epidemic. 

POLICE INFORMERS UNDER THE GOVEBNMENT OF INDIA. 

1068. *JIr. T. S. AviDyblUDlam OheUlar: Will Government state: 
(a) whether there ore regular police informers under the Government 

of India; 
(b) whether they are engaged full time or part time; 
(c) whether they are ~  monthly or in any other way; and 
(d) from whioh funds they are paid, and whether the account. nf 

their payment are audited? 

'!'he Honourable Sir Henry Or&1k: (6), (b), (c) und (d). At; I have-
explaintld in reply to II recellt. question, it is essential in India, 8S in all 
other countries, for til(' police to ulle informers in dealing with certain 
olassell of ~ , for confidential enquiries nnd in the interest of public 
security. It is, therefore, necessary for the police to have funds for this 
purpose. ThEl Honourable Member will no doubt understa.ncl that further 
details elllll10t be givPII wit.hout prejudice to the purpose for which th& 
funds OI·e nllotted. 

1Ir. T. S. Avln,ablJm,am ObeUlar: Ma~' I know the nnswer t.o dause 
(dJ of the queE;tion? 

.'!'he BonOlU'&ble SIr "09 OraOE: My answer covered all the parts of 
the question. 
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Mr. 'I. S. AYiDMbIliDg&m Ohdt1ar: Are the accounts of these payments 
'audited? 

The Honourable Sir Henry Oraik: The Honow'able Member will no 
·doubt understand that further details ('(mnot be given without prejudice 
to the purpose for which the funds are Ill10tted. 

Mr. 'I. S. AviDMbtJIDlam Ohett.iar: Under wha.t head of the Budget 
:are these amounts spent? 

!'he Hoaourable Sir Henry Orait.: Secret Service. (Laughter.) 

1Ir. S. B&tyamurti: Is there nn~' c]ass or community from whom these 
'informers are .normally recruited, and do they possess nny minimum or 
;maximum qualifications when rerl"uit·e.d for t·hat purpose? (Laughter.) 

1Ir. PrelildeDt (The Honoumb]!' Sir' Abdur lluhim): Next question. 

AFGHAN P:amOBS DBTAINBD Ili V AlIJOUS PLAOBS IN BB1TI8H INDu. 

1054. *Kr. 'I. S. AviDublUDlam Ohettlar: Will Government state: 
(a) how many princes of Afghanistan aTe detained in various place!! 

in British India and for how many years; 
(b) whether prinlles of any ot·her llount.ry (\re det.ailled here; Rnd 
(c) the t.ota] cost of maintaining these princes? 

Sir Aubrey Metcalfe: (I.\.) und (c). J'resumably by the words 'princes 
-of AfghllniHtllu' the HonClllrnble Mpmher' is refl'rring to Afghans detained 
ir... India under Regulation III of ]818. If HO, his attention is invited 
to t.he j·epl.v given t{) Set.h Govind DaR in answer to his question No. 569 
·on the 18th February, 1986. As regards the latter portion of part (a). 
necesHsry information spcl'if.\ing t.he dnte of detention in ellch cuse has 
been added in (\olumn f\ of the st.ot·pment., n eop." of whieh is placed on 
tht! tnhle. 

(h) No . 

. t 'a '~'  .hollling 1M nalllU oj non·llIIUon SIGle P~ . who Gre not in JGiIB. '*' inlernecl 
- outlfilk and 'heil' allowanen. 

1 2 :1 4 3 I 6 

province Date from 
or Serial Name. Allowa.nce Remarks. which 

Presidency. No. (Monthly). detained. 

Re. a. p. 
Madras PreRi· 1 S. Abdur Rahman ~  0 I) 11·6.26, 

denl'Y· Khan. 
IiOO 2 S. Gbaus.uddin 0 0 12·6·30. 

Khan. 
14 S. Abdul Hakim 150 0 0 .. 6·2·30. 

Khan. 
4 8. Amin.Jan 160 0 0 Re. J,iiOO Do. 
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8 

7 
8 
9 
10 
II 
12 
13 

14 

Hi 

16 
17 
III 
19 
20 

21 
22 

23 

24 

25 

26 

27 

211 

29 

30 

31 

32 

33 

34 

36 

QUB8TIONS AND ANSWERS. 21. 

3 4 6 8 

Date from 
Name. Allowance Remarks. which 

(Monthly). detaiDed. 

Be ••• p • 
Khan Baba eo 0 0 RA. 30Jrar men. 21·9-3'. 

118m owance 
and Re. I daily 
diet allowance. 

Abdul QadWI . 73 of 0 Rs. 32 ~  men· Do. 
sem a owanco 
and Re. 1·8·0 
daily diet al 
lowance. 

Mohd. Ibrahiul 73 4 0 Ditto. Do. 
Mohd. Haasan 73 4 0 Ditto. . Do. 
Ali Ahmad 73 4 0 Ditto. Do. 
Mohd. Ismail 80 0 0 .. 23·8·84, 
Taj Mohamad . 60 0 0 R", .73 6·11·34. 
S. Abdullah Khan. 800 0 0 . , 11·5·28. 
S. Abdul Hamied 500 0 0 , . Do. 
Khan. 
S. Abdul Quaum ~  0 0 24·7·34. 
Khan. 
Khwaja Abdul 86 4 0' .Hs. 46 ~  men· 1l·1!·II. 
. Karim. aem a lowanee 

and Ra. 1·8·0 
as diet allow' 
anlle. 

Mohd. Nasir 86 4 0 Ditto Do. 
Abdur Rahman Jan 86 4  0 Ditto 13·2·86. 
AI·a Mohammad 60 0 0 DiUo ~ . 
Sardar Abdul Khali'l 100 0  0 ,  , 6·'·85. 
Sardar Ghu1am 60 0 0 Roi,I60 29·'·115. 
Jilani. 
S. Abdul Aziz Khan 2!lO 0 0 30·3·17. 
S. Mohd. Allam 300 0 0 18.7·15. 
Khan. 
S. Mohd. Akram fwo 0 0 .. Do. 
Khan . 
S. Mohd .. AIul .. S/o S. M. 14·1·29 . 
Khan. Alcl'aIll Khan. 
S. Sultan Ahmad 300 0 0 .. 20-3-17. 
Khan. 
S. Bher Ahmad 2110 0 0 Du. 
Khan. 
S. Mohel. Sarwar 230 0 0 Ho. 
Khan. 
S. Jluhd. trmar 250 0 0 Do. 
Khan. 
S. Xur Ahmed 250 0 0 Do. 
Khan. 
S. Abdur Rashid 150 0 0 Do. 
Khan. 
S. Mohd. HaBlla.n 200 0 0 14·1·S9. 
Khan. 
S. ~ Samad . , B/oS.M.B .... n Do • 
Khan. Khan. 
S. AbdUl' Rahmall 260 0 0 .. Vo • 
Khan. 
S. Mohd. Umar 
Khan. 

100 0 0 Do. 

B. Gul Mohd. Khan 100 0  0 .. Do • 
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-
1 2 I) 4 Ii 6 

Province Serial AllowanC€> !Date from 
or No. Name. (Monthly). RemarkB. whioh 

Presidenoy. d.taiDed. -- f-' -- -----_ .. 
u nited ProV'inces 36 S. Abdul Ali Khan • 

Rs. a. p. 
350 0 0 ~. 14·1-29. 

~. 37 S. Abdur Rahim 250 0 0 .. Do . 
Khan. 

38 S: AbdurRaufKhan .. Blo B. M. Hauan Do 
Khan.; 

39 B. Mohd. A2im Khan 100 0 0 .. Do . 
40 S. Mohd. Mohsin JOO 0 0 Rs. 30 ~  men- Do. 

Khan. &em a lowance 
and annas 10 

41 Ghnlam Nabi 48 12 0 
daily allowance. 

. Ditto 2-11-33. 
42 Mohd. Din 48 12 0 Ditto Do. 
43 Mohd. Biddiq 48 12 0 Ditto Do. 
44 Abdul Hakim. 68 12 0 Rs. 50 per men- Do. 

IIIlDI allowance 
and annaB 10 - daily allow-
ance. 

45 Abdul Majid 68 12 0 Ditto Do. 
46 Mohd. Jan . 60 0 0 .. Do. 

AJmer.Jd'erwara 47 Byed. Muhammaed 
Alias Bang & Co., 

400 0 0 .. Maroh32.· 

Monthly COllt 

Yearly COlt. 

Companion ll . 

8,505 II 0 

Rs. A,. r. 
11,595 8 0 

1,03,1411 0 (I 

RULES GOVEBNDfG THE IsSUE OF FREE PASSES. 

1060. -Mr. T. S. AvlDaahWn,am Ohettiar: Will Government state: 
(a> whether free passes over Railways are issued to anybody; 
(b) whether certain missionaries are given free passes; 
(0) the rules that. govern the issue of free passes? 

Tu Honourable Sir Muhammad Z&frullah Khan: (8) Yes. 
(b) Yes, but only for the purpose of ministering to() the spiritual needs. 

of certain classes of railway employeeN. 
(c) The rules for the issue of free passes are embodied in the State 

Railway Open Line Code, Vol. II, but these have been so materially 
altered from time to time by the issue of supplementary instructions 
as to necessitat.e the il!9Ue of revised rules which are now under con-
sideration. 

Mr. T. S. Avlnaahlllnpm Ohettiar: Am I to understand that tho} 
passes are L'Onfined only to Christian missionaries or that they are extend-
ed to the religious priests of Hindus aDd Mualimfl also? 



QUESTIONS AND ANSWJilRll. 

nt'Honourable Sir Muhammad Zafrullah lDlan: No, Bir. 

Mr. '1'. S. AviDashiUngam Ohetti.r: 'l'lWlI, what does the Honourable 
:Member mean by saying that passes are i88ued for the purpose of minis-
:.taring to the spiritual needs of railway employees? . 

fte Honourable Sir Kuhammad zafrullah Khan: I said certain classes 
-of t:JDpJo.vet"tI. 

JIr. T. S. AvtnaahUlDgam Ohettiar: Why is it confined only to certain 
-classes? 

The Honourable Sir Muhammad Zafrullah lD1&n: BeCaU8elDembers 
d this particular -cluss Iiol"e 'sometimes postcd in small numbers at such 
st,ations where the ordinary mimstrations of priests of their own com-
munities ure 1I0t :1Vuilable to them, and, if this provision was not made, 
they wouicl be left wit,hout uny ldnd of religious ministration alliogethtr. 
This does not apply to classes to whom such J1"Iinistrat.ions are in the 
-ordinary course available. 

Mr. T. S. AvinaBhlltngam Ohe"iar: What about the Hindus posted 
in Peshawar? Are thpy not ineonvp.nifmcec1 for wRnt of priests of their 
-own community? 

The Honourable Sir Kuh.ammad Zafrullab Khan: The Honourable 
Member does not, oppeR)" to know thnt t ~ Rre R large number of 
pJ'ic!lt"" belonging to tht-' Hindu community in 'Peshawar. 

"DUFFBRIN" CADETS. 

1056. .JIr. T. S. Av1DashUin,am Ohett.tar: Will Government state: 
(a) how many cadets have passed out of the "DuRerin"; 
(b) of these how many are n?w unemployed; 
.(c) whether any company refused to recognise the "Dutlerin" 

training; 
(d) if so, what steps they have taken in those calles; 
(e) how many of the shipping companies engaged in Indian trade 

have Indian cadets on their ships; and 
(f) whether they are prepat'ed to consider the advisability of asking 

all companies engaged in the Indian trade to engage trained 
Indians in their services? 

The Bonourable Sir Kubammad Zafrullah lD1an: (a) I would refer 
the Honourable Member to the reply given by me on the 20th February, 
19S6, to part!! (a) and (0) of Professor N. G. Ranga's starred question 
No. 700. 

(b) The Honourable Member's attention is invited to my reply tel 
part (b) of Mr. B. Batyamurti's starred question No. 1085. 

(c) Bo far as Govpmment are aware no shipping company has refulled 
to recognise the "Dullerin" training. 

(d) Does not ariBE:. 
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(e) Attention i& invited to the reply given by me on the 19th Feb-
ruary. 1936, to purt (b) of Mr. Mat.huradas Vissanji's starred questitG 
Nc. 661. 

(f) 1 would refer the HonourabJe Member to the reply given by me on 
the 24th Februar.y, 1986. to pm1, (8) of Pundit Govind Ballabh Pant.·s. 
Iltarred question No. 744. 

1Ir. T. S. AviDalhiliDgam Chettiar' WiIJ Uovernment issue circulars 
to allthc companief; trnding in Indil! UUlt. they should appoint only 
the cudet'l! trained in t.he training ship "Dutlerin"? 

'!'he Bonourable Sir 'Muhammad ~ lDIu: I have already 
replied ~  questions on this subject put by my Honourable n ~ 
Mr. Sntvamurti. that Government Ill'(; pursuing the matter. 

8oIIBJ,m)fOR TBB INAUGURATION OF A PASSBNOEB SBRVlCB BlDTWBBN BOMBAY 
AND EUBOPB BY CBRTAIN JNDIAN BUSINBSSMBN AND FINANanms. 

1057. *1Ir. S. Sa\yamurti (on behalf of Seth Govind Das): (a) Has· 
the attention of Government been drawn to the speech made by Mr 
Rahimtoola M. Chinoy. President of the Indian Merchants' Chamber of 
Bombay. at the last annual gencral meeting of the Chamber on the 31st 
.January. 1986, wherein he referred to Il Bcheme for the inauguratIon of a 
passenger service between Bombay and Europe by certain Indiau busi-
nessmen lind financiers '! 

(b) Will Government be pleased to state whether they are aware of. 
the fact mentioned in the same speech that British shipping interests were 
not even prepared to discuss such a scheme with Indian businessmen? 

(c) Will Government be pleased to steJte what steps they propose to. 
take to assist the participation of Indian shipping in the overseas trade of 
the country in pursuance of their own promises in that respect? 

The Honourable Sir Jluhammad Zafrullah Khan: (a) Government huve 
aeen II nrWRpilpe.r report. of the flpf:'ech referred to. 

(b) No. 

(c) In pursullnce of their declared policy. Government will always 
he willing to offer their ~oo  offices, if invited, in removing difficulties 
Ilnd promoting 11 settlement of the prohlem of the participation of Indian 
shipping in the overseas trade bv the method of negotiation and mutual' 
agrecm£'nt betwt'en Indian and British 'Shipping interests. 

TBNDERS FOR R ~ AT TANDOADAM AND NAWABSHAH STATIONS ON THB' 
NORTH WESTERN RAILWAY. 

1058. *1Ir. S. Satyamurtl (on behalf of Mr. Anugrah Nara,Bn Sinha): 
(a) Is it It fact that the system of inviting tenders for Railway workR, 
done by the Engineering Department of the North Western Railway, was 
introduced by the Rnilwny Bonrd in 1980, with 8 view to get works o~ 
(·conomict\Uy? 
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(b) Is it 1\ fact t.hat duriug 1981·32. junction arrangement works at 
',fandoadam and Nawabshah Stations of the North Western Railway •. 
Karachi Division, amounting to Rs. 50,000 approximately, were sanctioned' 
by the Railway Board, and for such a big work the· Divisional Engineer, 
No.1, North Western Railwa;y, Karachi, did not invite tenders? If so,. 
why not? 

(c) When were the Work Orders (i.e., agreements for works) of the 
contractor sanctioned. and when were these works finally completed aud 
bills prepared? 

(d) Is it. Il fact that all works at Tandoade.m and Nawabshah were 
divided into sub-works to bring each sub-work, within Rs. 5,000, so that 
tendel'H may not be called and all works mav be done by one contractor?' 
Is it not against the usual procedure? • 

(e) Had this procedure, referred to in part (d) above, been only adopted' 
by the Divisional Executive Engineer, No.1, Karachi, or by other Divi-
sional Executive Engineers on the North Western R'ailway? 

(f) At what percentage, below or above, the schedule of rates were 
tenders for works at Tandoadam station Ranctioned during 1981-82, 1982-88, 
1988-34, 1934-35 aud 1935-36? 

The Honourable Sir J[uhammaci zafruJlAh lDwl: (a) Yes. This 
system wns, how,)vel', introduced by t·he North Western Railway, ,not 
by the Rnilway Board .. 

(b) to (f). 'l'hesl! questionR are based on the allegations in tho 
pamphlet published by 1\ clerk named lsardaRs Chuharmal, on the Karachi, 
Division, North Western Railway. who was discharged in 1932 for vilifying 
his '>uperior offieer. The pumphlet contains various accusations against 
railwR.v otTic!:!!'!': whieh havE' been the subject of independent enquirieA 
by the Divisional SuperintE'ndent, Karncbi, and by the Statutory Audit .. 
Both enquiries found that these ehargcs were baseless. A third enquiry 
on Hie ~a ' '~ t was held in connection with a C8.ge instituted hy 
Tsnrdass Chllhnrmal before t;he Deputy Collector and ' ~ ona ' 
MA!!lshate, SE'hwRn, which was diRmissed on the ground that it was 
malicious and that the nnoo n~  of the rnilwav officers concerned llad 
been more than established. . 

Tn view of the nbove Government do not consider that it is in the 
public interest to enquire further into the matter, particularly as it is 
now nearly five :venrR since the alltlged incidents took place. 

AmmrrnIs FOR P n.~ AT TH1!l MAHliINnRA GHAT STATIONS, BUOAL 
AND NORTH WESTlDBN RAILWAY. 

lO!i9, .Kr. ADUgr&h B'arayan Sinha: (a) Will Government be pleaRP.d 
t.o Rtnt... tile nVprR(7f1 D11m},pr of clRilv nR ~ n ,  ho"ked from Mahendra. 
GhRt. Ben £!'lI 1 and Notih Western Railway, and also the monthly lDcome 
from the said station? 

(h) Will Government he plensed to state whRt BlTRnll'ement. if any. 
there is for th", nrot,prt.ion Rnd t,pmnorRt'v stay of third class pasRengel'R 
nnd also for intennediate class passengers? 
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(0) What is the dimension of the room which is used as the station 
·office? 

(d) Is there only one arrangement for booking of third olass and the 
higher class passengers? If 80, do the authorities ~on '  propose 
J(' take action for booking at sepurRtfl places? 

(e) Is it Q fact that the booking office, the station master's office and 
the goods office at the said station are in only one room 10' x 10'? 

(f) What arrangement is there, if any, for the purpose of latrine for 
·third clan md intermediate class passengers? 

(g) Is there any telegraphic connection between the said station ~ 
the stations on the opposite side of the Ganges? 

(h) Will Government be pleased to state if there is any vera.nduh· in 
front of the said station to protect the passengers from min? 

The Honourable Sir Muhammad Zafrullah Khan: (a) Psssenget's 398; 
'gross earnings monthly average Rs. 12,973. 

(b) There is a hall measuring 19* feet by 13! feet· attached to the 
station office for third class pS!lsengers Rnd a hench is provided in this 
. hall for intermediate class passengers. 

(c) and (p.). The station office in whieh nil work at the station is 
performed is 12 feet by 12 feet. 

(d) Yes, but ti('kets for upper clnss passengHs ure ~ '  from the 
·door of the station office when so desired· 

(f) A municipal urinal and a latrine fare provided attached to the 
.adjacent court situated near the Ghat. which are llsed by passengers. 

(g) There is nc ruilway telt'grRph llonnectiuII, but there i1-l a Govern-
ment Telegraph OfJice very near to the Ghat. 

(h) No. Pas!!ellgers stay in the hfl.ll referred to in my reply to part 
. (b) of the question. A new pas!'lc:nger shed is under construction. 

Prof. •• G. Ballia: Why i!'! not separate latrine provided fo1' third 
·elaBB and intermediate class passengers within the precincts of this parti-
. Clular station? 

The Honourable Sir M"lIamma4 Zafrullah lDlaD: For the renRon given 
in nn'!!wer to pmi (f) of the question. . 

Prof. _. G. Baaaa: Do Government. realise that it is inconvenient for 
railway passengers to go out of the rnilwRv precincts and utilise the 
municipal lat·rine? . 

TIle HOllOurable SIr Muhammad Zafru11&b Dan: As tho municipal 
latrine is adjacent' tc the railway pl'ecim·ts, I do not think any quest.ion 
-of inconvenience arises, 
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Prof. N. G. Ranga: How fa,. is the llluuicipul latrine from the railway 
IJreciuets ? 

The Honourable Sir MuhamDiad. Zafrullah lth&n: The expression used 
in the reply is .. attached to the a ~nt court ", that would mean noL very 
far, probahly a few feet. 

• 
&HBMB FOR DRIVING A ROA.D FROM TURKM:AN GATE TO' JAMA MASJID, DlCLIII. 

1060. *Mr. M. Asa! Ali: (a) Is it u fact t.lmt Government propose to 
drive II road: frolU Turlmuln GilLe to Jamll Masjid. Delhi, tlO open UI) 

.congested areas? / --'-

(b) If so, how far has this scheme progressed, and to whBt extent has 
the Municipal Committee of Delhi agreed to it? 

Sir Girja Shankar Bajpai: (II) lIud (u). With your permisl:Iioll, Sir, I 
shall HIl:.wer a ~ (n) :lI1rl (b) togdher. 

''fhe Honollmhlt, :\/1.'1111)('1' is probt:bly thillldng of the pl"Oposul to 
'('onHi !'lie! It l'olld from ('olln:lUght Plnce to Jamlt M Ilsjicl, T ,,;(julrl invite 
hi;; nttelltion to the ' ~  giVl'1I by me to pmt (d) of Mr. (.'. N. Muthurnnga 
)Tllcl;.lillr'!; Rtarn'cl question No. 502 011 t.he 17th Febl'\JB1j" HJ96': 

Mr .•• Asa! AU: AI'E' Governmt'nt aware t.hat t,he municipality fire 
l'rl'pnreo to recol1Rirlt·r this ~t on  

Sir Girja Shankar Bajpai: T hllvP I'eud n report to thnt. effect in the 
I'rllS'':, but. us T informeo Mr. 'Muthuranga MurtRliar on nn earlier oCCllllion 
we )IropORe 110W to flwuit t,he report of Mr. Hume before t,a1rhig up this 
nni! ot,her conneeted questions. 

NON-:APPOINTMENT OF CIvnUNS OF THB PUNJAB COMMISSION AS DEPU'I'Y 
COJDlISSIONBR AND CHIEF CoMMISSIONBR OF DBLm. 

1061. ·.r. P. S. Kumaraawami ltalu: (a) Will Government please state 
whether the local and special IRws of the Punjab apply to the Delhi 
Province? 

(b) Will Government please StBte .whether the District Bnd Sesllions 
.T udge &nd the gazetted police officers and membel'8 of Provincial ~ '  
.. erving in Delhi belong to the Punjab Services? 

(c) Is it a fact ~t the neputy Commissioner belongs to the Central 
Provinces Commission. and t.b.e Honourable the Chief Commissioner to the 
lTnited P o ~  CommilSion? 

B 
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(d) If the answers to the vreceding parts be in the affirmativc, wilf 
Government please state the reason why civilians of the Punjab Commission 
have ceased to be appointed as Deputy Commissioner and Chief· 
Commissioner? 

"1'b.e Honourable Sir Hemy Oraik: (a) When Delhi was created 8t 
Province in 1912, all local aad special laws in force in Delhi at that time· 
continued, under the Delhi Laws Act of 1912, to apply to Delhi. Since 
1912, such lows of the Punjab or other provinces as have been consi· 
dered suitable have been extended ro the Delhi province according as· 
occasion or' necessity demanded. 

(b) Yes normally; but not necessar1Ty. 

(0) Yes. 

(d) They are still eligible for appointments but the Punjab Govarn· 
ment have been unable to spare oftirers for these appointment!'. owing 
to IIhortage of its cadre. 

CASES UlmD ClIIBTADf LAW8 TRIED BY THE DEpUTY CoMMISSIONER OF B ~ 

1062. ·1Ir. P. B. Eumaruwaml :RaIn.: (a) Will Governmf:nt please state: 

(i) how many cases (1) under the Indian Penal Code and (2) under 
the local and special laws, have been tried by the Deputy 
Commissioner, Delhi, himself during 1934 and 1935, respect. 
ively; 

(ii) how many appeals in security CBses, revision applications and' 
transfer applications were heard by him during 1934 and: 
1935, respectively; 

(b) If the figures be negligible, will Government pleastl state the reasons· 
for this staM of aftairs? 

The BoIlourable SIr HeDl'J Oralk: (a), (i), (1) None under the Penal: 
Code. 

(2) One in 19114 and one in 1935, both under the Child Marriage 
Restraint Act. 

(ii) In 1934 nil, in 1935 two appeals in security cases, two revision; 
applications and one tranafer application. 

(b) The post of the Additional District Magistnte was created in 
Delhi in order to relieve the Dilltrict Magistrate of 8(1 much mllgiatt'rial' 
work 118 possible, and for the same reason ~  Additional District Magis-
trate is invested with all the powerll of a District M t at ~ 
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C.A.U8 UND_ OBTAIN LAws TBIED BY TRB ADDITIONAL DISTRICT MAGISTRATE 
OF DlCLBI. 

1063. *1Ir. P. I. J[umaruwaml Batu: (a) Will the Honourable the Home 
Member please state how many cases (I) under the Indian Penal Code and 
(2) under the local and special laws were tried by the Additional District 
Magistrate, Delhi, during 1984 and 1985 separately, and how many of them 
were summary cases? 

(b) Will Government please Rtate whether it is a fa'ct that there is u 
Notification of the Punjab Government, embodied in the High Court Hllles 
and Orders. to the effect that the appeals from the orders of first class 
magistrates shall be persona.lly heard by the District Magistrate and not. 
by the Additional District Magistrate? 

(c) Why is this direction not being followed in the Delhi Province? 
(d) How many transfer applieations were heard by the Additional 

District Magistrate in 1934 and 1935, and how Dlany of them were IWceptecI 
during each year and how many rejected? 

(e) Will Government please state whether acceptancJl of such appli-
cations is a rule, or rejection an exception? 

(f) In how many such cases were the opposing counsels or the prO&e-· 
cuting inspector not notified. and the applic(t.tions accepted in their 
absence? 

(g) Are Government prepared to consider the desirability of asking the 
District Magistrate to hear these applications himself? If not, why not ~~ 

"1'he JloJ1Ourable IIr BeD1'f Oralk: (a), (1) In 1984, 22; in 1935, 26. 
(2) In 1984, 1258; in 1935, 1801. 

Out of these 1252 in 1934 and 1288 in 1985 were summar,Y C8ses. 

(b) The Government are not aware that this is 110. 

(c) Any such direction would not ~  to Delhi. 
(d) and (e). The number of transfer applications which were heard anIJ 

accepted or rejected during the years 1984 and 1985 was: 

1934. 1935. 
Heard . 1116 176 

Accepted 79 77 

Rejected . .,7 98 

(f) I have not the information but I understand that pleaders al'!t 

heard all a rule. 
(g) No. It is not the habit of the GOTernmen.t of India to interfere 

in such mattera. 

B2 
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EXEMPTION OF INCOME-TAX ON PBNSIONS OF CIvIL OFFICERS AND SUBORDI-
NATES WHO CONTRACTED DISEASES ON FIELD SI:RVICB DUB-ING TIll: 
GREAT WAR. 

1066. *PaDdlt Sri· KrilhDa Dut\a ~a a  (a) Is it a fact that civil 
officers and subordinates when in Field Service Area during the Great 
War of 1914-18 were 0. part and parcel of His Majesty's Forces and held 
relative military ranks according to their substantive pay at that time? 

(b) With reference to their reply to question No. 375 of the lUth Sep-
tember, 1985 in this House, will Government please state whetLer the 
pensions of civil officers and subordinates who contracted diseaseB on 
}'ield Service during the Great War of 1914-1918, and ultimu.tely retired 
from Government service on the recommendation of Medical Boards on 
account of the same diseases, are exempt from t.he operat.ions of the 
income-tax or not? 

(c) Will Government plell:,se state whether a written certificate from I:l. 
responBible and superior administrative officer of an individual's depart-
ment, testifying to that individual's retirement from Government service 
on account of diseases contracted on Field Service, will serve the purpose? 
If not, will Government please state what course is to be followed ~n 
such calies for the exemption of income_tax? 

Mr. A. B. Lloyd: (a) This wall so ill the elise of certain memhers of 
some of the eivil dl'purtments, but not of all. 

(b) Tbe quest·ion to whicb the Honourable Memher refers was under-
%tood to relate tf' pensions ~ nt  to members of His Majesty's Naval, 
Military or Air }'orces and was auswered accordingly. The position in 
rt'spect of civil officers and subordinates is that. exemption from inoome-
t.ux is !!"ive:l in reRpt'ct of cxtr.lordillury pen&ions gran led to such o ~ 
under Chapter XXXVIII of the Civil Service ItegulllVions or under t ,~ 
Arm;y Hegulations, Indin, IlS thp CtlllP lllay be, in respect of wounds :)l' 

injuriul ~  in the performance ef their duties. 

(0) Since the ~ t o  from income-iax i& limited ill the manner jUdi 
explained, a written certificate, such as is mentioned by the Honourable 
Member, would not. serve to secure exemption in the Bbsellce of un nrdm' 
grunting the pension under Chapter XXXVIII of the Civil S('rvir:l' RegUla-
tions or under the Army Regulations, India . 

. 
AsSESSMENT OF INOOME-TAX ON SUPPOSED INOOMBS. 

1067. *Bhai Parma .and: (a) With reference to their answer to my 
. ·question No. 241, part (b) gh'en on the 11th February, 1986 to the eBect 

that t ~ Honourable Member concerned was not aware of any case "in 
which the Inr.ome-ta'X Officers have not cared t,o comply wit.h the orders 
of the High Courts ", Rre Government nrepared to enquire from Lahore 
Office :rege,rding the .Case of one Mr. Badrinath L .. 
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(b) Is it a faot that in &nswer to parts (e) and (d) of the above ques-
tion, the Honourable Member concerned said that even in oases !,f 

'failure of proseoution, he is not prepared to issue nny general instructio!ls 
Bnd that he is aware that there are cases in whioh no refund has been 
given, and if so, will the Honourable Member state any reason for letting 
this state of things go OD"? 

(c) Is it a fact that in answer to parts (e), th, (g) and (h) of the-
above question, the Honourable Member concerned said that he was not 
aware of any such case, and if so, is the Honournble Member preparEld 
to enquire from the Lahore Offiee if there have been nny such case!1? 

JIr. A. B. Lloyd: (u) The Government of Indill lwderstulld th"t tIm 
case of Mr. Badnnath has 'lot been the subject of -the order of UIl," ~ t 
i)ourt but was disposed of in [\ Mngistrnte's Court. . ,,'. 

(b) 'rhe reason is that it does not follow, because 0. proseeution ior 
maldng " false statement or declaration has failed thot the RsseSRllwnt 
concerned has been incorrectly raised. 

(c) Enquiries had slrendJ ~ n made from the IJahore oftk·c. In. the 
case which the Hanoul'abie Memher hM in mind there wos no charge of 
p.xtortion. 

DDUNISATION OF SUPERIOR APPOINTMBNTS IN THB SBCRETARIAT OF THIt 
GOVDNMBNT OF INDIA. 

1068. «Xl. O. 5. KlIthU1'&llla KlIdallar: Will Go\'crnment he plens(:J 
I.e state: 

(a) the numbel' of Indian and European officers in the a 't ~~ 
of t ~ Government of Indill of and abCJ\'e the rank rf 
Deputy Secretary; 

(b) the percentage of Indian officers to the total number of ott ~~  
of and above the r(lnk of Deputy Secretar.V in the Goverb· 
ment of India Secretariat, according to Departments, for 
each year from April 1921 to April 1985; 

(c) what steps have been taken since thc Right on a ~ 
Srinivasa Sastri moved hill Rt~ o t on in the Council of 
State. in 1922 on the subject of Indianisation of the a.ppoint-
menta in the Secretarint of the Government of India; 

(d) the percentage of Indian Secretaries and Joint Secretaries(tn 
be mentioned Aeparately) in the total number of ta ~ 
Bnd Joint Secretaries in the Government of India Secretarillt ' 
in April 1921 and in April 1985: • 

(e) whether in the course of 1986, there will be a change in f.he 
incumbency of the post of t~  or Joint Secretary in 
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Imy Depa.rtment or Departmonts of the Government:tt 
India and if 80, in what Departments; 

(f) whether there is any intention to take advantage of that opportu-
nity to appoint Europeans in place of Indians; 

(g) the Departments of the Government of India Secretariat in 
which posts of a.nd above the rank of Deputy Secretary were 
occupied during the last two years ending with 1st February. 
1986 by Indians, but which are now occupied by ~ o an  

(h) their policy in regard to the appointment. to these posta; 

(i) who is the appointin(( authority, whether the GOVel'Dor GeneraI 
in Council, or the Governor General, or the Member in 
charge of the Department concerned, or the Member in 
. charge concerned acting with the Governor General; 

tj) whether up to 1935 the tenure of the posts' was three years; Rnd 

(k) whether ~  tenUl'e DOW is four a ~ in regard to some of the 
posts, Rnd if so, wbich are those posts and the rt,asons for 
the change'j\ 

The Honourable Sir Henry Oraik: (a) 'fhere are at present in the 
Government of India Secretariat 48 officers holding the posts of Seare· 
t.ary, .Joint Secretary rLIld Deputy Secretary, or equivalent posts, of whom 
13 n.re Indians. 

(b) a.nd (d). I lay a stabement on the table which gives the required 
mformation for the years 1921. 1925. 1930 and 1{J35, which I hope \'rill 
5erve t,he purpose of the Honouro.ble Member. 

(c) and (h). I would ~ t o the attention of the Honourable Member to 
the explanation given on behalf of Government in connection with Resolu-
tions by the Honourable .R.ai Bahadur Lalli. JagdiBh Prasad and t~'  

"Honourable Mr. Jagadhish Chandra Banerjee regarding Indianisation of t. ~ 

Indian Civil Service in the Council of State on the 10th February, 1934. 

(e) and (f). It is not possible to anticipate exactly what changes in Lhe 
incumbencies of these posts will occur during 1936 or how the posts will be 
fllled. In making appointments to these posts. the principle of selecting 
llxperienced and suitable officel's will ~ followed and the claims of suitable 
IndiaI' officerI'. will be duly considered. 

(g) A !!taternent is laid (111 the table. 

(i) The appointmente rest with the Governor General. 

(j) Yes, except that for thE' posts of Secretary in the Legilliative and 
Foreign ond llolitical Departments there waft no specified period of 
t n '~. 

(k) In some cases tlie tenure has been extended for administrative 
reusons, but the whole question is under cODirideration of the Secretaria1i 
Committee. 
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$,.,.".snt ,howing 1M ~nta ' 01 Ineltan 0lte." to ,h. 'olal "umber 0/ oJloM', oj aM ~ 
the ronA: 0/ D,J1Uf1/ SeoreI4rll ." 1M Qovet'nment oJ Indio ~, IJIJOOrdiftg 10 
D.ptM'lmentl,/or ,he 11_.1921,1926, 1930 ond 1935. 

.0. Name or Department. 

-
1 ' Lealalat1ve . 

'2 DefenNl . . 
3 MWtaly FID&nee 
4 ForelP and Polltlcal 

. " FIDIIDCII • • 
·6 Commerce. . 
7 BaD_I'. . 

11111. 1016. 
------

i ~ ~ j 01 
II ! j J I! ! 1 Eo< ... 

SlIORlITAlUlIS. 

1 
! 1 

1 
::: I 

2 A. 
1 
1 
3 

1 
t "i 
2 
1 
1 
4. 
1 8 IIIdU.frleI and Labour . 

II Imperial OouIlCD of Aldoul· 
tu ... R~ ..... "i "i 

1 
10 EducatIon, Health and JAllldI 2 
11 Home • . . . 1 
.lB LePl&tll'e A .. mbl, 

Total 

1 Leldllatlve. 
'2 Defence . • 
.3 IIWary I'lDIIDoe 
4. I'orelp and Polltlcal 
II FIIUIIlCII • 
6 Commerce. . 
7 BaD.ay. . 
8 IndIWtri8 and Labour . 
\I Imperial Couuell of AtIrloul· 

taral R-.roh . • 
10 lIducaUou, Healtb IID4 Landi 
11 Home • . . 
3.2 L8IllII&tll'e Auembly 

Total 

'1 =tll'e. 
II De_ . 
I JrI\Iltary 1'1_ . 
4 I'orelp aDd PoUUoaI 
II I'IDaDCII • • 
6 Comm.roe • 
7 B.a ~. : : 
8 Ind 88 and Labour 
II Imperial CouuoD or AtIrloui. 

taral BeeMrcb • • 
'10 lIducatlou, HealUllIDd LIID4a 
'l1 Ham. '. • 

... , ... 
I '1--1--1' 

18 I ... l' 2 

JOINT BBCBlITARIBB. 

1 ... \ 
"i "i 
"i 

• •• I 

::: I 

'iio 
1 ... r 

::: i 
r 

••• i 

.•. I 
"i ::: 1 

. "1'11--I--l,-: 

.. III I ... ' 

D:8PUTY BBORBTABlJIS. 

~ ~ 
10 r 2 1 ... ! 1 "i 4. ... ... 6 

~ I ::: ... 51 ... ... 1 ... 
51 ..... ... 1 ... 
51 ... ... 1\ .. , ...... I ... 

"i I"i ::: I ... "i 
•• ~  I I II I ... ... 

'11 LePl&tll'e "'-1117 • i .. . ~ ... .. , ... ... 
Total ·IIO I II 10·1\ jlO • , 

I I 

1080. - I 1 

i 
J 

,; II J I!i 

I 
~ Eo< 

... I 1 ' 
100 t ::: I 

i'" ! 
b "i: "lio 
1 

ioo 1 1 I 100 
1 ... I 
t "i I ioo ... 

i 

1 

108&. 

I .; 
II:; I ] 
{? o!I 

i ::: I 
II 
1 ::: I 
: "i "S.t 
1 

1 1 
1 1 
t "i 

-+--1 

100 
100 
ioo 

1'2 i 17 , B : 17041 16 , .'7 

! 1 I 1 10 

"i 
"i "i 

"i I "i 
1 I ... 

... i'" 

"i 1 ::: 

I 6: 1 

"i ~.  
ioo "i "i rOO 

1 '0' ••• 

10 7 2 .·s 

110 I, .. , I ... 1 1 100 
'10 1 ::: I ... 1 ··i • •• ... , 
.. . 51 ... I ... I 1 lit ... .~ I ::i ... 1 "i iiio ... 

~~ 
1 ... 6 • 10 ... 1 1: 1 .. . . .. 

tl t i 100 100 "i "i '10 100 . .. I' 1 100 51 1 10 I ' . .. ... 1 "'j ... .. . .. , ., . 

16 .,1 
I 

6i 
I 

III 21 • 0 
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Ih"TEMENT II. 
SIGI.ment .howing the DepGrtment8 oj the Government oj India Secretariat in which the P08t., 

oJandabove theranA: oj ne1'"", Su;retary ~  held during the laB! 2 year8 ending wieh 
18t February. 1936 by IncUan8 and are n,ow occupied by Jeurol/ean •. 

Department .. 

Bome Department, 

Foreign and Political Department 
Finance Department. . 
JIilitary Finance Departmf'nt 
Defencf' Department . 
Legislative Department 
~t ont of Commercle. . . . 
Railway Department (Railway Board). . 
Department of Education, Health and Lands . 

Departm(mt of Industries and Labour 

Legislative Assembly DPpartment 

Imperial Council of AlI'icultural ReseaJ'('h 

Whather any poatil of and above the r&llk of 
Deputy Secretary were held during t ~' 
last t,wo ~ '  by Indian and are now 

OI,cupied by Europeans. 

The post of Deputy Secretary which wu, 
held by an Indian till May 1935 iw now 
held by a Europt"8n. 

No. 
No. 
No. 
No. 
No. 
No. 

• No. 
Yes. The post of Deputy Secretary 

which waR held by an Indian during a 
port,ion of the period mentioned ill now 
held by a European. 

The Rt~ of and above the rank of De-
puty Secretary were held substantively 
by ~~ o an  durinp; the two yeai'll in 
l)uesHolI, but, two Irulian8 oftitliltted for 
Rom" monthR. 

Nu. 

Yes. Th(l post of Vice·Chairman, Impe· 
rial Council uf Agricultural Research, 
which has t,he st,atull and pay nf a 
Secretary to the Gnvernment of India 
and wal:l oocupied by an Indian fell. 
vacant, on the 26th October, 1935. 
Pending permanent arrangementil 
which will be mado during the current 
year, the post is held by a Europt'an. 
in an ofticiatinp; capacity. 

JIr O .•. ~. ' a lIudaliar: In view of the fact lhut 'tlH' l,pply 
refers to nnswem given il1 the other House in 1934, of which We urc not in 
possession, will the Honourable Member be pleased to CKuse the answers, 
to be printed ~n the proceedings of this House '! 

The Honourable Sir Henry Oratk: It. waR not an ~  to '1 quest.il:rl; 
it wnsa debate on a R.esolution. It. is too long to quote, but it is in the 
official report of t.he Council of Shlte Debates of the 10th ~ , 1984" 
Vol. T, page 28. 

Mr. II. ADUlthaaaY&D&m An'UlIar: Have nn;v of the posts of Ar nv 
Secretary, Home Secretary, Finance Secretary or the Foreign and Political 
Seor<'tar;v heen held at, any time by an Indian up till now? 

The JIonoarabl, Sir Hemy Oraik: That will be found in the statement 
I have laid on the table. 
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JIr ••. Ananthasayanam Ayyangar: May I tllke it 1hut lIO In/Ibn lUll'> 
.. ever occupied Rny of t ~  posts:' 

Sir H. P. lIody: Thel'o WIlS one 'in the time of Akbar, (Laughter.) 

The Honourable Sir Henry Oraik: As far liS I clln 8ec from II perusal r)f 
the st.'ltement, these posts huve not been held ~  Indinns ~  1021. ] 
hBve no informat.ion earlier t·hnn that. 

:Hr. Lalchand JJavairai: How mnnv Joint. Secretaries have l)('el1 Indians 
in. these Departments? ' 

The Honourable Sir Henry Orafk: There have been sonw Indinn;; 11,-
Join't. Secretaries. 

J(r. Lalchand llavalrai: H"lW mnny? 

The Honourable Sir Henry Ora1k: 'I'll(' H0l10uruhh· M('mlwr hud lll'ttl'r 
rend the stntem('nt; it is a long one . 

. JIr. II. Ana.nthasayauam Ayyqar: Hns there het'n no Tndifll1 ('0111-
petent, to hold any of these offices till now? 

The Honourable Sir Henry Orafk: I cllnnot Stl:"; th£' ~ t  mnn IS 
Relected. 

Kr. II. Ananthasayanam .A.yyaular: How is ojt that. no Indinn hus 
been selected? 

Kr. President ('I'h(' Honournhle Ril' Ahdl1l' Tinhim): Thnt is n matter of 
argllmf'nt. 

IIr. S. Satyamurti: Wlmt is the answer to clause (h) of t!J£' '-i1H'Rtio., :: 

The Honourable Sir Henry Ora1k: It iR in regllrd to that that l' ill\'it,c.I 
the !ltt('ntion of the Honomohle 1\femIwr t.o tIl(' Rpf'('ch in thf' other ~ '. 

Kr. S. Satyamwti: ]' wimt. loCI Imow wha.t is t1w pl'Ct;ltnt o '~  of tho 
Government of Indin wit.h regllrd 10 Ilppoint.rOfmtr.; to thes,," pnRt!ol. .11:1 it 
TudianiRatioll, 01' is it Europcanisation? 

The Honourable Sir Henry Oraik: It was stnted quit; dearly .th?r£' 
that e'Cperienf'erl :mrl !'Zuitnhle mcn Rhnll be f'elt'cted: nnd. In t.he majority 
of (,8ses, a previous trainiIlp' in the l)rovim:inl ~tn t  iR considered 

~  . 

Kr. S. Sa.tyamurtl: l\IIIY I take it,. therefore, thllt· there is n~ definit,) 
voHey of Indianisation in respect of the!ole PO!olts. thnt is to ' n~', ~ them 
by the he!lt nnd most competent Indians? \ 

The Honourable Sir Henry CJralk: There is no prE1ferenee. 

1Ir. S.· SatyamurU: Why not, when this is India. and we are paying 
the money? 
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Mr. Prelident (,l'he Honourable Sir A'bdur Rahim): This cannot be 
,carried any furthel'. Next question. "" 

.APPoINTMDT OJ' AN INDIAN AS DlDPU'l'Y SEOBBTAB.Y 01' 'l'lIB FIN.urOJl 
DlDPABTMEN'l' 01' THE GoVEBNJIENT OF INDIA. 

1069. *1Ir. O •••• uaomanga Jludallar: (1\') Is it a fact .that no Indian 
Ihas held the post, of Deputy Secretary Rnd above in the Finance Depart-
ment since 19251 If su, what is the n:nson for it? 

(bj What n.re the principles governing the appointiment to bhese pc .. ts? 
(c) Is it not a fact that for the post of Deputy Secretary J. ImfJwledge 

,of accounts is essential? 
(ell What are the qUQ,litielltions of the present incumbent. of the post? 

The IloDourable Sir .Tame. Grigg: (a) The answer to the first part is m 
the negative, and the second does not, therefore, arise. 

(b) to (d). Appointments are and will continue to be made solely on 
groundR of merit. Beyond that, 1 have nothing to say. 

<CoNSTl'l'UTION OF THE PoLITICAL SBCTION OJ' THE HOKE DlDPABTMENT 01' '11m 
GOVEDMlIINT OF INDIA. 

1070. *][r. O. N. Jluthuranga lIuda1iar: Will Go\'ernmcnt please 
.state : 

(a) the present cOllstitution of the Home Department of the 
Government of India, lind ~ subjects assigned to thf' 
different officers of and !lbove the rank of Deputy Secretary; 

(b) if there is a 'Political section' und if so, the work done in 
that section, Ill'd the officer in charge of that pection; 

(c) when it was eonlltituted; 
(d) the number of clerks and Assistnnts, and how mnny of them 

are Europeans, Anglo-Indians and Indians; 
(e) whether the present Superintendent is an Indian or an Anglo-

Indian, or a European; " 
(f) whether since the f'll'eation of this section" the Superintendent 

has always been an Anglo-Indian or a European; 
(g) whether any special qualifications are l'equired to bold the post 

of Superintendent, and if so, whether during all the yeara 
since its creation, no Indian has been fit to hold it; and 

(h) whether they are prepared to consider the advisabiJity of 
post.ing an Indian Superintendent to that post 1 

The Honourable Sir Htnry Oralk: (a) A stlltement conteJining the 
information is laid on the Table. 

(b) and (0). Yes; t.he Section ",as created in 1007 Ilnd deals mainly 
'WiUI work of n pohtical nature, ;.1'.., polit,ienI movements, commUIIRI 
di"ltllrbaTlces, passports, foreiguers (so far as they came within t,he p'ilrvnw 
of the Home Department) and 1lhe Information Bureau. The Deputy 
BecrptBry is ~n charge of the Sectbn, but many urgent and ~ o t  

-C!ases Rre submitted to the Secretary ,liree.t. 
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(d) At. present three Anglo-Indian assistants and five Indian clerka 
$l'e smployp.d in the Section. 

(p.) He is a European. 
(£) Yes. 
(y,) ~  (h). Xc. spcciui 'lualificat"i,ons are required and Government 

propose to observe, in the future, the same considerations 1\8 they haw 
·done in tha i,ast in filling the posts of Superintendent in the Department. 
·namely, t.he &uit.aLility ami past· eJ!.perienoe of the person concerned snd 
:tne aillJlinish·llov"l convenience of the Department as a whole. 

S .. eme"'-
The permanent lItatf of the Home Department ona ~ of 1 8ec:ret.ry. 1 ~t. 

Secretary, 1 Deputy Secretary, 1 Under ~, 1 Asilitant Secretary, 5 BUporlll-
'_dents, 26 First Division aBliatants, 38 clerks and 6 shorthandwriterl. 'I'here are » 
present an additional .Toint ~ and an additional Deputy Secretary on .. 
t8lllpnrary hasis. The work assigned to officen of and above the rink of Dlputy 

.:t!eoretary is indicated in the list below which is not ex·hauative. 
1. A.dditional Dcpu.f.y ,'Jpr,u.taT!I.-Questiona relating to: 

(i) recruitment for the ~a  staff of the secretariat and attached offices. 
(ii) communal repJesentation in the services . 

• (iii) High Courts, Chief Courts and Courta of Judicial Commislioners . 
• (iv) Civil and Criminal Law. 
(v) The All-India and Central Services in general and the Indian Civil Service. ia 

particular. 
(vi) The Public Service Commiyion. 

2. Deputy Secretll'ry.--Questions relating to: 
(i) The general political situation. 

(ii) Cont1"01 of arms and ammunition. 
(iii) The Indian Po ~, the military Police Forc.. and the police iQ miaor 

administrations. 
,(iv) The Intelligence Bureau. 
~  Thd BUI'eau oC Public Information and general queatiODl relating to 

publicity. 
(vi) The office establishment of the Home Department. 

(vii) Thll admission of foreigners into India. 
(viii) ThE' repatriation of Indians from abroad . 

.4. A.dditional Joi1lt Secretary.-Questions relating to: 
(i) Constitutional matters. 

(ii) High Courts, Chief o ~ and Courts of Judicial CommiBaionerl. 
·(iii) Civil and Criminal Law . 
. (iv) The procedure of the G'ovemment of India, 
.(v) l'rilODa. 

;(vi) The Andaman and Nicohar bland. (excluding qU8ltiODl relating to fOl'elN) 
Bnd Coorg and the genel·al and judicial amniniatration in Delhi. 

(vii) The Warrant. of P ~ n t  and ceremonial at~n. 
(viii) Naturalization. 

4. Joint Sccretarv.-Mattera arising out of the iatrodaction of the new conltitution 
which includo the drafting of rules and regulations under various lIICtions of the 
-Government of India .4.'-1, 1935, and of the Order in Council under the third ..,hedul. 
~ t.hM Act., the amendment of the existing rules relating to the All-India Berne. 
.and the revision of the Warrant of Precedence. 

S. Tlt.e Secf'etutll, i. responsible for all the work of the department and in pam-
eular dea.1a with all the matters in the Deputy Secretary'. lilt. and all the matten 
.xcept NOl. (iii) and (iv} in theo additional Depllty Secretsry'. list. 
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APPLICATION OF STATE RAILWAY LEAVE RULES TO THE TEACHERS IN CERTAIll 
EAST INDIAN RAILWAY ScHOOLS. -

1071. ·Pandtt Lakahml Kanta Jlaitra: Will the Honourable Member 
in charge of the Rn a ~ l>e pleased to state whether by Ra ~  Board's-
let,ter No. K-84-S.C.-28 of the 11th May, H135 , teachel''S in the East 
Indian Hnilwny SChOO)H in t ~ plftim; have bt'en brought under the State 
Railway ~ R  Rules puhli!'!hed with t.he Uwilway Department's Resolution 
of the 20th :February, H130 with cert,ain modifications necessary for 
vacution departments"! 

The BonOurabl& &ir Muhammad Zafruilah lDlan: Yes, Sir. 

APPLICATION OF STATE RAILWAY LEAVE RULES TO THE TEACHERS IN OERT"AIlf 
EAST INmAN RAIL"'AY SCHOOLS. 

1072. ·Pandit Laklhml Kanta Maitra: (u) I!' i1 It fnct dInt b.v Rule 
2(n), Ute St,utp RnilwllY Lenve Hules, when th(''y were int,roilueed. were-
J1Jad3 .lpplil)ahle to emploJee!'! nppointrd on or after t1w 1st, April, HlBO Rnd 
that they hnd no retl'Ospective effect? 

(lJ) Is it, R fact, that, by RnilwlIY Hoard's letter of 11th Ma,v, 19R5, all 
iPllclwrs, Poven thollgh appointed long" before l!'\( ATwi!. 19i!O, were brought 
under the new lenve rule'!? If so, why wm; II dt'pnrture made in thecllse 
of tORe-hers appointed bl'£oro 1st April, ]930? 

«.) Is it u fact that the UailwllY Board's letter provided that, Iif there 
were flny SLUff governed by other rules, tht'ly should be given the option of 
electing to cvme under the new rules ref!'rred to or of remaining under the 
l"lles by which they were then governed? 

(d) Is it r. fact that the Committees of several East Indian RailwlL.v 
Schools hnvt· throllghout applied tIll.' Ea!olt Indian a n ~' Lpnn' Rules to-
the teuchers employed t.hereill? Are Government prepared to make 
enquiries :' 

«') Is it II fHc't, thnt thp Huperintclldellt, .Eust. ludillIl Hai,lwll.Y 8chool8, 
in his minuhl shE'et A. R. laG of ~ n  l\Jny ]93;;, refused t:> give the teachers 
the option whidl tho Hailwa)" Hoard had directed, shollid be given to 
them? 

(f) Arp. Government prepared t,o direct such enquiries to be made and. 
where it is fonnel thai certain rules were heing applied to teachers, they 
should be given the option? If Hot, why not '! 

The Honourable Slr Muhammad Zafrullah ]glan: (a) These rules al.J()o 
~' to t.hosp t o ~ who were n l'pointed prior to 1st April. Ul30, 

on tlw eonclitioTl that ",hell tIl(' "t'\"ispd rlJlps for Htutp Railway employees 
werp introduced they would be hrough1 under them. Other staff were, 
howe vcr , gi VCII tIll' opt.ion to rl"tlllrin lIudt'r til(' old rules or to plect ·to 
corne under the ~o  8b,te llailwtlJ LClWl' Rulf'8. 

(b) nnd (c). Hulci< were made upplicuble to all st,aft who were not, 
governed ~' allY definite hmve rules o ~' as Government considered 
thnt t,('ncherK in railway schools should he governed hy definite leave rules. 
Staff toO whom definite leave rules were previously applicable were given 
the ontion to rptnllin on ill£' old rules or ele('t to comp under the new 
Lenr:- Rules. -
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(d) The reply to the ti"st JlIII·t of t.he question is in t,he at n~ und 
·the latter part does not arir.e. Previollsly the Committees of Mauage-
ment of certain schools granted leave to teueherN, at tiwil' discretion, to 
'whom no defiuite rules were then al,plicuble. 

(e) Government urc informed that 'the nl1uut,e sheet in quest.ion re-
ferred to European und Anglo-Indian and Indinll sehoois on i1w pluins. 
As there had been 110 ueceptml code of I'ules for the grullt of n~ to 
teaching staff of such schools 110 question of exereh;ing ~' option llI'ose. 

(f) Government do not conRi(ler any enquiry necessary . 

. APFuOATION OF STATE RAILWAY LEAVE RULES TO OERTAIN TEACHERS OJ' 
EAST INDIAN RAILWAY ScHOOLS. 

1073. ·Pa.ndlt Laklhm1 Kanta llaitra: Are Government prepared to 
direct that the State Railway Leave Rules shall apply only to ieuchers 
recruited on or after the 1st April, ] 930, as in the case of other employees? 
If not, why not? 

The JIoDour&bl& Sir Mubammad Z&fru11ab Kbu.: No. In this oonnec-
tion I would refer the Honourable Member to the reply which 1 have just 
given to parts (b) and (c) of his question No. 1072 . 

.Al'PLIOATION OF NEW LEAVE RULES TO OERTAIN TEACHBRS OF EAST INDIAN' 
RAILWAY SCHOOLS. 

1074. ·Pandlt Laklhmi Kanta Ma1tr&: (a) Is it a fact that the RaihHl:; 
Board has recently decided in letter No. E.-34-SC-28 of th(\ 11th May, 
1935, to run the Hailw;lv schools on the lilles of thl' Provinciul GOVtlrn-' 
ment schools? . 

(b) Is it a fact that Provincial Governments have a»Jllil3d their revisod· 
lenve rules only to teachers appointed on or after a oert,ain d::tt.e and toO 
those appointed before, if they were appoint,ed provisionally w\th n wlLrn-
ing? IiI it a f(lct that teachers appointed before tlutt date nre governed 
by tbe old rules? 

(e) Are Government prepared to consult the Education Departments of 
thE }lrovinces, whi(.h. a t~ 1.1180 contributing toward!> the maintenanctl of 
t.he s(lhools, :is to whether they consider it reasonable to lIpply t.he neW 
leave rules to teaohers nppdinted long age.? 

'!'be Honourable Sir KubaDiDJad Zafrullall Kban: (a) The mnt,tel" is 
still under consideration. 

(b) Government have 110 information. 
(c) No. I have already stated that the OovernmentJ considered <ii' 

necessary to have a set of rules for teachers employed in railway ~oo . 
who we;e not previously governed by IIny definite rules. 

P8lldtt LaJa!bml ][ana lIalUa: With regard to ~a t (d), did the 1I0n-
1>urable Member ma'ke nn~' inquiry to ascertain whether th(>, ulJegut,ion 
therein is correct? 

"1"he Bcmoarable Sir Mubammad ZafraUaIl Dul: No, Government do 
not think that. any inquiry ill necellsary. 
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APPLICATION OF STATE RA.n.WAY LEAVE RULES TO TuCHERS IN THE EAs'1'" 
UDIAN RAILWAY OAKGBOVE EUROPEAN 8oB:oOL. 

1075. ·Pandlt Labbml KaDta llaitra: (a) Do the new State Railway 
Leave Rules as modified for vacation departments, apply to. teachers in 
the East Indian RaiTway Oakgrove European School? If not, why not?' 
And why are they applied only to the Indian schools in the plains 'I 

(b) Do Provincial Governments make any distinction between teachers. 
in Hill schools and those in schools in the plains, or between Anglo-Indian 
teachers and Indian teachers? Whv does the Railway Roard make such· 
distinction? • . 

(c) What are the leave rules by which teachers in the Oakgrove 
European ·school are governed? Are they governed by the East Indian 
::Railway Leave Rules? When were these rules first made appUcable to· 
Buch teachers 'I 

(d) Are Government prepared to consider the desirability of bringing' 
lmder the same rules ull. the teachers in the Railway schools, whether for-
Indians or Anglo-India.ns and Europeans, whether situated in the hills or 
in the plains 'I 

(e) Are Government nware thllt teachers in the plains work under-
more trying climatic conditions than those employed in the hill schools? 

The Honourable Sir Muhammad ZafruUah Khan: (8') Yes, to the teach-
ing staff of the Oakgrove School appointed on or after 1st April, 1980 .. 
The Rules also apply to the teaching staff in European, Anglo-Indian and. 
Indian schools in the plains. 

(b) and (d). As regards the first plll't Government have no information. 
As regards t,he second part of (b) anrl (d) the rules now introduced sre· 
applicable to the teaching staff in all railway schools without any dis-
tinction. " J 

(0) Teaching staff at Oakgrove School appointed prior 00 1st, April. 
1930, have throughout been granted leave on the basis of the old East 
Indian Railway Company's Lea\'e Rules on the merits of each case since· 
1921. 

(e) Yes. 

1Ir. LalchaDcl :Ravalral: May I know from the Honourable Member ... 
"ith reference to part (a) of the question, whether the Oskgrove European. 
school is exclusively for Europeans? 

"!he Bonouab1e Sir MuJaammad ZafruUab. Khan: I would require notic&; 
of that question. 

LBAVB RULBS OJ' TEACIIlDBS IN THE EAST INDI.ur RAILWAY ScHOOLS m TId: 
PLAINS. 

1076. ·puuUt LakIhml J[anta Kaltra: (a) What are the leave rules which 
govern State Railway employees recruited between 1.925 and the 1st! 
April, 1930, when the State Railway Leave Rules came into force? Are· 
t;JIaeBe governed by the Fundamental Rules? 
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(b) Is it a fact that tea'Chers in the East Indiall ·Raiho;ay ~ oo B in tha 
plains were first declared Government servl1nts (and State Railway 
employees) only in June 1928, by the answer to Pandit H. N. KunZfu's 
question in the Legislative Assembly on the 1st February, 1928, and by the 
Railway Board's letter No. 6404-E. of the 26th June, 1928? 

(c) Is it a fact 'that hefore June 1928, they were considered to be only 
servants of school committees:l 1£ so"vhy were they Dot brought under' 
the Fundamental Rules (like other employees recruited at that time) sub-
ject, of course, to the provisions of Fundamental Rule 82 (b) applicable tt' 
vacation departments? 

(d) Is it a fact that Mr. Smith of the Indiun Educational Service was' 
deputed in 1931 to inspect the Railway schools in the plains with a view 
to milking recommendations for the introduction of improvements in the' 
existing ~t o  of administration of Railway schools? 

(e) Is it 8 fact that in para. 89 of his report, Mr. Smith reoommended' 
that it is desirable that such of the ~a  sa have been declared to be' 
Government servants, i. e., non-gazetted Railway servants of Al:liatic domioile 
(according to the declaratioll in the Assembly and the Railway Board's letter' 
referred to above), be allowed to elect the old leave rules and be governed 
by Fundamental Rule 77 (8) (ii) , 80, 81 (c) and (d), 82 (b) and 87 (b) (i)r 
and that even in the case of those who were declared State Railway servants 
and who elect-ed tht' nt'w St.ate Ruilwny Leave Rules, a provision similal' 
to (certainly not more rigorous than) rule 82 (b) should be added? 

(f) Is it a. fact that he did not recommend the provision abolishing: 
leave on average pay even in cases of illness supported by a competent 
medical authority? 

(g) Will Government be ~  tc state the reasons for which the' 
recommendations were rejected? 

The Honourable Sir Mubammad Zafrulla1l Khan: (a) Government are' 
informed that the subordinate staff, other than school teachers, recruited 
after the 1st January, 1925, and before the 1st September, 1928, are 
governed in the matter of leave by the Fundamental Rules. The sub-
ordinate staff engaged between 1st September, "1928, and 1st April, 1980, 
with a warning that they would be governed by the new leave rules "heIr 
introduced, are governed hy the new State Railway Leave Rules. 

(b) Yes. 
(c) Yes. The fact that they became railway servants even though en-

gaged by Local Committees of the several schools did not neceslitate-
altering their terms of service or granting them privileges to which they 
were not previously entitled. 

(d) Yes. 
(e) Yes, with the exception of a few phrases. 

(f) and (g). GO""ernment did not accept Mr. Smith's recommendation-
as the v did not consider it necessa.ry to bring under the Fundamental 
Rules staff who were not previously governed by any definite leave rules, 
and were prior to 1928 considered as servants of the Managing Com-
mittees of the several schools who had framed no definite leave rules anel 
granted leave to teaching staff at their discretion. 
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Pandit Lakshmi Kanta Maitra: Did Governmllnt upply t·heir mind to 
.thc report of Mr. Smith:l 

The Honourable Sir Muhammad Zafrullah Khan: Yel', Sir. 

DISCONTENT AMONG TEACHERS IX THE EAST INDIAN RAILWAY ScHOOLS. 

1077. "Pandlt Lakshml Xanta Maltra: (u) Were the tenehers in the 
Hllilway schoolli Uailway servRnts hefore the declarntions of 1928, Ilnd will 
Oovernment be plea.sed to state why such of them as had been recruited 
lung before 1st April, 1930 were not. brought. undt'r the old Enst Indian 
ltailway Rules? 

I,b) Are o n ~ nt aware thnt this action of GovernLlent hat! ('aused 
hnl'dt;hip to and hRS aroused great discont.ent among many old t a ~  

The Honourable Sir Muhammad Zafrullab Khan: (u) 1 would refer 
the Honourable l\fembl"'1' to tlltl 't~ .  givclI to l,urts (el, (f) and (g) of his 
qm'stioll ~o. 1076. 

(b) No. 

LEAVE ON AVERAGE PAY IN CASES m' ILLNESS FOR TEACHERS IN 
THE EAST INDIAN RAILWAY l'ICHOOLS. 

1078. *PancUt Lakshml Kama Matva: (a) Is it a fact that. under the 
l1e\\' rule 24 of the -State HaiJway Leave Rules, teachers ;.n the East Jndinn 
Ruilway schools in the plains, because they ha.ve ordina.ry school vacations, 
<lannot be granted leave on Iwerage plly even in cases of bona fide· illnegs' 
,certified by the Hail way medical officers:' 

(b) Will Government be pleased to state the principle behind the said 
lule? 

(e) Are Govel'llment prepared to reeonRider the posithll:l 

The ~ a  Sir Muhammad Zafrullah lD1an: (8) Yes, the staff avail-
ing of Hchool vocation ' ~ not entitled to leave 011 averuge puy under 
Uule 24. 

(b) .GoveruUleut cOllsider that a ~ t on should be made from leave 
curlled in respect of stuff who enjoyed full ,'ucldioll, 

(c) ~o. Guvernment n~ ' I.hat tIlt' "('qllirem('llts of tIlt' case are 
lIJet. ~ ~ n' 011 half an·mgt' )lH." whieh i,; udlllissihle Illuh'r t.he Uul!'!>. 

'SUBSCBIPl'IONS PAID BY PRovncmAL GOVERNMENTS IN INDIA AND BURMA TO 
CBTAIN NEWS AGENCIES. 

1079. *Pandlt Sri KrlahDa DuUa P&1lwal: With reference to the Hon-
oura.ble the Home Member's reply to Mr. 'r. 8. AviuHshilingum Chet.-
t.iur's IIllstarred question No. 295 OJI April 1, 19iJ5, thnt II sum of 
Us. 61,200 WIlS provided in the hudget to meet the cost of subscription 
to News Agencies, namely the Reuters and t.he Associated Press of India, 
will Government be pleased to state: 

(i) the amount. of Buch 8ubscriptions, which eaeh of the Provincial 
Governmentll in India and Bunna pays to the SHlIle nl:W8 
agencies; 
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(ii) the terms of arrangement. referred to in the Honourable t.he 
Home Member's reply to t.he UDstarred question referrf'd to 
above and the period for which such arrangement W:.08 
entered; 

(iii) whether they consider the desirabilit.y of obtaining some relief 
for the Brit.ish Indian taxpayer; and 

(iv) whether they are prepared to Jnstitute 81n enquiry int.o these 
~ ? 

'the Bonourable Sir Benry Oratk: (i) lmd (ii). Under the terlD" of the 
eontract with Messrs. Reuters, Ltd., that news agency is required to 
supply their messageR be fluch officers of the Government in British India 
as shall for that purpose h(' nominated from timlJ to time by the Govern-
ment of India in return for the payment of Us. 49,200 per annum. No 
separate payment is, therefore, made by Local Governments for Reuters 

~. Ar; rpgal'd .. Indian NewR Agency tele,.,-atns, these are supplied 
to Government officials on ordinar;v commercial terms, namely, on pay-
ment· of Rs. :ll' J)(\l' llJellsem for eaeh copy of their news service suppned. 
'The Oovcrnment: of Indlli make provision to meet the cost of the Indian 
Nl\wl:I Agency telegram" !!uppIied to their own officers, while .Loeal Gov. 
\'l'IUlwnts make their OWl! Ilrrangements direct, with the Indian News 
Agency regarding their own requirements. r regret that I am unable to 
I,rive information regarding Hw ltmOlmts paid by Local Governmen'ts' for 
this service, 

(iii) and (iv). '1'111.' payments are made so as to obtain for certain 
o(}overnrncnt officers the telegl'am", isslIod by these news agencies. The 
quef;tion of reducing thi!:; expenditure was carefully examined in 1981 
IIond I do not consider that "":V useful purpOStl would be Ben'ed ~  a t ~ 
enquiry now. 

PASSES GRANTED TO REUTERS ANn THE ASSOOU,TED PRESS OF INDIA ON 
RAILWAYS IN INDIA. AND BUBIIA. 

1080. *Pandlt Srt KrlsIma Dutta Pallw&): (a) Will Government ba 
pleased to state the number of first class complimentary passes granted to 
Reuters and the Associated Press of India by the State and the Company-
mnnaged railways in India and Burma? 

(b) Are Government prepared to grant a similar concession to the repl'e-
sontatives of other newspapers and news agencies? If not, why not? 

'!'he BOIlOUl'able Sir Muhammad Zafrullah DaD: (a) Bince the lRt 
o\.pril, 1935,' no passes hnve he en granted to Reuters by nt~ of State-
managed Railway", but, it is understood that the Agent of one Company-
managed Railway, has given a card pass personal to the General Manager 
who supplies the Administration with news bulletins twice a day free of 
charge. The ASfiociated Press were given one ret,urn journey pass on each 
of the following railways: 

Burma, ERstern Bengal lind Routh Indian. 

The Railway Board have given the representative of the Associated 
Press, at the headq uarters of the Government. of India, a card pass over 
State-managed Railways, but have advised him that the privilege will 
be for a limited period. 

c 



2208 J.BGlSI,ATJVJo: ASSBMBLY, [lOTu MAROH 1\}36. 

(b.l Ra a~' .\.dUllUistl'l1tiolls hllvt· been advised that the Railway Board 
see' no objeotion to their granting ocoasional cheque passes to press repre-
sentativeR provided, in Hie opinion of the Agent, the issue of such p8ASes. 
is ill the interf'st!ol of Hie railway, Passes have accordingly been issued 
toO'rElprescutatjvcs of various other newspapers and news agencie!l. e.g .• 
by til(' Bustcrll Hmlgul Rai\wuy to representatives of the AmTita Ba.a,. 
Patl'ilw and the United P '~a  of Indill, in connectiol1with .excursion trains 
and for publicity PUT))ORl'S, 

Pancl1\ La.k8hml Kanta K.Ura: Will Government see that this prlVl' 
lege is extendecl to otht'r newtl agencies and representatives of other neWS7 
paperH? 

The Honourable Sir Kuhammad Zafrull&h Kban: 1 think that tlh" 
poliuy of which UnilwlI), Adminilltrations have heen advised by the Railway 
BouM llIf'et·s t,htl Hituat-ion. 

Prof. 1 ... G. Bania: Art' (lovernnlPnt aware of the fact that no free-
a ~ ure issuecl to the r nited Press OIl the South Indian Railway, ~ 

t ~' urI' iHBlled tll .tlli, ARHociRt('d PrPRR ~  

The HonOurable Sir Kuhamm'ad Zafrullah Khan: I am not awure uf 
t,}mt. hilt 1 htl V!! I'PH(1 Ollt ill ' ~' t,o pllrt (b) of the question that Ra ~ 
WHy Achnillil;tl'lltiOIlH hl\\,(' he!'11 Ilrh'iscd that, where necessary and where 
it. iR in j;\r(' intt'I'C'Bll;1 of t h., mil "'U," , elwC'k plI'!IRf'!ol mlly hI' issued by tlwlIl, 

PRIoB CHARGED 'AND ANNUAL RENT FOR THE PLOT OF LAND ON WHICH THE: 
OFFIOES 01' THE ASliIOOIATED PRXRR OF INDIA AND TRX RXlTTXRS ARE: 
SITUATED IN NEW DELHI, 

1081, ·Pandlt SriJtrllhDa Dutta P&11wa}.: (a) Will Governmellt ht' 
pleased to stute the pri(le chllJ."ged by them for the plot of land on which 
t.hE' offices of the Associated Prees of India and the Reuters are situai'o;1 
in New Delhi today Rnd the Bnnual rent charged from those agencies? 

(b) Is it a fact that on account of t~  offices being in close proximity 
to .the stone grinding machine at one time, a temporary reduction in the' 
annual rent was made by Government? If so, have the rents been now 
adjusted' to tlKlir nOlmal level? If not, why not? 

(0) Are Government prepared 110 grant similar concessions to othE'l' IleWR'-
papers an~ news agenoies? . 

Sir Girja Shankar Bajpai: (a) Tho plot hus bem leBsed on a premium of 
R", tli,IIOO wit,h Itn annusl ground rent of Rs, 750, 

(0) TIlt' rl'l'ly to 111(> tirMl two Jlurts is in tIl(' n at, t~, TIll' third jlMI 
d,,('I' not B ~, 

(c) No concessioll was involved ill the premium 01' gl'Ound rent churgf".d· 
for the site, and the operation of t,lie stone.grinding Machine, whiuh WlHl. 
t. .~  cause of a temporary' reduction of rent, hilS al80 ceased, Thl' qU6stinil of granting ooncesRiotis to other nc,,'sptipers "net llC'WII ageTiflif'R doe!! nof-
therefore, arise, 
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PAYIiDTS IlADB TO THB DELHI/SUILA. BRANCH 01' THE It.1Jt'JIB8 ut>. TJUI 
AssOOIA.TBD PaESS OF INDIA. !'BOil THB .. RJ:UTBUOK AOOOUlf'l' ... ·  . 

1082. *Pandit Sri KrlBhDa Dutta paUwa1: (u) Will Hovernment be: 
pleased to stat.e thE.' nature lind purpose of thE.' "Reutbuck Acoount", which 
is mamtained by the Home Del1artllJent of the Governmt.'nt of India. and 
out of which regular paymentoS are made to the Delhi/Simla branch of 
the Reuters and the Associated Press of India? 

(b) What is the total amount paid every year to these two agencies. 
out of this fund? 

(0) Axe Government a'Ware that Mr. Durgadas of the AssociatedPl"tlsllo 
of India is paid a regular salary out of this fund every month? 

(d) Are thcr(' ~  othcl' members of t.ho Associated PraM staff sitlli-
larly henefited? 

(e) Are Government prepared to make proper enquiries if ~  are not 
aware of these payment!l to indmduBl membera of the !ltaR of theliA; t\l'() 
news agencies? 

The Honourable Sir HeJl1'y Oraik: (8) and (u). The Honollrublc Member 
pl'csumably refers to the Cable Service grant which is also known a8 the 
Beui-buck Grant. Rnd which is provided in the budget for the purpose of 
making puyments to Reuters news agency to enable them to send t.o 
England and other countries mcssageR regarding ourrent events in India of 
grent£·r length thun c'ommercilll considf'rationl:! would ordinarily permit. 
This RystcHl WitS sturted in 192] IIl1d it" justificlltiOli is that it. makes it 
pORsihlc for ndditionul newil t{) be sent to all pllrts of the world at prcss 
rates and at. }It'eRIl speed und elll!l1lrtl8 its JlUblicution in a widE' variety of 
Ilflwspaperll. Prior to retrenchment in 1981 the grant was Re. 9,000. The-
retrenchment. Sub-Committee rClcommended reduction to Rs. 6,000 but 
RetuanV a reduct.ion WlIS first. madc· to RI'!. 4.1'iOO nnd lat,er to Rs. a.ooo, at: 
which figure the grant now stands. 

(c), (d) Ilnd (e). Go\'cnlmcnt han no informuticll about, nor are they 
in any way concerned with, the objectR on which Reuters expends its 
income. 

Mr. S. Satyamurti: Are these extra mellsuges sent us a reP-lilt of thi!>: 
concession, sent on the responsihility of the news Ilgency, or are the:v. 
censored by Government? 

'!'he Honourable Sir Henry OrBDr: Government indicate on what. subject 
the,Y want more information sent, but the responsibility is the news agencY"B. 

~. S. aatyamurti: May I take it:, therefore, that, apart from indicating 
~ o suhject.s on which they want messages sent, t.hey hnve nothing .. tn de. 
witb the actual cont.ents of the messnges? . 

The HOIlOIU'&ble Sir Henry Oralk: T t.hink that is correct. 

Kr. S. Batyamartl: And what is the criterion by whioh they judge 0' 
thE' nature of the subjects, on which they .want these extra meB88geRo 
~nt' . 
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. . . ' ·'l'hIHOJlouabieSJr Henry 0raIk: t)llbjects iu which the puhlic in other 
{,ountries are likely to. take an interest or news which the news ugency 
would prohahly not !"(,Tld in full un!eHR it lutd SODie special payment for 
-doing so. 

111'. S. Satyamurtl: Muy I tllke it, thnt, t t~ me!'l8l\!lp!i are not sent with 
lilly particular propagandist objed? 

The Honourable Sir Henry Oralk: Yes, broadly speaking, that is correct. 

r 
•• DBop CoPY" OF REUTERS TBLEGBAMS TO LONDON DELIVERED FREE 01" 

CHABGE AT THE INDIA OFFICE OB THIll OFFICES OF THE REUTERS AND 
THE ASSOCIATED PRESS OF INDIA. . 

1083. *Pandit Sri KrlIhna Dutta Pallw&!: (a) Will Govemment be 
ple8£ed to state whether a 'drop copy' of Reuters telegrams to London is 
delivered free of charge at the India Office or the offices of the Reuterli 
And the Associated Press of India? 

(b) Are Government, prepared to grllut similar concessions to other 
news agencies? 

The Honourable Sir Frank Royce: (II) (;0\"('1'111111'111 IHI\'" 110 information. 
(b) The qlll'stion dOl'R not ·Iris('. 

AOOOMII/IODATION PROVIDED FOB MR. U. N. SEN, MANAGING EDITOR OF THE 
ASSOCIATED PRESS OF INDIA IN THE WESTON COURT AT NEW DELID. 

1084 .• PancUt Sri Krishna Dutta Pallw&!: (a) Will Government be 
vleused to state whether the Western Court on Qneenswuy is reserved f·)f 
the Memhers of the Central I.egislature ancI Government. offieiuls, and 
whether Mr. U. N. Sen, Monaging Editor of t·he Associat.ed Press of India, 
'has also ~ n given nccommodation therp for t.he lost six years? 

(bl Are Government prepared to provide similar accommodation to 
th£\ representatives of other newspapers and news agencief.l? If not, 
why not? 

The Honourable Sir Frank Boyce: ta) ~ a t '  in the Westt:l'll Court, 
New Delhi, are reserved for Members of the Indian Legislature and Govern-
ment officials, but. !lny vacant quurters ~n be allotted t.o oth('rs subject to 
t.he condition that, they are vacllted at 24 hours' notice if r£'quired for an 
entitled person. Mr. U. N. Sen has been occup;ying accommodllti()n in the 
Western Cour+, on this condition since the winter season of 1988-84:. 

(b) Yes, if accommodation is available and the allottee undertakes I.Q 
vacate it at 24 o n~ notice. 

EDUCATIONAL INSTITUTIONS :HAINTAINBD BY RAILWAY ADMINISTRATIONS 
FOB TJDI EDUCATION Oll' TIIB CBILDBBN 01' TBBIB EMPLOYEES. 

1085. ·Pandit Labhml ][ant. Kalva: (a) Will Govemment be pleased 
to state the number and location of educational institutions maintained 
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by ,the following Railway Administrations for the eduoation 01. the o ~ 
and girls of their Indian, Anglo-Indian and European employees: 

(i) Eastern Bengal Railway; 
(ii) East Indian Railway; 

(iii) Bengal Nagpur Railway; 
(iv) Assam Bengal Railway; 
(v) Bengal and North Western Railway; 
(vi) Great Indian Peninsula Railway; 

(vii) Bombay, Baroda a,nd Central India Railway, and 
(viii) MR<irall !IDd Southern Mahratta Railway? 

(b) Will Government be pleased to state the amount spent by each 
of these Railway Administrations on the equcation of the children of their 
Indian employees, as also of the Anglo-Indian and European employees 
during the last three years? 

(c) Will Government be pleased to state what control, if any, is exercised 
by them over the management of these educational institutions? 

The Honourable Sir Muhammad Zafrullah Khan: IIIll cdlecting 
inlormut,joll :\1)(.1 Ahllil 111,\' II '·"pl,\" 011 till' tahle of I;h(: HOlIse, in dut' course. 

EDUCATIONAL INSTITUTIONS FOR THE EDUCATION OF THlC GIRLS OF INDIAN 
EMPLOYBBS OF OJDBTAI!f RAILWAYS. 

1086. ·Pandit Lakshm1 Kanta Ihltra: (a) Will Government be pleased 
to state if it is a fact that no educational institutions are maintained by 
the Eastern Bengal, East Indian, Bengal Nagpur, Assam Bengal, Bengal 

food North \Vestcrn, Bombuy, lltlrodR und Central Indiu, and thl' ~ n  
and Southern Mahratta Railway AdminiRtl"ations for the education of the 
girls of their Indian employees? 

(b) If the IUlswer to part (a) be in the affirmative, will Government 
stute the reasoos therefor? 

(c) If the answer to part:. (a) be in the negative, will Government bE' 
pleased to state the number and location of such institutions, and the 
costs incurred by the respective railways for their maintenance during 
the past three years? 

(d) Do Government propose to take steps for the establishment of such 
schools? If 80, what? If ~ot, why not ? 

The Honourable Sir Kuhammacl Zafrullall Khan: (U), (u) lind (c), 
Separate sclioolR 111"1' 1I0t provided for girlH hut girls lire ndmitted in the 
bovs· RC'hools. 

(d) III view of thl' rt'II8on giH!II ill Illy reply to pltl'ts (u) io lC) it is not 
conBidt:red necessary tc provide scpumw schools for the education of girls, 
and t,he policy of tho Uailwl'Y Department is not to incur further capital 
expenc1ihm.' 011 tIJt> proviRior. ,)f ndditiomll seh'lOIR. 
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EDUCATIONAL INSTITUTIONS XAJNTAINBD BY CBRTA:IN RAILWAYS .oR THB 
ED ["CATION OF THB GIRLS OF TR.BIB EUROPEAN AND ANGLO.INDIAN 
EMPLOYEBS. 

~ . ·P&Dd.1\ Labbm' Kant. IIaltra: (a) Will Government be pleased 
to state if educational institutions are mllointained by the Great Indian 
Peninsula, Eastern Bengal, East Indian, Bengal Nagpur, Assam Bengal, 
Bengal and North Western, Bombay, Baroda and Central India, and the 
Madras and Southern MabratJta Ra.ilway Administrations for the education 
oI)f the girls of their European and Anglo-Indian employees? 

(b) If the answer to part (a) be in the aJ'iirmo.tive, will Oovernment 
be pleased to state the number and location of such institutions and the 
respective costs incurred by t·he Railway Administrations on t,helr main-
tenance l' -

(c) If the answer to part (a) be in ~  negative, will Government be 
l)leased to state why no such institutions are maintained 7 

The Honourable Sir Muhammad Zafrullah ][han: (a.) Hnd (e). Wit,h the 
-tlxception or the Hangul and Nurth Wt-'st,ern Railway, information regarding 
which ill being collected a ~ t  schools for the education of the girls of 
European lind Anglo-Indian' (·rnploYl'l'fI are not maintained by the other 
Ruilwuys named, but girls nre IIdmitted in the schools maintained for boys. 

(b) Does not arise. 

PAIrolTY OF QUARTERS FOR INlHAN TEACHEB..<i OF RAILWAY SOUOOLS. 

1088. ·P&Dd.1\ LakIhmJ. Kant. lIaltra: (a) Will Government be pleased 
to state if it is a fact that all the teachers of the schoolf1 for European 

;and Anglo-Indian boys maintained by various Railway Administrations are 
• provided with quarters, while only If. few of t,he Indian teachers of the 
:schools for boys are provided with the snme'? If so, why? 

(b) Do Government propose to provide all these Iodinn teachers with 
.quarters l' If not, why not? 

The Honourable Sir Muhammad Za!rullah ][han: (a) 1 IlLv II stafitlment 
<>n the j-,nhle Iolf tl\f' 't~ J.;'iving tIl(' required informat.ion liP" far I\S State-
managed H.ailwl:;Vs lin' COlwerlllld. 

(b) No. 'The preflent .. policy of Government is to provide qUUl'ters only 
where private enterprise has not adequately met the demuncl for housing 
:and where t.he staff concerned are rf'quireiJ te· live near t.hp plaee of work. 

:/St.ntullellt 8/WlIMlg Ute po.itiml. a. ~ a . tht ,uJrply ot quarters to teacAer, in 
E,/Topea" lI"d Anglo-Indian and Indian 0,,/'0111. mo;ntmned by fAr. Stafe-managetl 
HnilV1all" . • 

M. 1.-;-At Ooakllrove ..chool which ~ a Roording ~ oo  all tp:I('hl'rs nre pJ'ovided with 
"luarter •. 

F\t!hnols "II I,bl' plains both European and Anglo-Indian and Indian are day-acboola 
.and the policy with regard to the provision of quartl'rp haa hel'n the same for both 
duses of schools. Q.lIartl'rs are ordinarily provided first for t.hose teachers who have 
to do work in connectioll with the achool outside school hours. Thereafter in certain 
_. quartera havr hepn provided where railway quarters were ava.i1able or where 
:wmvate enterprieehad not adequat.l'ly met t,hl' dl'mand for o n~. 
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E, IJ.-Th81'e are only fOUl' 6Choola main\.ained hy t.hi" Railway for t!tr ~ n 
~  Railway' employe88 and the four teacher" of these ~ ' oo  al'e provided Wlth 
Railway quarters. They are all European II.I1d Anglo-Indian schools. No.othtlr Achool 
for the children of employee. i. maintained by the Bailway, 

N. W.-On this Railwav t,here is no Euruptllln and Angio.Irlllillll school exdusively 
for .boy.. The three EuroPean and Anglo-Indian achuolH "xi.ting on t ~ railway ('.atel' 
both for boys and girls. The tea('hing stuff in t!leae 8chool. COllBifltll of eight lady 
teacher. of whom five are provided with (juarters attul,hed, t,o the Ichools. 

With l'egard to Indian lIchuuls fur l,uYII. there IU'e t'WU lIuch HI'hool. 011 this rllilway. 
The teachers of one of tbesl' two ""'1001 .. occupy rllilwllY {lulU'tefR a8 no private qlll1.rterll 
are available. 

G. r P.-All IIdlool t ' t' '~ engaged 011 this railway priol' tu IHt AJII'il 1932, are' 
provided with free quarterA III' all allowRlwe of 10 per ("(lilt. of pay in lieu when 
quarters are not available. ThuBe I'ppointed after that date .lIre not eligible for fl'ee 
quarters or any rent aUowallrc, No schools arll maintained on this railway for Indiu 
,children only. 

Burma.-One teacher in European and .-\nglo-Illuillll schOll) l"amethin aud line 
teacher in each Anglo.vernacular· Mchool at Inseiil Bnd Myitilge BN' provided with 
-qullrt.ers. 

Pandlt Lakshmi Xanta Maika: .\rt' (;OVt\l'lI111Cm uWllrt' thut, 1111 tolIC 
teachers ill \nl!lo-1 mliltn IlChools lire provided with qunrt.ers, und, if so, do 
Govcrnmellt propose 10 slIl'pl;" I)lIltrt-ers to f,-"p·ry one of t.lw Indian ·1:('llchers 
in Indinn schools:' 

The Bonourable Sir Muhammad Zafrullab Khaa: Quart,ers llre prllvided 
ill pllrsuanc!' of t lit' policy whwh J have indieutec1 in reply to part (b) of 
t,he question, both t,) Anglo-Indiltll a!! w!'l1 II!! to Indinn tie/whers. 

Pandlt Lakshml ltanta Kaltra: 16 it not II Iud !hut I'ruut,iuully tlVt'ry 
Anglo-Indian lind Eurol'f'.UU \:{'.lIdwl' is pl'ovjdad wit.h (junrt.ers, where"! 
mllny I'nrlillll t.t'lwhpl·" art' not pl'oyidpc1 with any lIort, of 'I II II I'f,crs :' 

The Bonourable Sir Muhammad Zafrullah nan: Wit.h r('gllrd to t.hut, 
11m afraid, T RhllJl l'('cluire noticp. 

oCHuRcHES ESTABLISHED BY OERTAIN RAILWAYS J!'OR THE USE OJ!' THIlIa 
EUROPEAN AND ANGLO-INDIAN E¥PLOYJDBS. 

1089. ·Pandl' Laksbmt K&Dta Malva: Will the Honourable Member in 
eharge of Railways be pleased to state the number and location of Churches 
established by the Great Indian Peninsula, Eastern Bengal, East Indian, 
Bengal Nagpur, Assam Bengal, Bengal Mld North Western, Bombay, 
Baroda and Central India nnd the Madras and Southern Mohrlltta Railways 
for the use of their European and Anglo-Indian employees nnd the total 
cost incurred by them on this account l' 

The Honourable Sir Muhammad Zafrullah Khan: Hovemment have no 
informnt,ioJ\ hilt Ilre making enquiries. 

Pandlt Lakahml Eanta Jlalt.ra: May I know if t,h(! J'ilSult of those 
inquiri .. s will hC' lnid on t.hl' hlhl,,? . 

'.:, 

The BODourable Sir Muhammad Za!rullah nan: YPl-l; t.IIL· inforrrllltion 
when flVnilllhl1' will h{' lnid on thl' tahle. t' ., 
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ESTABLl8HMlIINT OF A MEDIOAL OoLLBGlII IN ~ . 

]090. ':'Babu Baljnath Ba10ria lOll hehah of Hili Bah/ldul" Seth B B~
chand .80ni): (a) Is it a fact that there is no medical college in Uajputana. 
Ilnd the students from this province wishing to get medical education 
have to go to other provinces? 

(b) Are Government aware that they are refused admission by the 
Medical Colleges of Lucknow and Lahore? 

(c) Are Government prepared to consider the advisability of providing 
facilities for their training in sny of the above Medical Colleges? . 

Sir Glrja Shankar Bajpal: (1\) Yes. 

(b) /lnd tel. Thl' 'luest;ioll of ohtaining f/lcilititlt! for student" from Ajlller. 
Merwnru for medil'1I1 education in graduute courSeR is under consideration. 

Babu Ballnath Bajona: Are Government prepared toO opell a mediellI 
school or colleg(· ut. Ajnw!' for j·lw benefit of student.!! in :\jJllor-Ml'rwal'll and 
B,ajpnttLnll '! 

Sir Glrja Shankar Bajpai: No: .1 do lIot think t.hul. tilt· lIutnl)(\I' of 
st,n<i(,lItH offl'l'illg would .jllstify sueh II step. 

ESTABLlSlIHlIINT OF A TlIIOHNICAL AND ENGINEERING COLLlIIGE IN AJMER. 

1001. *Babu Baljnath Bajoria (on behalf of Rai Bahadur Seth Bhag-
chand Soni): (a) Are Government aware that there is no t.echnical and 
engineering college in Ajmer, Bnd the students from t.his province cannot 
get such education in institutions of other provinces? 

(b) Are Government prepared to provide facilities to students of this 
province to get admissions ill engineering or teohnical institutions'l 

The Honourable Sir I'rank Boyce: (a) Yes, but except at the Poona 
College of Engineering there is, so far as I am aware, no specific baT a.t 
any technical or engineering institution against the admission of students 
from Ajmer 01" lin." ot.her purt of Tl1clin. At the 1>00n8 College only resi-
dents of the Bombay Presidency are admitted. 

(b) The Government of India decided in 1925 that students resident 
in centrwlly administered areas, who obtain from the Minor Local Govern-
ments concerned permission to appear at the entrance examination of 
the Thomason Civil Engineering College, Roorkee, and are admitted to 
t.he College, ma.y receive financial assistancE' from t.he Government of 
India. The local Administration hnvc funds for the gra'Ilt of occasional 
scholarships t,o students in other ~o . No further facilities seem to 
he required. 

Babu Batjnat.h Bajoria: Are Government prepared to arrange or pro-
vide training faciloities in the Loco, and Carriage Workshops in Ajmer, for 
students from Ajmer and RajputaDa specially? 

'l"h'8 Honourable Sir I'rank Boyce: In the railway workshops? 

Babu BatJnat.h BaJorla: Yes. 
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The Honourable Sir I'rank Koyce: Thnt if'; n question for my HonoUt'-
able colleague, the Railway Member. 

The Honourable Sir Kuammld Zafrallah naD.: If it is by reservation 
of .certain seats for students from Ajmer, no. 

o aabu Blatjnath Bajorla: Or in tlnv other WRY. so thBt thev rna\' get 
training? '" . 

. The Honourable Sir Muhammad Zafrullah Khan: In the usuBl way, 
Sir. 

DrsB11BSBMENT OF THE AMOUNT SUBSORIBBD TO THE VlOmROY'S QUBTl'A 
RELIBF FuND. 

1092. *Pandlt Sri KrIIhna Du". Paltwal: wm the Honourable the' 
Home Member be pleased to state: 

(Il) the total rUTII'lUlt !luhR('.rihed to the Viceroy'l'I Quetta Reliaf 
Fund; 

(b) the amounts disbUl'sed 80 far out of the abOve :Fund under differ-. 
ent heads, with special reference to the amounts given 
directly to Quetta suBerers by way of maintenance, business· 
grants, relief to E'tudents, rE'lJief to orphanH or reliefs to 
widows, etc.; 

(c) the amounts a:lloUed to each district in el&(lh province IIndur' 
different heads; 

(d) how they propose to disburse the balance; 
(e) whether the money subscribed is for direct disbursement. v)· 

Quetta Rl1fferers or enrnlllrked for other items also concern-
ing Quetta earthquake, t!.g .• railway expenses, military ex-
pellses, RalvfLge expenses, building of Government buildings, 
etc. ; 

(f) the amount spent, if any, out of the above 1!'und on the rl.l.oilwuy 
fare and sliip fare of British soldiers or other Britishers from 
Quetta to Home and the amount, if any, given to them per', 
head by way of relief; 

(g) t.he estimated loss of lift: lilId property, respectively 
(i) of Britil')ll'rs. lind 
(ii) of IndiullI!; 

(h) the number of houses salvaged and the time taken in tint! work 
(i) by Government, and 
(ii) by private agencies; and 

(i) the amount, if any, spent by Government out of Government 
treasury, other than the relief money, on items concerning 
Quetta Earthquake under difierent heads? 

Sir .&1l11ny •• tcalle: (a), (bJ, (c) and (d). The Honourable Member 18 
referred to the Government of India's press o n ~, dated the 1st 
February, 1986, a copy of which is placed on the table. 
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(e) In regard to military and railway expenditure M explained in par!!.-

graph 4 of the Press Communiques of thtl ~t  Stlpteulber, 198.1j (a copy' 
of which is also placed on the table) Rnd t ~ 1st ~' a . 1936, the 
Relief Fund is being· aaked to bear the costs :01 food, blankets, medical 
comforts, etc .. supplied from militRry to~  to refugees immediately after 
the earthquake and half the cost of rl1llway llltsses issued to them at 
that t·ime. The Railways are bearing the other half. As stated in para-
graph 6 of the Press Communique of the 6th SeJJtember, 1935, the Re-
lief }I'und will in no circumstances be devoted to the construction of 
Government buildings. This is a charge against Oo.vernment revenues. 
Government are ~o hearing. :I" a mensure of relief to property owners 
who suffered in the earthquake, a large part of thl.'\ cost of salvage and 
site clearance operations, and the Relief Fuud is lIot heiIlg used for this 
object. . 

(f) In reglirtl t,o the first parL th(' onh-figu1'l' t.hat can he given with-
out lengthy enquiries is that of £46,000 quoted a'S the approximate cost 
-of trausport of EuropesIIs' tn the United Kingdom in the reply given toO 
<lueRtion No. 63Po hy QIlv.'i Mllhnmmad Ahmad T\itzmi. Of this sum it is 
anticipated that considerably the larger share will fall to be bornl:l by 
Government in respect of its own servants. In regurd to the IIl'c(md part 
it is important to remember that the Fund is not being administered 011· 
n .,.:wiuJ b'IHis und t,hnt; therefore separllte IlCCOllIlts ure not heing main-
t.ained ill respect of expenditure on Europeans and Indians. A sum of 
Hs. 54,000 has been placed at the dispoRs'l of t,he military authorities to 
enable the families of Brit,ish warrant. officers, non-commissioned officers 
:lind men evacuated froUl (Juctta to t-lu' PlIit·('rl KillgrlOlfl to rt'place CSR(.1O-
tials such as clothing on their arrival in England, and a sl1m of between 
£1.2ilO Itnrl .£1,!'J0I1 hai' b"t'l1 spent. on ~ nn rf'fugeeR there. ~ n 

turE'. on civilian Europeans has also been incurred in India, hut to ascer-
tain its amount and the figure per head would involve u detltiled ac-
counts enquiry which Government do not e()Osider it necessluy to under-
t.ake. 

(g) The Honourable Member is referred t,o replies given in this House 
on the 10th September, 1935, to part,s (a) and (h) of 1\' question asked 
by Mr. Lalchand NavaIrai. 

(h) In Quetta city approxjmately fifteen thoUSQl1d shops lIud houset! 
Wel'e destroyed or badly damaged. Systematic salvage thereof stll.'l'ted on 
the 16th Septemher, lind il'l now substnntially completed. Salvage iiy 
privatoe Rgency did not· ('ommenc'e HII nhont t.hE' midrlle of December. 

(i) Approximately Rs. 78 lakhs. 

,..~ Com.m.uftiqu';. 

In December last., t.he Honol'ary Seol'etary to the Viceroy's Quetta a ~ ,  Relief 
Fund intimated Bia Exeellency's deci.ion t.o dose the collection of suhscrlptlons at 
the end of that. month. The receipts of the Fund amount. to Re. 51,'71,910 to which 
is to be nilill".J t.h .. "11m of £]2.500 still to hE' leceivpd .from His . Rt~  Gavel'll-
mflnt. 

2. Of this sum about RR. 15 laky have t-n hit.herto placed at. the cJiapoal of the 
local relief authoritiea. The a o ~ta allottel;! .to each, and thE' objflC!t. to which .t.hII 
ofOxp,rudUllfP ~ beinll' c1f'vote(l are shown briefly below: 
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~ .. ) Gem.ral o ~ (t.emJlOl"l'ry IlUblli.st.enee grllnts, medical CGDlforte and appliallCIIII, 
_aeational grants, srmntfl te, restart in bU8inetll) : 

British Balucbistan 
Kalat State . 
Sind . 
Punjab 
Khairpur Staw 
N. W. 1<'. P. 
MilitaryauthoritieM 

.... MilK'E'lIanf'Ouli 

-(I» Urants for houSEl.building mat.flria.I--
British Bahlllbilitan-rural 
.Kalat. Sta.tf' . 

-(e) Grantll for purdla86 of ~  ,'attil'-
Britillh Baluchistan . . . 
Kalat· Statf' . 

(d) Grantll for ol8&.alloo of irrigat.iollllhanneJs (KarolBOs)-
Kalat State . . . . 

(In British India tbis expendit.ul"f' iM bfoinll met· from 
Gm·E'mmollt. "wenuE's). 

RI. 
3,00,000 

lO,OOO 
3.34.000 
:1.70.000 

21.000 
22,000 
55,000 
31,000 

11.43,000 

l,60,OOO 
1,00.000 

2.60,000 

26,000 
25.000 

50,000 

50,()(l6 

11.93.000 

3. Local relief auLhoritie. have aoo hlltln IIsked for e/ltil\1atc8 of Lbeil' tlltal probable 
-expenditurE'. Th'lllle Bbow thllt, apart from Ualuchistan a.nd the Kalat Stateh a further 
sum of about 1 lakh will be needed, but it iB poslible that thill "um will ave to be· 
8upplemented. IL ill certain that. further grantll will be U(\I,eaMry for measure. of 
rural relief (f..g., boul!ebuilding "nd purchaBe of plough cRt.tle) ill R"luchilitan and the 
.Kalat 8iate. 

4. The figul'es given abovp do not take into aCL'Ount the \'el'Y MuhlltKntial expendi-
ture incurred on mellllures of relief in the Eart.hquake area immediately IIftel' tAte 
dill&8ter. when food. clothes, medical '~B. blankets. et.c., wt're supplied to a 
large proportion of the civil population. The (".ost of £hflfle a ~ haa been rougbly 
... t.imated at 15 lakhs. but it is not pO.Bible at this stage 1,0 give a final figure nor 
i. it yet. known what pr,.,pOl·t.ion of the expenditure is chat'geabll' to th" Relief Ii·nnd. 
Further f.he value of frae railway pas8es iSllued at that. time to ~  ball been 
ealculated at HI. 4* lakhs. It 'has heen decided that tAtis expenditure will be 
ahared equally between. the Relief Fund and the Railway Departm"nt. thiN decision 
involving in elfect an addition of over Re. 2 lakhs to Government's original contribu-
tion of RH. to 18kb. to tbe Relief Fund. 'fbI' Relief Fund hOR "I..... to hl'ar the ('.cHIt 
of p&Bl&ges of civilian refugeell sent to their homps outRide Tndia. Til respect, of 
th_ no final account has Yl;t heen received ~ t.he authoritiPR rtflmini.tcring the 
Fund. The provillion of transport facilities lIootllllOitaf..,iI loy thl' eor(.h'luakl' indnding 
the veasel 'Karanja'. chartered by Government. coat, it is under8tood, a.bout. e47,OOO. 

,but it is expected that considerahly the larger "hare of I.bis 8um will fall to hI' homp 
liy Government in respect of its own l!ervar.ts (civil and militat·y), 

5. It. will he apparent ta~ after meeting the liabilit.ies &A'&in.t the It'llud indicated 
ahove a IlUhatantial balance will he available for other purJlO8t'8 of relief. Dy· far tbe 
most· important of tbe.e is a811ild.ance in tbe llhap. of . ~ grant". to 
deserving personll who sulfered in the e&rfibqaake and who desire tAl IfIUIfI in the new 

.Qnetta. Help in Inch cues is t.he more nece ... ry because in the interests of ~ 

• This t~ '  J'Apl'8RentB _liar II11ms for relief' ill tbia category remitteod to thP United 
P o n~, Delhi. Bombay. Madras, K .. hmir Staflt' and the tTnitert ][n!ldmn. 
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?OlI:C81'Iled a IIIlfer and conaequently more expeuaive staudvd of building will he-
In81lted on than was adopted. in the palt. This form of relief wae all outeu.ndiac. 

a~  ,of thll eart.hquake relief o ~t, o  in Bihar in ~  and it ill emin8JIt}, 
a~  . a~ 8S large. a ~ aa pONlble should be kept ID hand for this pU1l1oa8. 

The dl&trlbution. of thl8 ~  cannot of couree commence until the salvage and lite, 
clearlldloe o ~t on  now, m .progress are completed and nlea8ureR have been dr-viled' 
to regulate pnvate hUlldmg m the new Quetta. 

(ScJ.' B. M. STAIG, 

Nn DI'JLIII ; 

l'ke Itt Fe6rt1Qry, 19.f6. 

1 .. In t ~ commulli9utl of the 26th June. 1935, the ~ nt of India iutimated 
~n . ~' of HIli o ~n  the Vi('Aroy in I'egard to the admini.tl'ation of' 
hili Quetta Rebef Fund. ThAle mclude.d a t~t t t of thp ohjeof,s Ol! , ~  expAndi. 
ture from the '~n  co,!1d he app.ropn:ltP.l;V JIleurred. Orders have sIDee been ~  
to rehef a t~o t  whICh a ~  th"m to ('mplny the Fund in giving grants to 
enable desernDg persons a~on  t,he middle cluMBes (both tradesmen and profes8ional :rn) to makc R ~  .tart ~  husmeRs. and "Iso to :utiaana to buy tool. and materiala, 
w th the SAID? object. It 18 o ~  that, ill t,hiN way a large number of individuals 
. ~o . ~ m. the parthquokp WIll 1, .. h"I1','<1 to resume, in ROme dernoel' th .. nonnal 
..... 01' of thel!' hves. .... , 

2. In the earlier (lOlIImunique 011 thi. 8uhj"t't, it waR stated that temporary Bub.ill' 
ten"e grants "'ould h" givpn where thel'e W/tfl no other mpan .. of support for a pl"riori 
of three months in the first instance. ~ p"dod hAS now heen extended up to 
another t ~  ~ont  in ca8&8 where for rea80 .... s BUch as injury or ill·health or old 
age the dIscontInuance of the allowance would IIlvolve very grave hardship. 

3. Apart from the expenditure iucurred from the Fund on the objects indicated iii 
this and t.he earliel' communique, grants have been made to the local authorities in 
Baluchistsn and the Kalat State amuunting to Its. 2i lakhs in all at present, to enable 
them to meet expenditure on the provision of h011sing materials' for thoae in the 
devastated area whose homes are in l'Uins. A grant of RB. 50,000 has alao been made 
to the Kalat Fltatc for the reco11struction of a ~  (subterranean irrigation channela) 
a work of pressing urgel\cy in the interests of the next harvest. 

4. The total sum already placed at the disposal of local authorities from the Fund. 
for the objects referred to above, including the sum of Rs. 1 lakh contributed by the 
PunjAb Government., Imd returnpd to them .. h.nrtly nftflr the earthquake, for relief 
purposes in the l'unjnl" amount.. to "bout, RM. 7 Inkh ... all,d PHtimates of their ~  
requir .. ment. will he dealt. with when l'eceivP(1. It ~ o  not howflvrl' he conduded 
that t,his Hum ' n~R the totnl (·xpenditm' .. dehitnhl" to th .. Fund up to date. It 
t.a.kes no coguizlmcH of the cost of reoliaf measurP. ndopted by the authuriti .. s in' 
Qupt.ta immediately oftt'r th,. disMster, (Ii) to I)rovidt' food, fhelter, dot,hing, hedding 
and medical care and comforts for t.hc stricken ('ommunity, IIl1d (") to evacuate' 
refugpes from the ilevastlttl'd Rrea. 'rhe mPIISUI'PR urult.r (n) involved vel)' heavy 
draWllla 011 military .. ~o  of rations, tent., blullkets. Imd 'medical appliances and' 
drugs, and under (lI) almonn,,1 f'onsumption of ppt,rol supplied hy the army in connec· 
tion with transport for relief work in Quetta itself, and the liheral provision outside 
Qupita of fllcilUillll hy rail lind seR. For t.he preseJlt, all the ahovp I'xpt'nditul'e haa 
been chorged to t.he hudgets of th.. department" of Government in which it has b(!8tl 
incurred. No relinble figure& of its amount are yet a.vailable but a very rough 
estimate of total military expendit.ure to dat.P arising in connection with the flarth· 
quake is HR. 40 lakhs, of which it is rOUJI:hly calculatrd t,hat RR. 15 lakhs was incurred 
on behalf of the civil population. No figures have ~t hepn 1'I'ceiveil hy the O'ovem· 
ment of India ahowing thre coat of the free paS888 issued at n t~ to refugees to 
enable them to proceed to placs where they had relatives or a prospect of employ· 
ment, It is obvionll that a considerable proportion of the expenditure on these relief 
lDeasures is properly chargeahle to the Relief Fund. and not to puhlic revenues. A 
decision as to t,be precise allorat.ion of thla COIIOt between Government revenues an,,-' 
the Fund cannot be reached unt.il the facb and fittnl'efl are more accurately known. 
~t it will be Apparent that. the BUm already properlv debitable to the Fund is far in' 
(lXCI!IIB o. the Rs. 7 lakhll placed at the di.poaal of 10f'811'elief authorittes. That sum' 
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aIao takes 110 account. of any future L'OOImitmente that. milo, "ve beea ut.ereci into by 
local authorities in COIlDection with educational facHitiea (which IOmetimeB include 
~ nt nan  for children i1wolved in the earthquake. 

... 5. Detailed ill.forma.tion a.to the number of ca_ dealt ~ and the form of 
• relief given is iuued periodically to the prl'h by local relief Authorities uid it is not 
proposed to reproduce statistics bere. 
6. From enquiries received by the Helief Commi.aioner baled, it is understood, on 

.tatement .. appearing in the preBB, it seems necesury to reassure the public thAt the 
Belief FWld will in no circumatancee be devoted to the reconItructiOil of GoVeJ'llDlellt 
bllildinp in Quetta. This work will be finAnced from o n ~t ~ n . . 

7. Cel'tAin criticiams of the adminiBtra.tion of the Fund in regard to the ell:tent 
.(If thll relief given in individual cues, delay in giving it and the Imallneuof the 
'total sum disbursed have been adduced in certain sectionl of the preu, with special 
reference to Sind. Examination of these crit.iciam. hae dilOloeed that the relief 
given has been adequate and Buitable with reference to the statUI of the beneficiary, 
'.and that any appearance of delay in affording it is Attributable IOl81y to the working 
.arrangement arrived at between the local a.uthoritie8 administering. His ElI:cellency 
the Viceruy·. Relief Fund and the Conunittee in charge of the Mayor'B Fund in 
Karachi. [t was definitely agreed bet.ween these bodies that the Mayor's Fund would 
he applied to immediate reliAl Rnd t.he Viceroy's Fund to more permanent relief. Under 
this arrangemeut lind owing to the existence of other funds in Sind for relief work, 
it would have involved 1\ grave wash, of available resources to have incurred expendi-
tU1'1l from t.httl VlCeroy's Fund on C&BeB which were being otherwise adequately 
&IIsisted. The lack of foundation for the Cl'iticiam all to the smallne811 of the total 
amount disbursed from t.he Vic-eroy'M i<imd to datfo will be apparent, from the factI 
given in paragraph 4 of this o n ~. 

8. In this connection it may be observed that IIOme of the requests for assis{.ance 
:which huve been received t.> enable persollll to l'e8nme bU8inesM refer to very Jarge 
sumas and a.ppllIIr to be based on the assumption that. the Fund will be in a pOlition 
to compeula!e the claimant entirely for the lou he has 8ustAined. This auumpt.iou 
is unlikely to prove warl·anted. Whert' claims for help on a lArge Bcale Me baled 
primarily on the idea. of compeullllotion, and their examination di.cloeea ground for 
till' vipw th:lt tho c1a.imunt ill not without o~  resources, the consideration of the 
daim must iUt.vitalJl.v he delayed until fuller informa.tion i. available &8 to the 
.. xtent of the final demands on the l<'und, in order that ultimately ita re80urces may 
be distl'ibnt,ed equit,a.hly amuul( the genuinely deserving caBes. In C&8es where pending 
final cllmideration the need for immediate help ill establi8hed, temporary &BIistance 
:will be gh·en. This uB8istanco will not be confined 1.<. refugees in IndiA. The Secre-
tary of t t~ ill already dishursing tempomry relief to deserving perlOUS who hAve 
,b,'en evn('unted to England. 

SUIlA; 

'7'lIe 6tA &ptember, /.9.'15. 

Mr. Lalchand Bav&lrai: M ~  T know what II! t. t~ balllllOO in t,hp 
Relief Fund? 

Sir Aubrey Metcalfe: ThtJ (Jl'iginal receipts were Rs. 51,77,010 to which 
is to be added th(, Rum of £12,500 still to be received from His Majesty's 
Oovemment. 

Seth HaJI Abdoola Baroon: May I know whether Government have 
ofIecided in the case of peo}Jle whose houses have been demolished by thE" 
,earthquake, to give them any relief by lending money as in the case of 
the Bihar earthquake, on -the property for rElbuilding their houses? 

Sir AlIbreJ KetcaUe: It is eertRin,ly the intention to give building 
~ an . All that is fully explained in these communiques which might 
a~  been read before and can be read now, because T am placing copie. 
of both of them· on the table of the House. 
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Mr. Lalehand lfavalra1: I w8uttld to know the bulsllce of the mouey 
thM iR in the IIIlJ1ds of thr Government now, in the Relief Fund. 

Sir Aubrey •• teal!': ,Full particulars, will be found in ~  com, 
muniqueR: if you wish me, Sir, to read the whole communIque to the-
HOUSl', 1 can do so. It is a very lengthy document. 

Mr. La!chaDd lfnalra1: I only wanted to know if the communique· 
cont.ains t.hat, figure. If not, T want to know what it is? 

Sir Aubrey •• tealle: 1 UllIB( IlRk foJ' noti('l' of tlmi q\l{'stioll. beeHIIRe 
hRve not got the figures with me. 

1It. Sri PraJtasa: Are Government aware that, in thc view of some 
observel'1!, the furids are not being properly, ndminiRtered? (Oppositiop· 
l.allghter, ) 

(No answer.) 

CASUAL LEAVE YOR THE STU'¥ ~' THE NORTH WESTERN RAILWAY. 

109H. *Mr. Sham Lal: (Iii Art· n ~ 'nt aWllw t.hllt t ~ stllfi Df the-
North \Vestern Hailway generally doE'S not get caRual leave in time:' 

(b) What objection have GOYCrIllUeut in granting such leave by intro-
ducing twelve hours dut,y as done in Bick cases:' 

The Honourable Str Muhammad Zafrullah lthan: (a) No. 

(b) Does not arise. 

~ PASSES ENJOYEII BY ~, NORTH WESTERN ItAILWAY OFFIOE&8, 

1004. *lIr. Sham La!: IF! it /I fuel that tht' ~o  Wn;tt'1"I1 l\nilwHY 
officers in adrlit.ion to their metal passes on which they can travel with 
their families, get more 'posses t.h,n their subordinates? 

The HODourabb9 Sir Muhammad Zafrullah Khan: A metal pass coverd 
the journey of an officer when on duty and of his family if accompan.V-
ing him. If his family travels without him, a cheque PIlSS counting 
against the number annually admissible to t.he officer must he ohtained I\S 
in t.iw CIlSC of all other stlVff. 

AnDITIONAL PASSES ENJOYED BY THE NORTH WESTERN RAILWAY OFFIOBB8 •. 

1095, *Kr. Sham La1-: (8) Is it 0 fact that the number of passes in the 
C8se of officers on railwavs has been inoreasea from 16 to 24, while in the 

, ease of subordinatcs redliced from five t() t.hree? 

(b) What principle has been adopted in introducing this change? 

(c) Are Governmen.t prepared to glve to the subordinate officers the 
same facilities of passes over foreign Railwavs as are given to offioials and 
the stBfl' of the CleBring Accounts Office? • 
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The BODOarabbl Sir KUhammad Zafrullah DaD: (8) I would refer 
the Honourable ?llember to the reply given by Mr. P. R. Bau to Bhai 
Parma Nand's question No. 65 on the 22nd February, 1935. No changt'> 
has been made in the number of pallses admissible to subordinates but . 
. the number of passes admissihle to officers has been increased' to t~ t  
four single journey passes. ' 

(b) Prior to hit. April, Hma, there Willi IlO limit \'0 tlw uumbOl' of 
passes admissible to officers, but as the principle of limitatioll had been 
adopted, it was considered that the subsequent limitation to t,welve ~ 

ROmewhat dra'Stic, 

(c) 1 am unable to ullderstand the Honourable Membel"l1 question. 
The number of pallses admisllible over foreign railways to the official II 
and staff of the Clearing Accounts Office ill the same as the numher ad· 
misllible to other statl. 

S'eth Haii Abdoola Haroon: 18 the Honourl\ule Memuel' awt.Lre that. on 
]" .. , the ~ t  West.ern Railway so many paslles ure iSllued that. 
-.,OON t II d  '  . d . pllRRf'ngera III'£' no II) (' t,o ge.t aecommo at.Ioll e\'cn m secon 

' n ~ 1" ,1IJ}lllrt.nwnts ? 

The Honourabl'8 Sir Kuhammad Za1rullah Khan: No, Sir; paSleY art! 
iAslII,rl ill 1II'('OrOIlIIl'!' with till' rule", Illid down. 

RELIEF TO ~  TRANSPORTATION STAY',-ON TlfJC NORTH-WE!'ITERN RAU,WAY. 

1096. *)[r. Sham W: ~  Is it Ii fact thut the number of Transporta-
tiOll staff over the NOl-tIJ WClltern HailwllY, who fail to pass in class 'A' 
but pass in class 'B' at the periodical medical examination, Rre generally 
discharged and not provided in other departments with 'B' clasA? 

(b) Are. OovernUH'nt IIwnr£> t,hnt thiF. t ~  n ~  grt'nt hardship 
to thf' Tranl'pOI·t '1t iOIl !ltllff who lo'l'.' tl)('ir IlI'lllth 011 :wcollnt ')f night. duty? 

~  Are Government preplll'ed to amend the rule in such n W8." 8B to 
give relief to the Transportation stuff in this direction? 

The Honourable Sir Muhammad Z&frull&IllD1aD: (8) and (b). Govern-
ment are informed tha.t figures are not readil.v Ilvailable to 'Show the· 
number of Transportation stutl failing to paSB in GIRBII A. but, found fit in 
clus B, having been found alternative employment. Sillce the eCOBom:,' 
campaign started in 1981, requi!'ing the absorptiou of Murplll'll! staff and 
the re-engagement of those retrenched, it h68 liot been. 8M easy to find 
alternative employment for this claSB of staff as it WIlR prior to that dnte. 
Everv endea"Qur is made to find alternative employment for th(' fltafF 
declnrf'd . n ~  \1n111: for f'mplo:\'mcnt in thE'ir own nt o ~', 

(el If the Honourable Member will specify tho rule to whioh he ~ 
refetrinit I will eildeavour to reply. 



EI.ECTlON OF MEMHi!;HIS 'ro ' ' ~ HTANDING eOMM1'l"fEE FOR 
ROAotV. 

JIr. Preelden\ ('fhe Honourable Sir Abdur Ra.him): 1 have to inform 
the R ~' that. up to 12 Noon on Monday, the 9th March, 1986, the 
time fixed for ~ n  nomination'!' for the Standing Committee on Roads, 
only seven nomination!! werl' received out of whiLh. one MemLar has since 
withdrawn his candidature. As the number of candidates is now equal 
to the number of vacancies, I declnre the following Memhers to be duly 
.eler.ted, namely: 

(1) tJa!>tain Rno Baho.<hu· Chaudhri I.al Ch:md, 

(2) Mr. Umar Aly Shah, 

(1\) Mr. Sham I.al, 

(4) Habn K!l.i1ash Hehal'i Lal, 

(5) Mr. G. Morgan, and 

(6) Pandit Lakshmi Kanta Mait·l'u. 

'fHE GENERAL JHJDG1-:T-LIST OF' DEMANDS-contd. 

DEMANn No. 31-F'ol'.F.IGN ~  POLITICAL DFJPAR.'rMENT--C(}l'ItJ. 

Pe'riloUB Naturf! oj ihe FoT1t'ard .PoliCIl purBued by the Governme1lt of 
Indla-contd. 

Mr. Prl81dellt (The HOIlouruble t;ir Ahdul' t~  The discU8KioIl will 
now be resumed on the cut motion rP.!nting to thtl f!'Ontier policy. 

Sir ,Aqbrey Ketealfe (It'oreign r;ecretm',\'): 8il", whell the l!eRSllm was 
interrlJpt.t'd IUHt eveuing, .l WUII endtlllvouriug t·o rt'fuLt· the suggestion 
which had been nU-Ide on the other Hide tliut. the Afridis never ~ o t 

;any offence of t n~' kind ond that it is nt ~ Government '.~ oppression 
which leuds to trouble wjth them. I InrmtiOJwd Reverul oifenc8S which 
they had committed, and I neen only s:l,Y further that the suggestion 
which WIlK mAde that. we have stoppml their n o n ~ R is incorrect. The 
l\llowclllces were on1." beld up for a short; time. and they have now all 
been paid out and accepted. The onl:v sum which is still heln in reserve 
b.y Hip Excellency j,he Governol" is of payments whiclh nre known as 
lungiB and maW,'; which are payments intended 119 rewarnR to indivi· 
·duals ..... 

Dr. Khan Sahib (North.West 1<)oontiel' o n ~  Gem·rBI): On a point 
-of personal explanation, Sir. I never said t.hat tbelir allowances were 
ptop}lt'd. I said t.hey were going to be stopped, n.nn that, negotiationR were 
. , n~ on. J never said that they were stopped. 

Sir AUbNy .etcaue: My Honourable friend is poosibly hettel' informed 
than Jam as to the iritentions of Government, but I bardly think'that 
is the eaRe. What I said WBS that allowances were held 1Jp 'Jnly for • 

( 222J ) 
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'8lmrt t ~ and that. the.\" huve now all lWl'n paid out. Then· ~ u:rtain 
.• aliki allowances which are still held in reserve, and the question of 
their possible re-distribution is still '''under considcaratioll. 'fhat is all that 

~ been d'onf:' , nnd 1 wish to a ~ it quite clear t.i1l1t tlUit .~ hecn dIme, 
·not beMuse tht',\' have so fill' refused to accept. tht: rond, but. hecause their 
,hcllllVioul' or tht' hehaviour of thc· Malika hils not been sufficiently saHB-
f:wtlir,v t.o ju!!tif,v thL",(' pn.vments being mnde imIDediately. We have 110 
intention,-lIl1d 1 shC'uld likt, to a t~ t.his quib, clear,-we hnve no inten-
ti(Jn of pushing through t.hat road ~' for,:e. We have always ~a  110 and 
. t'tick to that. 

Before I leave the question of Afridis, Sir, there is olle point which 
I should ~ to make, and that is, it has been suggested that Ule Govern-
ment. of India are entirely responsible for quickening the pace of thin 
'peaceful penetration policy. I should like t.o Pllt a different point of vie" 
belorl' r.he HOllse which will perhaps lead them t.o take a different view 
of the rcn'Sons for /lny quickening of thE' pRce that there rna;" have been. 
'Our idt'a ill, and this h"s the !!UPport of 1\ number of Indian gentlemen 
in the Frontier who have bp.en intimateh aequainted wit·h the tribes for 
manv years, that the advent of reforms "in the North-West Frontier has 
reacted on the tribeR. The tribes, including the Afridis who are ~' 

]ong headdd ppopJe, obErve the advllnce of education and democrllcy 
among the Pathan .population of the settled districts. and the willer 
people among the Afridis R!'k theml'lelvI!S whRt pRrl they are going to pi",\' 
'in theMt' new dl·velopments. They realise that they CRnnot remain for 
t'ver outsirie thi!< nt,W clt"mor.racy. WIth no p09ts for thp.ir BOnB and no 
t,uning of their :)Wll ,iemocrati(' gifts to the orchestra of the new Councils, 
. if they havt" no t~ .at on. no motor cars, in a word no progreBs down 
t.he rond marked out. for lndi".. what, they say, is going to happen to 
them? This ff:''Jling. T think. hOO exprell'8ion in the agreement which t.he 
AfridiM mild.· with t'~ '  to the road, Rnd although reactionary forces 
have triumphed for the n~, that feeling will. I think. persisl. In 
th!' flature of things the new thought has oome to stay, and the old 
h(llief in isolation iR being !Affected. In any case, the Afridi awakening, 
however uncomfortable for the Afridilt, is not. the result of an aggressive 
poli('Y of thl' Go"emment. of India. Nor is it true, in my view. thut. 
the Frontier is realiy unrestful at the moment. Force has been applied 
'in morl' than one Frontier area during the past few yeBl'II, but such forcp. 
in t,he Mohm"nd or lower :\rPflS was n ~ a  to resist the .~ on 

of such persolls as Badshah Gul and the Faquir of Alingar lInd to hold 
the tribel! to t·heir agreemf.'nts. For evidence, that the old flpirit of Rggrcs-
"ion is 'It ill in existence, we need go nc further hack than to 19M, !Uld I 
mRintnin 't.hRt an~' weakenin't of Government authority. any hesitation k> 
inflict Dunishment for misdoinJo' will ptill brinft thr tribesmen down in 
t R n~ into plsintl .  .  .  .  .  . 

1Ir. K. ,u&! Ali (Dt"llhi; General): Has it ever done so before" 

Sir AlIbnJ Ketcalle: 'fh£; ne,,: idea to which. I referred: if we. do !l.ot 
\lEe force when it i. neeelK81'y· In order to res lit ~on  ".U fall. 
beoauee the tribes ",ill themMI.,.. feel that it i. DO Ulle enteriDg •. 
4i.,ili"ation and & .yatem wb,icb i. unable tD protect itlelt. 
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P~ ' Aubrey Mtltcnlfe.] 
I now tum to one or two of the criticisms which were made by 

individunl Hon(\urable Members in supporting this cut motion. One was· 
made by my friend, 8yed MurtuzH. Sahib, who suggested that what we 
were doing on the Frontier WB'!! comparable to what Italy is doing to· 
AbY!!Ainiu when wenttempt to int.roduce civilization among the Afridis or 
others. I maintain, Sir. that thHt nnnlogy is cntirply unjustifiuble. 'fho 
Afridis und all the tribe!; who live in the tribal belt between the admi-
nistered dietl-iet.!: !lna the Durand ~  are subjects of India. They belong 
to India, nnd it is, I m'lintain, our duty, to give them some of the 

n t~ which t,he." Cllnnot, ohtnin '~ . 

~ is 'one point which I have not yet made which was made by 
the Honourable the l\lover of this motion. and that was with regard to 
Gilgit agency. The Honourable the Mover '!laid that Ollr recent proceed-
ings in Gilgit. had brought us into direct and close touch wit.h an Empire 
fro:..n whic,h we hod hithelto been separated by some belt or buffer State. 
Well, Rir, the fa(!ts are not. eo It 'is possiblv our OWn fault that we have 
not mllde filets clear, hut, I c:::houkl like t.o tah this opportunit,v of doing 
110. TIlt' Gilgit Agelle:v and tlw I'oliticn.J Acrent t ~ have been in exist-
ence for the hU'It, fift" venrs. The Political ~ nt hnl; alwnvs been 
respcnsible for the 'o~t ot' of cert,ain smnll principalities. ~  liS: Hunza 
and Nngnr. which march direcHv with the Hus'lirm Empire, Itnd although 
those small principalitie!; ure tmrlflr t,he sl17.eraint:v of the K'3shmir DnrhRr 
nD(l have nlwl1 .. \,8 been, the political control over t.hem for the In'9t fifty 
Yel1r'l hilS uN-n exerC'ised bv the Politienl Agent. There is RTlother arew.· 
~  lieF; insine. H'llt is. on t,he Indian Bide' of those principalities. which 
iB known as the Wazarst. That, of course, is under the sovereignty of 
the KssIJl;pir State and still rpmains so, and it WIlS administered'. until 
lnst vear, bv a Koshmir officinl known ~ the WII7.ir. That svstem 
resulted in ~. good manv diffiC'ulti(1S of the kind whirh :"Ire perhaps invari-
Ilhlv produced hy d,·nrehy. Therp waR n. Rriti!lh Polit.iflRl Allent there 
who exerciserl "politiclII control and also a Kmlhmir offiC'.ial, aml it was 
frequently diffi(mlt to recon('ile the position of tbosp t·wo officials. 

AD Honourable .ember; l!; t.here no time limit for the Honourable 
Member? 

Slr Aubrey .eteaHe: Do you wish me, Sir, to observe the time limit 
strictly? 

JIr. Prllident ('1'he Honourable Air Abdur Rahim): The Chair under-
stands Hile Honourable Member took over fifteen minutes t a~'. 

Sir Aubrey .eteaHe: It. is very difficult in the apace Of" a few r:"inutea 
to answer aU the questions. 

Xi PnIldtnt !The Honourable sir Abdur Rahim): The Chair I.l\c-W. 
thirty • mhiuies .to· the MembE'll' replying on behalf· of the G.,vemmant,. 
and: U so, tbellonourable Member has three minutes more. 
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Sir Aubrey Iletcalfe: I only wished to take this opportunity of ~ n

ing cl:!!'tain things which I had not had an opportunity of t:xpfaining 
bdore ..... 

lIr. President (The Honourable Sir Abdur Uahim): 'fte 'Honourllble 
Menlber can seize another occasion for the purp::lst.'. 

Sir Aubrey .etcalfe: ThE' position about GiJgit, 33 1 wa"!; ~' n  i". 
that pl"f'\'iousiy tliere was a Kashmir official ~ by siue with the l>olitical 
Agent, All that hus a ~n  now is thl\t the ulminiliitratioJl hus for a 
period d sixty yelll'S been handed over by th .. Kllshmir Dltrbul' tJ tlJt\ 
Pditieui Agent. It is purely a domestic a an~ nt. ll11d one m which 
tllc Govt:rnment of India, although they are faced with 8 ~t ta n amount • 
\){ E'xtra Hpenditm'e on ~  administration, gaim·tJ vl!ry substantially, 
allel, in filet. eVt'n more ~ tnnt , on ;mvings with l'c·gurd to tr(;ops. 
'I'here WIIS previously in thIS area a Ilumber of Kushmir heops, two-
thirds (If ',he expenditure of supplying which was paid b.\' t ,~ GuVl'rn-
rrumt of Inuia, and it. WIIS largel'y in order to IIIWI.l that )Jllyn1l'nt ~ at 

this new .~ t  WIlS evolved. It udds no interflat!onal ~ t . 

whaf'ever. to whnt we had before. and we onl.\' hopo that it ma'y result. 
in the eyoidllllCe of friction when we administer o ~ t . We also hope 
tIta. if may lead to nn increase of trade with (:hiIh'SI' Turkestull by 
o t~ lill ('asier route from Abbottaburl direc:t to Chilas lind Gilgit. 
which will enable trade from India to some extent 1:0 c·ompete with the 
Russian trade in Sinkiang. I feel sure that that is not a matter which 
the HOllse will object to, seeing that they have themselveoJ un more 
than one occasion impressed on the Government of India the necessity 
r.f g;ving a ta ~  to Indian trade with foreign countrif's. 

80 much for Gilgit.. I should like to have dwelt on the question of 
expenditure which my Honourable friend raised. hut in the short time at 
my disposal, I am ufraid that that will not be possible. T shall, tHere-
fore. now conclude wit·h ft very few general remarks on the wbject of 
frontier policy. 

I have endeavoured to impart information, but it has not beeQ my 
intention to be dogmatic on the subject of our frontier policy. We fully 
realise that that policy is not n ~o n'  of perfection. All that we claim, 
is that it is the best, anrl, on the whole. the most economical solution 
that we have been able to find for what is admittedly an exceedingly 
diffic,mlt and contentious (Jut-stion. The policy has been evolved as the 
rt"Sult of experiment. trial and error t n n~ over /I lArge numher of 
y':·nr!;. Rnrl l'eprespnts an honest and Ilonscientious Attempt to fulfll the 
ohli!!'ations . which Wt'l conceive we havE' to the various parties concerned, 
including the Indian t&xpayer. It.is a~  not at all on imperial, con-
siderations. but solt'ly on what is believed to be the interests of India . 

.An HODourable 1lemIIer.: Nc·. 

Bir ~ . ' a  I claim thAt and I ahRll continue to claim it in 
Ipite of negati'V.from the other side. It is subject to constant oriticism, 
not only in thiB House. but in the pre .. anel in the nftoul depariment'J: 

D2 
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lijr Aubrey Met<lalfe·l 
of the Government of India, and I can assure the House that there i. 
no more argus-e.Yed critic of our frontier policy than the Honourable the 
}<'inanee Member himself. 1 should wso like to Bssure the House tho.. 
we welcome oriticism, particularly, if it is of B constructive kind, and 
if there i" nny ~on wit,hin or without this House who CRn produce a 
better or a more cconomical IIOlution for the frontier problem, I shan 
he only too happy to consider it. 

Dr. Khan Sahlb: Ma~ I say .,ne word, Sir? 

Mr. Prelldent (The HODourablE Sir Abdur l{ahim): No. 'l'he question 
ill : 

"'rhat the demand UDder the head 'Foreign aDd Polit.ical Depart.ment' be reduced 
lIy Ra. 100." 

The ABsembly divided: 

Aaron, MI'. Samu.1. 
Abdoola Haroon, Seth Hlllii. 
Abdul Matill Chaudhul·Y. MI", 
Abdullah. MI'. H. M. 
Aney, Mr. M. S. 
Asaf Ali. Mr. M. 

AYES-ft. 

Ayyangar, Mr. M. Ananth8!layauam. 
Azhar Ali. Mr. Muhammad. 
Ba Si, n. 
Badrul Hasan, Maulvi. 
Banerjea, Dr. IJ. N. 
Bhagavan Dal, Dr. 

'-chatt.opadhyaya. Mr. Amarpndra 
Nath. 

Chettiar, MI'. 1'. S. Avinashilingam. 
Ohetty, Mr. Sami Vencatachelam. 
Das. Mr. R. 
Du, Mr. Buanta Kuma.'. 
Das, Pandit NilakanLh •. 
Desai, MI'. Bhulabhai J. 
Deahmukh, Dr. O. V. 
ERaak Sait, Mr. H. A. Sathal' H. 
Fazl·i·Hllq Piracha. Khan flalraduI' 

Shaikh. 
"Gadgil, MI'. N. V. 
-Gauba, Mr. K. L. 
OhiRsuddin. Mr. M. 
Giri. Mr. V. V. 
Govind Das. Seth. 
Gupta, Mr. Ghanahiam Singh, 
HAns Rai. Rai.ada. 

Lahiri Chaudhury, Mr. D. K. 
Maitra, Pandit Laklhmi Kant.. 
Mehr Shah, N .. wab Sahibllad. Sit' 

Sayad Muhllmmad. 
Mudaliar, Mr. C. N. Muthur.np;a. 
Muh .. mmad Ahmad Kazmi, Qazi. 
Muhammad Ismail Khan. Haji 

Chaudhury. 
Muhammad NaumaD, Mr. 
Murtuza Sahib Bahadur. Maul.,i 

Syed, 
Nagesw.ra BaD, Mr. K. 
Paliwal, Pandit Sri Krilhna Dutta. 
Pant, Pandit Govind Ballabh. 
'Raghubir Narayan Singh. Chou· 

dhuri. 
R .. jan, Dr. T. S. S. 
Raju, 1\Ir. P. S. Kumaraswami, 
Ranga, Prof. N. G. 
liI .. kaen .. , Mr. Mohan Lal. 
Rant Singh, Bardar. 
Satyamurti, Mr. S. 
Sham Lal. Mr. 
Shaukat Ali, Maulana. 
Sheodas. DagR., Seth. 
Siddiaue Ali Khan, Khan Sahib 

Nawab. 
Singh, Mr. Ram Narayan. 
Sinha. Mr. Anugrah Narayaa. 
Sinha, Mr. Satya Narayan. 
Sinha, Mr. Shri Krishna. 

lIidayatallah, Sir Ghul.1Il ~a . 
Hosmani. Mr. S. K. 

Som, Mr. Suryya Kumar. 

Jedhe, Mr. K. M. 
. .n~ . Sir Cowasji. 
Jirrnah. Mr. M. ,A. 
JOlfendra Sinrb, Sirdar. 
X.ilash Behan Lal, Babll. 
Khan Sahib, Dr. 
Khar.. Dr. N. B. 

Sri Prakala, Mr. 
Thein Maan,r, Dr . 
Umar Alv Shah, Mr. 
V'arma, Mr. B. B. 
VI_nji, Mr. MatlulMa.. 
Yalub. Sir Muhalnmad. 
Ziauddin Ahlll&d,Dr. 
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I .1COtt, .Mr. A. S. V . 
. 4.hmad Nawaz Khan, Major Nawab. 
Allah Bakhsh Khan Tiwana, Khan 

Bahadur Nawab Malik. 
:lminuddin, Mr. Saiyid. 
Ayyar, Diwan Bahadar R. V. 

Krishna. 
iyyar, Rao Bahadur A. A. 

Venku.tarama. 
Bajpai, Sir Girja Shankar. 
Bewoor, MI'. G. V. 

"'Buss, Mr. L. C. 
Craik, The Honourable Sit· Hem·y. 
Dalal, Dr. R. D. 
Das-Gupta, Mr. S. K. 
Duh, Mr. A. J. 
Gajapatiraj, Maharaj Kumar Vijaya 

Ananda. 
~n , Lieut.-Colonel Sir Henry. 

Grigg, The Honourable Sir James. 
Grigson, Mr. W. V. 
Hands, Mr. A. S. 
Hudson, Sir Leslie. 
Hutton, Dr. J. H. 
JameR, Mr. F. E. 
Jawahar Singh, Sardar Bahadur 

Sardar Sir. 
KburKhaid Muhammad, Khan Bahadur 

Shaikh. 

The motion was adopted. 

Lal Chand, Captain Rao n.&-ul: 
Cbaudhri. 

Leach, Mr. F. B. 
Lindsay, Sir Darcy. 
Lloyd, Mr. A. H. 
MacDougall, Mr. R. M. 
Metcalfe. Sir Aubrey. 
Milligan, Mr .• T. A. 
Morgan, Mr. G. 
lfukhcrjee, Rai Bahadul' SiI· Sat.ya 

Charan. .' 
Noyce, The Honourable Sir Frank_ 
Rajah, Raja Sir Vaaudeva. 
Rajah, Rao Bahadur M. C. 
Rau, Mr. P. R. 
Row, Mr. K. Sanjiva. 
Sale, Mr. J. F. 
Sarma, MI'. R. S. 
Scott, Mr. J. RamMY. 
Rher Muhammad Khan. Captsio 

Sardar. 
Singh, Rai Bahadur Shyam N al'&yan. 
Rircar, The Honourable Sir 

Nripendra. 
Spence, Mr. G. H. 
Tott.enham. Mr. G. 1\. F. 
Witherington, Mr. C. H. 
Zafrullah Khan, The Honourable Sil' 

Muhammad. 

DEMAND No. 2S--ExECUTIVB COl:SCIJ •• 

Ifr. President (The Ronourf.hIe Sir Abdur Rahim) : 
Parh will move the next motIOn under Demand No. 
lJoU!;ci1. 

Thp Bonourable Sir .Tames Grigg (}<'inllnce Mcmber): 
mOWl: 

The Congr.:!l'P, 
2A--ExElcuth'p 

Sir, I heg t,n 

"That a Fnm 1I0t exceeding Rs. 1,49,000 be granted to the Governor General ilt' 
Council to defray the charges which will come in cour&e of payment during the year' 
ending t.he 31st. day of March, 1937. in respect of tbe 'Execut.ive Council'." 

Jlr. Presillent (The Honourable Sir Abdur Rahim): Motion moved. 

"That a Bum not exceeding BB. 1,49,000 be granted to the GOYeI'llOr General i.· 
Conncil to dpfray tbe cbarges wbich will come in course of payment. during the year 
ending t.be 311t day .of March, lQ17, in relpect of the ·Execut.ive Council' ... 

Mr. 9. flatyalu1l1'ti (Mddras City: Nvn Muhammadau Urban): Sir, r 
risl3 to ~ 

"That the demand' under the head 'Executive Council' be reduced to Re. 1." 
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l Mr. S. Satyamurti.] 
Sir, I want to begin by submitting to the House that the constitu-

tional signmcllnee of this cut motion is that we want to refuse supplies to 
the E.li'ecutive Council. Unfortunately for us, the bulk of thab demand 
is, so far as their l:Ialnries are conc6rned, non· voted, but, to the extent to 
which this House clln constitutionally express its disBatisfaction with the 
work of the Executive Council today, I want the House to support 'thi:; 
motion, and to refuse .sullpli6s to th(' Rxecutive Council. It mel."aly 
peelts to expreSh the ideo. that we-I am I!peaking of the organised non-
official Parties in t,h{, Assembly, excepting perhaps the European ~ , 
:.lthoug'h I shall watch with int.erest their uttitudE' on this motion, "ve1.'.V 
mteresting" I hope,-Ilnd we want to exprCSR the oJ,ill'ioll that we h;;.ve 
no confidence ill thh; Oovernment. (Hear, heur.) Sir, if ,this VClto is 
-carried by this Hous£" and if then the Government Ill' responsible, they 
ought to resign; but, since J know they lire not responsible, T merely 
wanl. thnt. tllf';V should Itt leust reform themselves, if t ~  can. 

An Honourable Member: Tue:" won't do t'ither. 

lIr. S. Satyamurtt: I recognise the limitutioI1K of the Government of 
Inditt Ad, 191!l; I recognise that the;y cannot toda,\' aeeppt parliamentary 
' ' ' n~ t  to Uris House; but, Ht the Rame time, l'{·ading thnt Act 

carefully, I have Mt. rend it to mean that tIl(' Act casts upon this Gov-
i'roment the duty of being neit,hpr good, nor honl'st, nor pfficient in ~  
discharge of their d1l1 ie8. My chullcngl> against lhiK GOY£'rnment is, not 
that it is not. reRponsihJp, lWenllRC it. is, pllrliamcntarily !1penking, impossible 
for them, hut th.t(, ~n the disehnrg-e of their dutil's, they have shuwn 

t ~  poodness, nor henest) of purpose, nor efficknl; llHlIlagernent of the 
~ a  of thiK (·ountrv. (Hear, hellr.) I want \'0 know f1'om the Govern· 
ment spokesmen t.ll('·mselwf, what they are here for; Hnd I am willing t) 
accept nnd apply that very test itself. Ilre they llCre to serve the p.eopJe? 
(Voices: "No, no",) If they are not, then I say that. it is not n questioll 
of rellponsibiHty, bllt it is a question or their not. dQing the elerncl1(,ury 
duty of II civilized Government, resp'onsible or iIT{·8ponsihle. Their 
nttitude seemR to be· t.his: 

"We know better thun your It'aders whu.t is good for your people. 
Your Jeader8, Ilrc all wrong. We are your true leaders and your true 
masters. F::>llow ua. Ask 110 questions. Move no resolutions: Move 
no cut mot.ions, except what we like. And you will be aU right." 

1Ir. II. S. Aney (Berm' Representutive): You hav(' I(·fl. 011\ udjoum-
ment· motions. (Lnught.er.) 

111'. S. Satyamurtl.: Sir, I ask this question--have they served the 
interests of ille people of this country? I ask all non-official Members ()f 
th!s Honse to answer thiR stra'ight .question with 0 straight answer' ha.ve 
~.  Oovernm(;nt truly and honestly served the ~ iuterests of the 
people? Sir, T hOVe> no doubt thnt the only answer can be an t .~ 
·"no", to that question. This "responsibility", Sir, of the "grand-father" 
asleep, or dead, or awake, is over·done.-that of the Secretary of .Stato 
for India, Now, they have themselvell said thnt they won't even place 
I'n the t.nbl ~ of the ~  tht- corresponden::c which pnsses betwee!l them 
.nnd the ~ . t.  of State. . 
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Sir, I have been the supreme victim of question-time in this House . 
. (T.aughtE'r.) 

An Honourable KembeL; SUprellltl \-ictim:' 

:Mr. B. Batyamartl: May I suy this, Mr_ President, that.. time after: 
time, when we ask questions and supplementury questions, in the happy 
phrase of the Honourllble the Home Member, in the manner of p<'\lCe-
rourt cross-examination, we have to do it, because the Treasury B ~ ~ 
have today come to occuPY the position of police·court wit-nesses who will 
not speak the trlJt·h unles;; thElY "rp cross-examined mercilessly. ("Hear, 
hear" and Laughter.) I know, our methods some times sma.ck of police-
('ourt cross-examination, but what i,;; the use? I get no results; they 
non-co-operate VI"ith us. First we are told, "J want notice", then ··'rh.·, 
question .does not arise", then, a second's silerwe, nnd then the happy 
'Phrase for them drops from your august month, "next, question, pit"use". 
They art', therdore, saving themselves again and ugain by trying to (wade 
answering straigM questions wit,h stmighL 1111SWers. Thus. I usk my 
HonoUl'able friend, the Law Membcr--"wlwn are the nui electiolls for 
the Provincial Lcgisln t ures coming?·', lind he c;ays, "1 will cOlllimIt public 
opinioil, as and whell we dlOOSC, and Will 1.ell you later on". Now. is thui'. 
co-operation? TF! that honest.}"? Is thnt goodness? Is that efficiency" 
Then. I ask II <jUCStiOl1 ahout. Iudian shipping rmd whut hl1JlpeIll!to it:' 
My Honourable friend, IUhJther Indian Member,-ulld this ill the worst 
part of it, I need not comment, on that furthoJ"-8a'ys: "I want notice. I 
will examine it, when I get t,he information. If you will }Jut down Ii 
(JlIClltion, J will cOJH,ider", and Tndian shipping stunds wlwre it does! On 
the question of the exports of gold, there is my friend over there, I,be 
Finance Member, who IISl>U1UeS till' Goel, afleets to uod, und shakcs the 
spheres, ~ , "No". 8ir, I suggest. thnt the Government have consist·ent-
ly' ignored , ~' interests of this country, and why? I know that; Britain 
must Nve: and, therefore, India .~ t perish. Sir William .Joynson-Hicks, 
now. 1 think, Lord Brentford ..... 

An Honourable Kember: He is dead 

Mr. S. Satyamurtl: The lltte Lord Brentford spoke the truth wlwn !ttl 
Rt.id· 

"I don't agree with the nostrum of these missionaries who lI&y that 'we are in India 
for the good of the Iudia.. people; we are there, becaule every fifth EoglilhlllllR 
draWl and el\rns his uread directly or indirectly from India." 

That is, of course, true, and Government Imo\\' <it,-that they cannot 
' ~ ' the interesis of the people of this country. 

Now, I want to (lay a word about the Finance Member, but I shall 
not take long over it, I shall cleal with it Iuter on; I rather like the Finance 
Memher, both he and I believe in calling a spade a spade and not a useful. 
agricultural implement that it is (Laughter); and he spoke, Sir, the truth 
when he said that he seeks to please nobody here, he seeks to please 
'bimself. Now, there, he wus more frank than his colleagues. All of 
&bem exactly ieel tbe 8ame thing: they want to please nobody, they only 
want to "please" themselves. (Hear. hear.) Now, I draw their attention 

-.f,o a few tragic facts of Indian finanoe. 
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Thl' militury expenditure of this coulI·try now st.ands at Rs. 45crores, 
but. if it includes 0.11 the items which it ought to include. particula.rly the-
two crores' loss on strategic lines. it is nearer Rs. 50 crores than 45 crores. 
and it is more than half the revenues of the Govcrnment of fndia:and. 
even then. wc are told by the Commander-in-Chief, 'in another place. that 
that is a small estimate, it will go up hereafter, to 50 crores. !)5 crores. 
God knows how much! And. do they spend that In their own countr.';. 
Aven in their own o nt ~', or even in thf' dominions; and what. 'is thit:; 
nrmy for? Not to protect lndin. but; to TJr;)tcct· British Imperial intcrC"FLs 
in Tm"!ill. 80 fur 1.11; Wl' /lr(' concerned. this army surely lis not here tl) 

prot·l\d (he skeletons ill ,)llr villageR who have notning t:.o livl' on. whose 
('ont-i0 ul\.1 life is a drem'Y :;truggll' with poverty. ~a ' and ignoranc(', 
~  thf' ·dominating fE'atures of which n.rl' only denths fro.m epidemics, 
ftross infa.nt,ih' mortality. and the visitat.ions· of UIC' eXllcting revenue 
officinlil. (Henr, hl'o.r.) 1'lwrefore. it. seems too ~ that all tlii" l'XIWUlli-
turl' on the nrm.\' iR merely designed 10 proteet. Brititdl intercfoIt,,,; anrl I 
want, to say this, t·hat if Brita,in has np. intermIt in t ~. then ~ ~ n cut, 
i!:I\\" aur rnilitluy <'Jpendiiure by half ILlmost irnrnedintd;v. lwell II!;{' \H' 
have tlO enemies an:l Britain hilS no friendR. Mnlmtma Gandhi'!,! indict.-
ment, of t,h(' ono ~ nnd finance of this country, wht'rcin hp n~ toruh 
and !'!ignificuntly described the skl'letons in our villagcs. is one for which 
this Government, .Hld W(1. the townsmen, have got to ullswer. "'hat is 
ollr [lverllg'(' ;ncome'! 'rW(1 unnas )lCr hellli per dn;". at· t.h(· mORt.. \Vhr,l 
is onr averngc life'! Twpnt.,··t.hrc(' or twent:-'-fivC' . ~. Whitt if; thE'-
percpntllg(' of our lit,erllcy:' About t,etl per cent. \\7hpJ'(' 111'(' our villog.:· 
I!ommllnicutions anc roads'! Vlll!lt is the extent, of mediclIl relief ~ n 
to 1I1l? 'Vhat ~R tilf' amount of watl'r Rupply to ollr villageR:' 1',,<1;:;',. 
l.)lp re afC' hlilldredh of villll.ges in thih (,OlIntry. fOT which th(,TE' iR no 
adc>qll:\t.E'. milch les8 a protected. wutnr !\upply. Imd 'I want, to nsk m? 
HonourablE' fri.-mel who dreads t ~ J,hra!'!c "ecc)Domic planning". if all th" 
precious nccuIUlnts of the Treasury Benches have ever appliod t,heir minch: 
to thl'SC n a ~n  prohkms of lUe Rnd deat.h for t ~ eountr.". Huy,' 
they framed a programme of universul primary education, II programnw 
of publi(' health and mf'.dical rdief, a progra.mme of wat,er supply'! H:wl' 
they on ~ Rnyt,hing like these? Have t.hey tt t~ un:" estimate' of thl' 
cost? My Honournble friend, who wunt.1I t.o play deputy-Provirlence to 
Provinci:,l Autonomy. does riot. tMnk it his dut;v to bestow an~' att.ention 
on the services which our villagers have a right to g('t, but which they do 
not get. Toci.ay. in the villages, OUI' ... ·il1agcrs pay the bulk of t.he ,~n ' 
for provincial reVE-nues. What do they get in return :' Nothing, or 
"lmost, nothing. Now, T want to say one word: look around YOllrllelf! 
Look at all this pomp amI pageantry. look Ilt the t;wenty odd (,rorelil Slink 
on this new Cap'ital-New Delhi-a deud city half the year Ilnd haH alive 
during the rest of hhe year; within ten miles of this very city. you have· 
got villages where people live under conciitions under which animals will 
not be allowed to live in Europe. Yet. the Government feel no reapons-
ibilitoy. the Gc,vernment have nonEl for even thinking about thes(' things. 

Then. tuke the question of the higher natiollal interests. Indian' 
shipping, I have referred tc: Indian banking, Indian o ~, Indian 
insurance. Inman industries: do these get any help from the Government r 
'l'he Honourable the Finance Member says: "You shall not monkey witlt: 
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the ratio", but he goes on monkeying with the tariff policy of thitl Gov-
ernment, limited as it is. Every time he gets a chance, he Rheds copiou\4 
tear! fOl' the CODsumers of this country, and threatenR all Bnd sundry thaI, 
if he has his way, protection shall go. How can Indian n t t~  grow 
unde,. this withering threat of perhltps the most powerful Member of tht" 
Viceroy's EXf;cutive Council. Then. have this Government followed II. 
con·-istent and generous p'olicy of Swadeshi, protecting and encouruging 
Indian industries? I know they have been compelled by public opinion 
to adopt .what is called the st.ores purchase policy, but I charge them thnt 
a is halting. inconsistent, and does not go the whole hug. HavI' they 
ll11y o ~  of creat,ing und developing industries in thill. o t ~  ',' All t ~ 

nlco. of V:IY1t of money is mere .noonshine. The,' lind 20 crorl'1'1 for Delhi 
and. out, of hi!! hut, 'the Honourable the . nan~  Member luu! produced 
or promises to produce something to the tune of nine croreR for rE'huild-
inl1 Quetta on tne present site-T am taking all tlw cOfltll. including post.; 
and t ~ B  ulld' ri1.ilwaY!l, and money nlrcndy spent, nnd future com-
m'itments. Where do they get :tIl this money? When we usk for on ~' 

for other Departments, the excuse of no money is put forwurd. But· whf'n 
the Governrhcnt. ' .... ant money, it comes fori:h somehow or other. 

Unemployml'nt stallts the lund. TllllY lllUY deny it, but n former Mem-
ber of the Vil'Hrv,Y '", E;·:ecuti\'e COIlllcil, 8ir Tej Bahndur Hopru, hw< 
produced n report which is .tt once a challenge Ilnd a rousing eoll to t ' ~ 
Gov£'l'1lment. How do they propotle to react to it? They will do ot ~  

I think thl' ideu seems to he Lo this Government that Illdiu should he th .. 
a ~  hunting wound of foreigners; only they will guild the chains' .1f 
some of us with titles, decoration!; nnd jobs, but we must All ~ politicnl 
lind economic slaves. 

A'l for Indians overSP1l8, I illll glad to see tIw unfamiliur figure of t.h" 
Honourable Member of Governmcnt in charge of th'is portfolio hlJre, fOJ' 
whom. Sir, my HOIlourable friend his Stl(lretary. deputises very etiicient.i,v 
lJere, if L may a~  so rp"'pectfully. But what has hllppened, in spite of 
his smiles, in Kenya, South Afriea. East Africa. Zunzibar uud ~  ·ill 
the d'1mi:Jions? SIr, 1\ man may smile, and smile and smile-I will uot 
finish the" I"cntence. But, Sir, the trugic truth wns IldmiUed by a 
distlinguished holder of this portfolio sometime ago,1 mellTl Air Fllzl·i-
Husain, when he said truly. but tragically: 

"We are aU Asiana, and. therefore, we cannot get proper treatmt'llt in thelHl 
aQuntrie2 ... 

The o t~ n nt, might say: "'Vhat can we do." J make them A 

presl'n· of what a previous Viceroy did in Madras. When Indium! Wort' 
hflinp n"'fsecllt-ed it, bouth Africa. and when ~ at a Gundhi "'liS 
~ n~ n  tllE' magnificent t .t a~ . a movement, Lord Hardin g-t· , tht' .:"'1\ 
Viceroy, said in a public speech in Madras: 

"I approvr. ot the movement of Satyagraha by Indiall"; 110 Govl'rnment ~an help 
aympat.hi&ing WIth it." 

Will this Government have the guts to stand up to these Governments, 
and say: "We are not going to stand this nonsense any further, we shall 
not tolerate this treatment of Indians as inferiors in those countries".?' 

Then,· .S:r, when we take up any work of rural reconstruction. &8 by 
the all-India Village Industries Association, the contribution of this Gov-
ernment is the notoriouB Hallet Circular, warning officials against the 
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activities of the Association. Well, Sir, the GoverWllent have been com 
plaining all along that we do not co-operate with them. But when wt 
take up some wOJ'k in which we can co-operate ap.d we will co-operate 
with you, their prejudices a.re so great 8S to seek to non-eo-operate with 
\lS. Indeed, if 0. Congresliolllan says two and two make four, just for the 
fun ~  it" the Government will say" No, two and two make three and not; 
four . 

The Honourable Sir Nripendra Slrcar (Leader of the Houtie): The 
parallel Governmen't never RllyS two und two make foul', hut t,hey make 
t nt~' t o. 

JIr. S. Satyamurti: My Honourable friend goes further thull ] tihought. 
I said he would recognise that at least they would say two an.d t,wo make 
three. while recognising we say four, but t.hey will not even recognise 
. that. The blindness of their prejudice shuts them to u11 sense of proper 
vErlue!! und proper appreciation, they do not waul, t.o 8ee ('vr-n the right 
in others. 

Take. theu, the House itseif. '1 alII nol now tulking 011 Hesolutions 
on which opinion WU8 divided. '1'hix House was practicully unanimous 
on the demand that Indo-Burman financiul udjustments must be made. 
us If result of the deliberutions of a Committee of this Hom;!!. 'Vhat has 
huppened to it,? It has gone into till' wlLste paper baslwt. r should lilee 
l,o know who is I'espomihk for it. W l' n!:lkecl fOl' the acquisition of Com-
puny-mulluged rnilwuys, and Wl' an' lold hy the HonOUrllblf' Member that 
lw ill still cOllsidering it. 

~ At t.his stllge, Mr. President, rrhe HOllo\ll'ublp Sir Abdur Rahim) 
vaca.ted the Chair which WIlR t.lwn occupie.d hy Sir Cowusji Jehangir, one 
of t,he Panel of Chairmen.:I 

He will go on considering it., until, I arn afl'Uid, it will Ill' too late. 
'Then, Sir, they certii'ied the Criminul Law Amendm('ul Act, 19115, in bpite 
of the predomhmnt verdict of this House I1guinfit t.hut measure. Is thllt the 
duty of the Governml'nt. that, in spite of the verdict, of t.bis House, they 
should certify nu Act like this? They c:ertifit'd t.lw Finance Act last year. 
J want to Bay, Sir, thut tnxntioll without repn·sentalillll is robbery. Last year 
when thir; motioll WII'S tabled lwfore tIw House, mv Honourable friend, 
Sir .Joseph Bhore, then in eharge of ltailwaYR, 'o ~  I1S an argument 
in favour of the Government Ilcceptiug the verd:ct, of the House with 
l'cgurd to the third class carriages, u future third class carriage. 'rhis has 
remB'ined in the limbo of crellt,ion 1'01' u whole vear; and vet we do not 
know when that carriage is to be put on t , a ~ a  lines, 'if (wer. 

ThOll, the Ooverlllllent, Ill'l' detaining perl'lOn8 indefinitely without tria.l. 
On the grollnd of cllu:lrgenc,Y, it. IIlay be necessary twen for a nationa.l 

. GOVtlrnment, t.o dl,t,nin !!OJnll people for u short timt'. 

JIr. Satya Narayan Sinha (Darbhanga C'/l.7n Saran: on ~ a a a.n  
Is it in order, Sir, that. you. Mr. Chairman, should preside over the 
Assemhly when the Deputy President is present in the House? 

.r. Ohairman (Sir Cowasji J ellUogir): I do not know , "fhe Honourable 
the Presidtmt aslted me to take the Chair. I am afraid he did not notiee 
,tbat the Deput.y President Wlfl:l in the House. 
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Mr. Deputy PreIld8llt (Mr. Akhil Chandra Datta): The Honourable 
the President did not noticl' that I was here. Perhaps that mllst be the 
1'8ason. 

Mr. S. Satyamurt1: Sir, the Government go Oil' detaining persOns with-
gut trial for years. I wa'S saying that they (mil detain people in an 
~ n , but an emergency, whell it becomeR permanent, ceases to be 
an emergency. Moreover, take t.he o t~on of India.n railways. Their 
finances are parlous, if not perilolls; and yet no suggestion of this House 
is considered, although my friend hus uffected Il new manner; "Oh, I 
understand your point of view, I ellt.irdy sympathise with it, and I will, 
of course, consider it"; but nothing happens. 

Sir. as a matter of faet;, this (fllvemment have llO t~ for public 
opinion, unless it agrees with them. They think that those who differ 
from them must be wrong, if not malicious, in their views. And 1 wBnt 
to suy this, with regard tu the (iovernment of India Act of 19a5, that 
even the memoraIldum submitted hy '~ t n  I ndillIls, headed ~' .H's 
Highncss the Aga Khan, about whose moderation there can be no differ-
ence of opinion, was not so much us looked at by tho British Parliament. 
Moreover, I want to mention, in passing, that the attitude of this Gov-
ernment towards the press ~ most dangerous. J want merely to refer to 
the attitude of the Locul Government of the United Provinoes in the 
Abhyudaya case. So fur ~ thi", House is concflmed, for the present we 
Bro bound by the ruling of the Chair; but, ] am lIurl', every section of 
the House will agroe w:t.h me when 1. say that, if we cannot republish our 
apeeeht's in this House, in the prells of this country, without inviting eXflcu-
tive wrath of Govel"lll'wmt., our prm;ence ~ is lIIlld" almost u farce. 
After all. we are here to reprflseut our electorate; t,hey have !.I. right to 
know what wc say Itnd whnt we do here; and if WB lerc prevented from 
giv:ng publicit.y to it;, it SBl'mR to me that this Government is attacking 
the very fundamcntalR of even Ruch formR of parliament.ary (Jovenlmlmt 
as exist today. 

Moreover, Sir, J chnrg<' this Government with t n~ interfered in 
the elections in the provinces. I have known in some prOVInces Governors 
actually ;ntcrfcring in tlw elections. And.l wunt t,o say this, Sir, that. 
so far as the next eleetionR are concerned, a5 milliolls of our people arl;i 
going to be enfrunehised, Ilnd it Reems to me that Government will have 
to be very careful that. their "prvnnt,s do not. interferl' in t,hORP f'leet.iona 
directly or indirectly. 

8:r, yesterday, we had a question about the subsidy to the Indian 
National Airways. Even my Honourable friend. the Industries Member, 
who is the most polished occupant of the Treasury Benches, really lost 
his temper when we asked them why they were aubsicliaing this company ~ 
And, yet, I am satisfied that the bulk of non-official opinion in this House 
does not like this subject. 'What about. the Howrah Bridg£' contract '! We 
are told •••• 

The Honourable Sir Kr1pandra Slrcar: Sir, may 1 know if the time 
limit will be observed? My Honourable friend has spoken for 25 minutes 
bow. 

Mr. OhaIrman (Sir Cow3sji Jehangir): He hn spoken for exactly 28 
minutes. He should finish his speecb as BOOD as he can. 
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Mr. S. Satyamurti: I will not take more time than Government; 
Members have done. It seems to me rather graceless on the part of the-
Leader of the House. l\Iy friend has given another argument in support 
of this motion. They will not even allow other people the latitude which 
they claim for themselves. We are already working against tremendous 
odds, as we are in the Opposition; and now my Honomable friend jumps 
up and tries to stol? me. 

The Honourable Sir Nripendra Sircar: Sir, on a point of personal 
explanation, the Honourable the President said that the Government. 
Member was entitled to 30 minutes. ( Cries of "Xo, no.") He did. 
After he spoke for 27 minutes, one Member on the opposite side got up 
and asked whether the time limit would be observed. That is not re-
pression, that is not bad manners, that is nothing. But just as he wanted 
to know whether the time limit will be kept, I wanted to know whether 
that "·ill be done. The President had ruled that the Mover will get 
20 minutes and then the Government Member will get 30 minutes. 

Mr. Chairman (Sir Cowasji J ehangir): The President ruled that the 
Mover of a motion will get 20 minutes a:nd he has also used his discretion 
in the case of the Leader of the Opposition who spoke for more than 
20 minutes. And he ruled at first that a l\Iember of Government should 
have 20 rninutes, but, at the request of l\Iembers of Government, he said' 
he would allow 30 minutes. 

Mr. S. Satyamurti: I will finish as quickly as I can. I am now com-
ing to my Honourable friend. India is an impotent member of the League· 
of Nations. ·when we ask any questions, we get no satisfaction and they 
do nothing. And, then, there is the Reforms Office joke. The Act has 
been passed, but still the ofiice goes on, with a tremendous expenditure, 
and we are told that something or other is being done all the time. On· 
the question of the customs revenue settlement with the Indian States, 

· my friend, the Finance Member, says he has got a grievance, but when· 
we- ask what the Go, ernment of India, as a whole, aTe doing in this 
matter of customs negotiation with Indian States, we get no satisfaction, 
indeed no answer. 

The last point I want t,o make is that, apart from the material harm-
this Government are doing to our country, in the moral sphere they are 
doing more harm. They have disarmed a whole nation, and they have 
tried to emasculate us. Thanks to modern nationalist forces, this nation 
is rousing herself from her sleep. They try to divide this nation and 
frighten the people, and, above a-ll, Sir, in our own country, we are racially 
humiliated. If tomorrow the Congress restart the Civil Disobedience 
Movement, and if you join it, and if you are convicted and sent to prison, 
you will have to suffer the C class, unless the Local Government gives you· 
the B or A class; whereas, a European murderer or thief will get the B 
class, because of his pale colour. And, in our own railway. trains, there· 
used to be separate compartments for them; there are separate conven-
iences now in the shape of refreshment rooms, retiring rooms, etc., fo~ 
Europeans. In our Courts, they have separate trial,;. Do you think flesn 
and blood can stand it? Indians in those Benches may stand it, but f 
appeal to all self-respecting Indians in any other part of the House to 
conside!' whether it is right that this Govemment should perpetuate· 
racial distinctions in our own country ? 
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Then, they neYh try to appeal to our higher sense, and, acc�rding 
J:o their dictionary, patriotism is a crime, courage is treason, and nat10nal­
ism is treachery. But I want to say this. After all, this Government 
will find that thev are at the end of their tether. His Highness the 
Aga Khan's statei�ent repeated more than once, that communal parties 
have no futme in this country, and that we ought to form political and 
,economic parties on such issues is the death-knell of this Government. 
The Hindu. Muslim imd Sikh Members of this House haYe every reason 
to be proud of their r'.'cord of work in this Assembly. In spite of tre­
:mendous odds, they have stood together, and I have no doubt that, in 
.the years to come, they will increasingly stand together. Government 
feel that, by paRsing this Government of India Act of Hl35, they have 
solved the Indian question, but they will find that they have not solved 
it. Government treat themselves as an armed camp in a11 alien country. 
Their only ideals are a ,Yell-fed and largely mercenary army with a strong 
British element, well-paid heaven-born a-nd other services, and an army 
of retainers to repress all public opinion, to divide the people, and to 

'rule as long as they can. A great Englishman said that little minds and 
great empires go ill toget.her. He never thought of these little minds; and 

·these little minds imd even a decent Governm·ent go ill together. This
motion is not moved, because this Government is irresponsible,-they
•cannot help it,-but bwause they have betrayed the trust of the people,
ihey have not served the interests of the people, they have not promoted
the greatest happiness of the greatest number. After all, they want to
please themselves, but I want to leave them "·ith one ideal, if I may. of
-even a benevolent despot:

'' J'uktha prnja11mnan.11ra11jo11esyal1 

Tliasmadhyasl,o yalt paramam dlwram 1·ah." 

After all. even a benevolent autocrat must try to please his people. 
but this Government have not chosen even to serve the interests of the 
people. I ask this House to support this motion on the simple ground 
that, judged by any relevant test. this Government have not promoted 
-the interest, lmppiness or the welfare of the people, but have gone on in
their own sweet ,vay. The passing of this motion will hasten the advent
,of Swaraj. Hence, I mo\"e.

Mr. Chairman (Sir Co·wasji Jehangir): Motion moved: 

"That the demand under the head 'Executive Council' be reduced to Re. 1." 

Mr. Lalchand Navalrai (Sincl: Non-Muhammadan Rural): Sir, the first 
and the verv relevant point that Mr. Satvamurti raised 1 P. M. "·as the irrisponsibility of the executive 1� this House.

He has given several reasons and illustrations to show how 
Government are irresponsible to the :Members on this side. He said that 
at question time the answering of questions was evaded, that the answers 
were tlimsy on several occasions, and that no direct and cle.1r answers were 
given. On that point, I join hands ,vith the HC\nourable tha :Mover of this 
�ut, ancl I Rubmit that there is every justification for the Bouse to join 
bands ,vith · him on this point. To the several reasons he narrated for 
G<,vernment's not giYing proper and direct answers, I will add one. 
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Whenever any question is put, and it is inconvenient for the Member 1D 
charge or for the hend of the Administration concerned to give an answer, 
they come forwlI,rd and say that it is a matter of detail OJ' a matter which 
they were going to send to the Agent or other officer to consider. When 
we ask for the ~'  to be placed on thc t.able of the House, they say "No, 
it is a matter of" detail". I submit that those detailed matters are very 
impurtant for the public. I know there was a ruling in this House by the 
t.hen President, Sir Shunmukham Chetty, that if any question was ad-
mitted by t.he ~ nt it must be answered, and if a reply hud been asked 
for from an Agent or other subordinate o ~ , it should be obtained arid 
placed on the table of the HOllse. This is not being done. I submit that 
itie 's great impedirmmt in the way of our getting proper and clear answers 
and satisfying our constituEJI1(1ies. In sHch circumstances, how can we say 
thdt the Government lire responsibhl ~ 

'1.'l1e sec0nd qllf!stion to which 1 shall refer is Indianisation: This 
morning, it was made ell·rtr to the HOllse that there was no Indianisatioll 
.lot the top. \Vhen u question WIIS put to the Honourabla the Homo 
Member today wIl':ltl1er therc wue 'an." Indian Secretaries in any of the 
several DepurtrrwntR of the GoYermrH'lIt of India, the reply W1\8, first f)f 
uil, "I do not know", lind theu he tril'cl to cvade nn answer. Why not be 
frunk and S!ly thnt OO\'ernment wifl!J to act in their own way and not 
Ilccording to the wish of the puhlic? 'fhen, tnke the question of Joint 
SCl:retaries. I a ~  wheUlf'r tlwre \\'('1'0. any Joint Secretaries who were 
Indians. l'ho reply given wus neither direct nor clear. Has it given us 
any jdea m: to h:>w mllny Joint Secreturies are Indians? The Honourable 
thl' Home Member Buid that the rl:'ply was contained in a statement which 
he was placing on the table of the House. I asked hinl whether the 
specific answer as to how many Joint Secretltries were Indians was con-
tained in the statement., A reply to t.hat did not corne. How are we to 
deal wit.h sl1(\h II. Government? Shull we not, therefore, sa,' that the 
Gm'ernment are evading th(·ir duty tlnd there ought to be Il c"ensure on 
iliem? 

T now como to Ow qlif'fltioTl of til·· t'cOT\('lmic prosperity of Indin. The 
Honourable the Finance Member might think that he has given a sub· 
v£r.tion of Rs. 1,08 Inl(hs to Sind, nnd, therefore, I would give him credit 
for it. The subvention was given of necessity. It is Government who 
called for the tune, Ilnd they must plly the piper. Of course, they want t.o 
plr.cate the mnjority community, hut;, all the flame, they have ignored tile 
insistent protests of the minority community. Why should I give him any 
credit for it? Of course, thf' mut.ier is now over, and Sind has been 
separated. .I...et us not look at the gift horse in the mouth. But I may 
tell the Honourable the Finance Member that it is his d\!-ty to give. more 
mr..MY to Sind in order to keep Sind in prosperity. All depends upon the 
Barrage. What Ilre the conditions of the Barrage now? There is not 
much produce, because land is not heing sold. Government want intend-
in.g buyers to pay for land ill the locality the price which was fixed long 
ago in prol.!perou£!. days, and, until th!it price is given, they will not sell 
lund. They are introducing another policlY which is conc\emnable, and that 
~ that. t.hey want to introduce foreigners into the area and allow them to 

form syndicates and take land.--not for cash, but on leases for 80 and 40 
years. What will h"J1pen? They will .have interest in the land only for-
t,hA1. period. They will sap out the juice and go out. 
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OaptabJ. Sardar Shar lIuhammad Khan (Nominllted Non-Ollici!tl): Whnt 
do you know? You are not nn agriculturist. 

III. Lalchand !lavalral: I know uiore than you .do. J hill un Ilgricultllrist, 
also, Hnd I <l1ll telling :V0U :lhout; the difficulties of the agriculturists. Sind 
is not Punjab. You !pR.... come o~ a  and give the grieVl\J1CeS of the 
l'unjab agrieultlll"ists. Thel;e are similar difficulties there U\90. SO far RS 
Sind is cuneerTled, the lunds should be sf)hi to the indigenous ]>eople. Why 
rhould it be given to foreigner .. : How is the prosperity of Sind at .1\ higher 
level than that: of ot.her parts of Illdin ? 

Bir Muhammad Yakub (Itohillmnd and Kumaon Divisions: Mllhurn-
mndan Rurnl): Are not Rliens indigenous inhabitants of Indiu ~  

IIr. Lalchand !lavalr&!: Yun nre also lin ulit'n, I suppo" , 

Bir Muhammad Yakub: 1 am not, 

Mr. Lalchand !lavalrai: The prusperity uf lndin depends upon t.wo .. 
t.hings. One i6 t.he growLh of agriculture. The agriculturists must be 
helped to grow more pruduce. 'rhere will be no prosperity until prices ure 
raised. Muy.J ask what effort. has been- mude in this direction? Nothing 
hus been d.:l11e. Tht, Honourable Member took shelter in his budget by 
suying thllt the ecunomic prus}Jerity of Iudia was now on the rise. We 
won't be deceived. l'he }'illUnCtl Member saiel that there was demand for 
Inore small coins, lind thnt was u sign of prosperity. Does this demand 
mE;an tllUt people gat money' from tht'ir produce of agriculture? No, they 
brought out distress mone,\' and p1lrchased their necessities in order to make 
11 h,and-tD-mouth living. This increase in prosperity is only fictitious and 
we wOll't 1>e deecivE·d. The second thing OIl which the prosperity of India_ 
depends is the growth of industries. What help I\re Government giving 
to industries '.' Take Hugllr, for instullce. 'rhey gave some protection to 
it, llnd we Imow the reason fur it.. But I would ask my friends, the people 
in India, !lot to be like sheep; if one mlln starts a sugar factory, other 
peop1e come and do the S3me blindly, with the result that you have too-
many fllct.ories and there will be no profit • • • 

An Bonouarble Member: Are you int.erested in sugar? 

Mr. Lalchand !lavalr&!: I am not: but my friend, Setlt Abdoola Haroop. 
is. 'fhereforc, I submit that, so far ns industries are concemed, they C'Jugbt 
to be helped. . 

I come now to the- question of spending money on the reconstruction of 
Quetta. I do not agree with the HOQourable the Finance Member and tb" 
Honourable the Foreign Secretary when they sai ,that "Quett;amUlt be 
rf!built on the sll.me spot. Public opinion is very strongly' against i+ 
Govemment have not told us whllt reasons they have: the earthquake has 
not occurred' there only once, but ,it was affected very much by previous 
earthqUake. also, and now there has been ablOiute'devastation. To .lick 
ro the &arne place, and to rebuild Quetta there, is a grievous mistake that 
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I Mr. LlIlchnnd ~ a a .  

t ~  will "'·'E' hereaft.er and they will r(!pent W)ltlll it is too laie. 1 asked 
Ull' Honourable the .Foreign Secretlln, t,he otlier day, whether there were 
nu other sitl!s: he said: "Yes, there ~  mlmy; hut read my communique 
lIud see whut, t ~ iR ill it. II J do not know whnt they have written there 
alld why ot.iwr pill CPS lire 1I0t, t,a ~. Bu\" 1 usk, have the:y (\onsulted 
public o ~  '! .r 

~ 

Oaptaln RIO Bahadui Ohaudhr! Lal Ohlitd ~o n t ~  ~on a  
~' . 

JIr. Ohairman (l:iir Cownsji .Jehliugir): Will the Honouruble Member 
allow the H('I\Ollrnhh, l\fernher (Mr. LalchRnd Nayalrai) to go on '! 

JIr. Lalchand Bav&lrat: I !!li) , no. W (' even put 'Iuestioll!; to the 
Honouruhl{, the ForeigTI Hecretary 

, 
lIr. Chairman (Hir ('owasji .h'hlll1gir): ~ H01lCl\ll'uhh' Member haR got. 

. t,hretl miuutl'S more. 

IIf. Lalchand Bavalral: 1 11111 going to til1iilh. Sil·. 'I'h{: 1<'oreigtl 
Hucret.ur:v gaVt' some relilies: when I asked whether thev have (\onsulted 
public opinion, he ",aid "no". There is t ~ advisory co;nmittee, and there 
Rre Mpmherl-l of this House. ou it;: will they say, the)' huve bcen consulted:' 
I SHY, the;\" llll\"t' not heen consulted. Therefore, I submit that, without 
l"lI1sultatioll of the people living in the neighbouring prO\·inel's of t,he }'unja.b 
lind 8ind, they should 1I0t have started rehllilding Quett.1l on t.he same spot. 
Om' word more, ~  1 huvp done. I ubk whitt jUMtificlltion t.he:y have for 
importing arnhitects from Englund. Is ii not, lidding insult to injury toO 
repl;y that It mun of t.hat qunlificutioll ~o  uot hC' found in Indio.? 1 
Imbmit., it. if.( rlmll:\" wl'ong and irrespoT1sibk 011 t,he ~ 't of UI(' (1c/vemment, 
IIf India to SII)· that t.he,\' IIrl' going h' import, )Itlople from England lind 
'Jther pluccs in spite of the prowst. that is IH'ing mudc every now and then 
• .Ill thRt qutlstioll from this side of the Housc'. I, therefore, suhmit. t,hat. 
t '~' do t t~  the censure 00 this cut, and I support it. 

'rhe .\IIRmnhly t.}1l'1l IIdjourned for Lund, t,iIl Half Pust, Two of ih!:' 
·Clm·k. 

The Assembly n'-assembled after LUJlch at Half IJust 1'\\'0 of the dock, 
~ . DeJlllt.v Pre<;ident (Mr. Akhil Chltl1dru Dntt,a) in tht' Chir. 

JIr. Depu'y PrealdeD' (Mr. Akhil Chandra ])I\ttllo): 'rile discU88ioll on 
this cut will r.ontiIlIlP. 

Mr. 1' .•. lam .. (Madrall: European): t;ir, when T listened to rn, 
~ a,  friend. MI'. Satyamurti, thill momiog, ] only had to close my 

e:ves to imagine ~  onoe more -on the breesy beach of Triplica.oe a' 
M"dru whf're my Honourable friend has made 1'0 many "If his IIpeeches, 
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·.and where, .1 thiuk; he has to some txtent been forced toatJcYpt 'his present 
style. My friend not infrequent.1y loses in impressive>nes9 by m'er-statitlg 
'his case; bere certainly has been 11 cnse ill lloint. He haf.l attacked the 
~ t  Council for bcing nei'ther -good., nor hom·st. nor efficiout. He hns 
uttu(!ked them on VKriOUS .groll;nds and: has invited us to join him in his 
;attack Ilnd ·vote wit.h him on his subsequent division. Now. Rir. 1 mnde a 
careful ~~ a n t. o  of the vp.riou8 o n~  on which hl' attacked the 
'Cubinct of the present Government. In 1IQe first plaof'. he attncked them,· 
lWCltUSll, in vurious spheres of social service;. thfiY hlui Tlot· done 1,hei1' duty. 
I would, of coursE', point. out, to kim that education, public hE'nlthand 
various ot.her mutters have for somo time heen in the hands of his own 
cmmtryinen in the provinces, and it seems .perhaps q, little unfnir to ut.tnck 
the Memhers of the Executive Council here fo1' the sins and derelietiOIlS ot 
-duty of his colleagues in t.he provinces who lire M n t ~ .... .  . 

Pandit Sri Krishna Dutta Paliwal (AgI'" l>i viRioll : 
l{t1rlll): Rllt, who controls the finunces? 

Non-MuhllmmlldlLn 
.. -

Mr. P. 1: • .Tames: I would suggest. that, his colleagues in . t, ~. M~ a  

Legislative C,ouncil, I1S fur 8S Madras is concerned, would be a much more 
I1.ppropri/lte mout.hpiece for his point of view. 

Then, he wont on to suy t·hat the ExecutivtI Council Memhers,-and I 
.tulie it thut he wus not speaking peraonally,-djd not serve the interests 
uf India, that theys()rved the interests of some vague imaginary bogey 
which he calls, "Britli.sh Imperialism". He did not define what he meant 
by thl1L The phl'l1se • 'British Imperialism" is a phrase which is orten used 
by t.lw sU]Jllrtidnl, but. whllt, does it me.an? What does he mean by it,? "Can 
'he definp, whllt it is? 

Mr. S. Satyamurti: Yon. 
, 

IIr. P. :I . .Tames: My friend, the }<'inunee M ~ , says he meUII\;, the 
'Carlton Club; but mv Honourable friend, Mr. Satvllmurti, SI\VA he nwans 
·mt!. Dut there is a world of difference between" the Carlton Club Bnd 
~' , whieh goes to show how eonfused his ideas are about the very 
·pIn·uses which he uses. 

He then went on to att.uck the Executive Council on the ground that 
they did not disclose their oorrespondence with the Seoretary of StIlte. He 
'knows perfect·ly well that they cannot disclose it. 

Mr. B. Batyamurtl: They can. . . 
Mr. P ••• lam .. : He knows perfectly well that, in any 08se, ill the 

public intt'rest, such correspondence should not b(' disclosed. 

_. S. Satyamurtt: Which public? 

-1Ir .... 1:. lam .. : Now, I ask mv fIWnd whether he would be prepared 
to disclose the correspondence which passes between him aA Secretary 'If 
the Congress Pa.rty Rnd the President, .  .  .  . 

1It'. B. ·SatJUDurtI: They all know what we Write. They censor all our 
16tters. 

I: 
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Mr. 1' ••• lames: 'fheu, Sir, he uttucked the Members of the Execut,ive-
Council on the ground that they did not answer questions in the way he'. 
williit'd them to ~ ' tl1l'Dl. 'I'hosc of us, wIlt) have hl\d cxperienc;:e of 
Provincial IJ('gislatures, know thut the Memt'lers of the Viceroy's Executive-
(;oullcil lll're, us U JUattor of fuct, go far more out of their way to answer-
questions thlm Imy Indian Ministel' in the provinces does. My Honourable' 
friend knows it perfectly well. He cannot ~  it any more than he can' 
den:; t,llltt when in Mudrlis, Ill' ill in u position to answer questions on one' 
or two bodies, h(· behavl's likl! s hard-helloded bureaucrltt. 

Then, Sir, he ulso adduced another reason for attacking thc Executive' 
Council, (Lud that reuson WII8 some statement ulleged to have been made· 
hy the lllt,e Sir WilIiaull ;'oyuson Hicks (who is now, of cour&C, dellod) in 
regnrd to what the British were in India for. May I suggest to him t·hat 
tho RxeCllthe COllncil WIlS t ~' responsiblt! for whnt this hte gentleman 
sl1id in It·IIlo111(·n1 of expullsion .  , 

Mr. 8. 8&tyamurU: He spoke the truth. 

Mr. 1' ••• lam.: I am reminded that the late gentleman was a 
teetotaller. (Laughter.) That perhaps accounts for the austerity of ws 
views on Indilt. But T will give my friend all those things. He was not 
reall,\' ~ o  when ~ was talking ahout minor matters for which the 
Viceroy's Executive Council are not really responsible. When he be-· 
came serious, he got down to the things for which they are, under the 
present Statute, responsible. He talked about their military expenditurt>. 
He tll.iked about thoir financial policy; he talked about their tariff p,)licy; 
he 1Iftlked Ithollt their d(,fence of thl' inh·rest.R of Indians oversells. He 
talked about the League of Nations. He talked about the 'Howrah 
Bridge. In fact, there were few things bt this country that he elid not 
talk about.. I will deal with the main things he talked about, limd, ;n 
doing 110,1 wish jo )'(,\lIilld him of his invitntifln. more pnrtieulllrly t·o lIR, 
tlmt, Oil thi-: occHsioll we should join him in , ~B n  mlr dissent with 
the very existence of the present Executive Council. Now, anyone who· 
offerll that invitation to a party to co-operate with him must be open Lo' 
:' eounter question. We have wlways, a8 a community, been described all 
bf'illg plll"ti(".ularl,\· eallt.iol1l; in vario\lM maUcl"I!, nnrl. tllPrefol·c. heforl' r 
should hI" prepurnd t.o eo-ol)('mie wit-h my fl'iend und go inti) the lohby 
with him on j·hill o ~ on. I hnv(' t.o look at the off,,/, hp is mu'killg, I 
presume thRt if we did agree to vote with my friend, We should not ouly 
be ('xpressiug Ollt' di!!uppl'oval of the Memlwl's :If t.he Executive Council lind 
their policy, but we should be prepared, to be logical, to say thll,tthf;Y 
fohoulcl go, they should retire altogether, that they-should actuaity re' 
sign if they could under the Statute. We should also be prepared, if 
we go with the Mover, to contemplate the possibility thnt he and hi .. 
friends would take their places opposite. There is no use being entire!y 
negative. If you want to drive these gentlemen away,. y.ou must. be .~

pared t·o take their places. 

Kr. I. latyamurtl and lome Honourable .emben: Oh, yes. 

Mr. 1' .•• .Jam .. : I should like to ask my n ~ exactly what o ~' 

they would pursue in rega'l"d to theBe a ~  questiontl' if they ~~  in·the-
places of my friends on my left. As I sald, we are rather cautious, and" 
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therefore, we wnnt to look ilt the;;e Offt'l"M, t hut ~ t' l:IOilletinleB made to 
us, very carefully before we accept them. What will my 'Honourable 
friend do with regard to the military, defence? 

Mr. B. BMJlmarU: Cut down by hlWlf. 

Mr • .,. 1:. lam .. : Immediately cut down by half? 

Mr. B. Ba'Jamurt1: Have a five-year o ~. 

Mr. r. 1:. lama: After a five-year programme, the military explm-. 
diture will be reduced by half, i.e .. 22 crores. That, of course, is IlD 
extroordinarily impracticable proposition. Again, I take it that h(: wiII 
"monkey" with the ratio ... 

Mr. B. Ba'Jamartl: No. 

Mr. r. 1:. lam .. : He criticises the Finance Member for suying thnt, 
he refuses to monkey with the ratio, and from what my 'Honourahle 
friend says, I assume that he would monkey with it: I am sorry to hp.nr 
that tmggf'st.ion from MadraR. 1 tho11ght: thut. thut desire WBB only pllr-
ticularly prominent in Bombay. With regard to the tariff policy, what 
would my Honourable friend do if he had control of the tariff policy 
of the Government of India? The country is entitled to know cxa<.·tly 
whnt ht· would do. 

Mr. B. Batyamartl: Protect aU Indian industries. 

lIr . .,. 1:. lama: How and to what extent? 

Mr. B. BatyamurU: By prohibiting competing British articlcs here. 
": "; 

lIr . .,. E. James: Now WI' Imo\\". 'I'hat. is eXllctl.\, th" Idllll of pro-
gramme which my Honourable friend really stands for;, 'yet he' lUI! the 
effront,p),y to HRk Uf! t~  go into t.he lobh.\' with him. He it> not, goillg to 
t ~n  mCJ'ph foJ' d:s('1'imiuuting Pl'Oi,e(ltion; He is, IxrJt ,eV,en ~ 
to stand for full-fledged protection; he is going to stand for, boycott amI 
the forcible prevention of British goods from entering into this country. 

Mr. S. Batyamurtl: All foreign goods. 

JIr. r. 1:. lames: Then, in regard to Indians overseas, what exactly 
would he do? My Honourable friend has DO particular specific to Lc\ke 
the pla.ce of the policy which is now being. carried out by the OOUUpADt 
of that portfolio. In India"s present position, what policy would my 
Honourable friend put into effect in regard to protccting the interests I f 
Indians overseas that is not at present being carried out with the utmollt 
z('u\ hv the nresent Member in a ~  of that portfolio? Take the 
l.eagu'B of Nations. The Honourable Member criticised the Executive 
Council, because, forsooth, India being an original member of the League 
of Nat.ions, cannot yet Rct as an indep'endent country, possessing its own 
,~ , posselJlling its own, navy, ud being entirely ~~ on ~  lor it.$ o .. 'n 
r1efence and foreign affairs. How does my Honourable ,fnend ' propc.:lle 
to carry that out? 

E 2 
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Dr. G. V. DUhmukh (Bombay City: Non-Muhammadan Urban)' How 
18 it carried out at the prescnt moment? 

! " 

lIr ...... lam .. : If my Honourable friend takes the place 01 ibe 
Government tomorrow, what poliey wOl1ld he ~ .in raguJ:d. t9 India's 
position in the League of Nations? 

lIr. Sam! Vencatache1am Ohatty (Madras: ~ an  Commerce): On ~ 
point. of order, nir. 1 sho1lld likt' k. know if the, HOl)Ourable iMemher is 
in order in raising hypothetical questions. (Laughter.) . 

lIr. 1' .•. .Tamll: I am only making 'one hypothetical' speech in reply 
tn nn'otherbypothcticltl speech. My Honruruble friend, this morning, 
waxed indignant, but he was talking with his tongue in hi. cheek, iUI he 
knows periectly well. I am merely following his lead. 

Kr. S. Satyamurti: That is very unfair. 
..':. 

lIr .... B. lam .. : My Honourable friend and myself come from ~a  
I'US, uud WI' understnnd what we say, but there are some Honourabl'3 
Members who hail from ether provinces, and they do not know. Now, 
in regard to the Howrah Bridge, what would my friend do if he was in 
eharge of Commerce with regard to the Howrah Bridge? 

Xr. S. Satyamart1: Tell them to accept the Indian combine. 

lIr ...... .Tam .. : Suppose they do not? 

lI1'. S. Satyamurtl: Dismiss them. 

JIr ...... .T&mU: How can you dismiss them? 

lIr. S. Satyamurtl: Yes, T can. 

JIr ...... l&mal: My Hnnourable friend suggested that to cllrry thit; 
motion would hasten Swaraj in this country. Now, we would not wish 
to do nnything that would ret.nrd tllC" nc'lvent of Swnrllj ill it·" propm' 
sense; but I would ask him seriously, does he really think for one Bingle 
moment thnt thl' carrying of this vote in t.his House is going toO advance 
Indin on' iud. fllrther towards thE' fulfilment, of her uims nnd ineals? 
No, Sir. I regard this particular motion and the speech which my 
Honourable friend ma.'Ile aB heating the air. If he had come with some 
specific grif'vance on which he hased his censure of t ~ Memben:; of tbe 
F.xe(·ut,jyt' Council, perhalls therE' wou1r1 hRve heen !lome . ~ or renson 
in this debate; but to blame the present Government for the Bins ond 
omissions of the provinces, fnr the constitutional 'position of the Govern-
ment of India Bnd for many t ~  for which they are not ill the len.ut 
responsible, surely impart!! an air of unreality to tbis debate Bnd to this 
House which is very unfortunate. 

l At this ~ , Mr. President (The Honourable Sir Abdur Rahim) re-
1§umed the Cbair.] 
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On an important occasion like this, my HonoUl'l\ble friend has invited 
lII! to ~ at  with him in this motion. I am sorry that we mw.i' fie-

~n  hlB k,indoffer, for the reasons I huve stilted-not, t.hat. we have II.) 
';mevunoe, but because this country needs 10 be si\\'('ri from exploitntion 
by superficialities. 

P&DCIU Labhmt KlDta I[altra (Presidency Division: Non-MIIJUUll-
madall Rurlll): Sir, it is embarrassing to have to speak ,dter II flnildwd 

a~  like my Honourable friend, Mr. J'ames, but my only renson fo,· 
n~ ,, ~  to speak after him is that my Honouruble fritll;d, frorl the 

beglDntng to the end, put a series of interrogations and ruised 1\ scri{'tl (It 

hypot,heses 011 which he dmnnndt-d IIll IInswer from thill sidl' of tll(' 
House, and by this he sought to create nn impression thRt We hnd no 
answer to give to them. 

Let me tell him that his speech really mndc us believe that, Wl' htld 
been moving in 11n 'ltmosphere of unreltlity. H(I indeed dt'mnncled' froUt 
us categorical answers, as if we aTe here, on the present, ('111: mot,ion k> 
place before him our specific programmes on the VI.riOUS items a ~ hy 
my Honourable friend, Mr. Satyamurti. That is no business of ours :It: 
the prespnt moment. N(, challenge has ever bf'cm thrown ont to us in 
that way. You havp llI'ver usked us up till 1l0W,--" Hero urt'! ollr eurds. 
Weare pluying them in this way. Come forward ulld take our I '\IlC',e 
and play our cards in your OWl! way." If the Government can tbl'llw 
out that challenge to us in all seriousness, we shaU be only t{)() glad to 
accept it. You constantly raise the false plea of the defect of the pre-
sent Constitution, and by that means you try to (,over a mUltitude of sins 
of the executive. My Hononrnhlr friend Rtated that he would be willin!! 
to walk into the lame lobby with us and vote against the Government, 
if we could satisfy him,-tIR if it is possible for anyone 011 this side of 
the House to satisfy that side of the House-that the Government ure 
renIly guilty of the charges W(' level u.gllinst t·hem. (Interruption.) 

Ta:ke, for instance, the financial policy of the Government of .India. 
My Honourable friend, Rir James Grigg, stated emphatioally thut this 
country is now on the high road· to recovery. If we are really ou thll 
road to recovery, if the goal of prOS}lerity is so nellr, und if it is visible. 
bow is it that we yet see so much poverty, so much misery and distrea;s 
in the oountry. You Illwe to advallce all murmer of specious or plllusible 
8l'guments to establish this theory of prosperity. If theJ"tl is pr08}lerity 
8S claimed by you in your budget, that will be reflected in the provincial 
budgets,.in the condition of the masses of the country, and in the light-
ening of your tuxation,-but there is no Buch thing. You hane not. got 
the cheek to do that, or even to admit that. All you BIllY il that I here 
has been II. surplus. If ther:e is a surplus, Wt.· eRn legitimntely cillim 
that for the relief of the over-taxed poor. But. you have not acceded 1.0 
that. We know that, ill the ,matter of finsncial policy, the Fiwl!;,'" 
Member is not free. I am one of those who belieV(l, lind 1 think ~t 
of W1 on this aide of the House do the same, that he, along .witJI his 
other comrades in the Executive f'JOuncil, have to ohey t.he b"i1elllil I)f 
Whitehall. However much they may deny it, the foct. remains than the.v 
have absolutely no independence at all in the at, ~ . That is; the 
explanation of the whole thing. 
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8ir, as rega'l'ds financial matt.ers, last ~ . on the floor of the Houlle, 
:we debated on the budget and on the }<'inance Bill. We debf:\.ted,t1u, crlt 
motions nnd amendments., ill all possible ways. It cannot be said. .it.b 
any show of reason, that we were out to destroy the Government's 
budget, to mutilate it without examining its merits and demerits. We 
gave every rea.,sonable ~ t , and ~t. a  the result? Did. 1fN. IIC-
cede to any smgle motIon that We adopted in this House, or do you 
mean to say that you are so high in your superior wisdom that it out-
weighs the collective wisdom of the Honourable Members of this HOUSE!? 
What is the position this year? In spite of the surplus, you have, not 
been able to do anything. When there is no surplus, when the oudg!t 
is a deficit budget, you are piling taxes upon ta'Xes upon the ,people up 
to the breaking point. When there is 1\ surplus, y{)U give nothing to the 
people of this count,ry. Do you expect any laudation or commendn.tion 
from us on this account, or do you deservE' censure? 

. Now, take the case of the Executive Council as represented by the 
Honourable the Home Member. What is his policy with regard to the 
-country? W (> have a cut motion ahout it which will come up for discussion 
luter. What is his policy in the matter of law Ilnd order, those two scared 
phrases which ure NO often prostit.uted bv the executive in this country? 
My HonoUl'lloblc frimlll, Mr. Sutyltm;lrti, 'bas givon a catalogue of grievances 
in t·his connt.ry. it is 1\ grnesome catulogue which constitutes the greatest 
indiet.mellt. uguillsL thil:l Governllll.'Ut.. BuL mv Honourable friend, 
Mr .• James' gricYance il:l t·hat he hus put in ull ~ t  of things together. 
W('o must do it, becauRe our grievances Bl;'e 80 ma.ny and so numerous in 
~ . t , 1.lmt tuken together they will constitute the most terrible 

' n ~t t that one nation can draw up against another. For my part, I 
Shrt}1 not, for the present, lay much stres!! on tIle n .~  ... l policy. I will 
.confine myself t ... one or two grievunces on which I feel mosl. 

In Lhe first pluCl> , we, tho Memhers of this Legislative Assemhly, feel 
tlmt. we nrc not t.r(lllt.ed with t.hnt kind of eonsideration, that kind of 
court"Rv whil.'.h is· our duc, flS repre!ICnt,ntivel'> of the people and as Members 
of thE' 'Rupreme Legislature. After 1\11, most of us have come hereafter 
th" Civil UillOhediencE' Cl\mpKigll. We hud been I:Itlriously invited to come 
to this Allsembly to try constitutional methods; 'Rud we cume in only to qee 
if there has been lilly relll (Ihll.uge of heart. But what do we find here? 
~aBt yenr, we carried as many ail, 28 motionll and Resolut·ions. 'Would you 
tell us frankly and honcstly and would you place yOU1' hAnd on your bosom 
and tell 118, which }lurtieulnr cut., Uesolution or policy you gave effect to? 
Do you mean to say t,hat you can count on our willing assent and our un-
critical acquiescence in all matters when you on your patt refuse to give 
us any response? Do you mean to suggest that we will simply take all 
your ipse di:x;itll "ithout' question? You' caI!not have that sort of RBsent 
from \IS. 'ruktl agKin, the eKse of my fnend, Mr. Amerendra ~ t  
{:hattopadhyl\yu, who illt an Honourable Member of t,his H';lUse. This 
morning, WE' hRd It qUtlstion ftbout the restnctions put upon lum hy that 
Distlict: Magistnlt.e, Mr. Griffiths, who was for sometime a Member of this 
HouiC. and whoso first speech was applauded in such a way by his bosset1 
-and coterie of admirers Rnd intereMt.ed persons that it got his head absolutfoly 
turned. I see my Honourable friend, Mr. Morgan, snugly dozing. He 
ren;lurked at· tlml time that thRt was the best maiden speeah he hRd eVf)1' 
heard in his life. bllt I do not think htl has had mRny experil'lanes in hill 
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..Iife ofgo?d ~ , and I pity my Honourable fril'lld's poor expel"icnccs 
IIJl that du·ectlOn. What happened be-tween thill Mr. Griffiths and 
Amar?ndra llabu, uf late, many in this House may not know. Of course, 
\Ve WIll deal "dth it more fully when we come to deal 'with the other cuts. 
I will briefly narratt' the a. t ~ Ama.rendra Babu is t.he representative from 
tho Burdwan Division constituency of Bengal. He went to see his 
~on t t nt  and speak to them. It must be definitely understood t.hat he 
never wbnt there to carryon any kind of political propaganda.. There WIIS 
.a deliberate and organised etlort made by Mr. Griffiths to foist on the 
people of the Midnapore district a set :>f institutions known as the union 
boards, a sort of rural self-governing institutions as they call t,hem. In 
.fact, the people were most unwilling to have them. Groups of villages 
rejected them. They said: "We wIll have nothing to do with these union 
boards. Yuu want to thrust more taxes on liS, but we cannot pay. We 
-do not want these institutions. " Well, Amarendra Babu wrot(l to 
Mr. Griffiths and said that he wanwd to speak tG his constituents. The 
;reply he got was: "You can come here, provided you don't open youI' lips 
about union boards." He had to submit to t.his humiliation from the 
District Magistrate. He went there and mado certain speeches. Of, 
course, tho speeches had nothing to do with high politics, which is a red 
rag to the opposite side. Thel'll/1fter, Ama.rcndrn BElbu came bacJe and 
sometime after he again wanted to visit his constituenoy and speak to his 
people. What was the result? Mr. Griffiths, the Hero of Midnapore, said: 
'''You cannot come. If you come, you will be prosecuted." Mr. Amarendrs 
Nath atto a.~ a a took up the challenge and said that he had every 
right to visit his collstituency and that it was a duty which he owed to his 
constituency. However, good sense dawned at the last moment, and H 

special ~~ n  had to he sent to cull off his urrest. If an Honcurable 
Member of t,his Hous<l is to bc treated in that way by a District MUgistnlte 
who was also un Honourable Member of this House some time ago, and if 
t,hs Government of India, as represonte(l by the Home DeJJurtmcnt uud 
m:v Honourable friend, Sir Henrv <":raik,dCl) not intedere in these lnattcrs, 
th'cn where do we stand? Of cOUl'se, my Honourable friend said this 
.morning. that he had given all the facts ill his poseossion. My grievance 
against him is that, even on a serious. matter like this, he has not tried 10 
~ t all the necessary information which we demanded from him, and 
that he has apparently not taken any serious view of it at all. It is B 
serious matter atlecting the rights and privileges of the Honourable Mem-
berS of this House, and this mat.ter cannot be lightly passed n·f!r. He hH.R 
-promised us, however, fuller information and the copies of the ord6t's 
passed by the District Magistrate, and we will have them. Take, again. 
another case, the cUlle of my Honouruble friend, Mr. Krishna Kant ,M t~

viya, and the publication of his sp3ech in the Abhlludaya. I am not going 
.to criticise in the least, Mr. President, the ruling given by yO\1, but the 
Government of India. had 8 duty of their own in this matter. If an Honour-
able Member of this House ma.kes a speech in this House, it only stands to 
reason that his constituents Rnd peopl" at large in the country should be in 
'0. position to know what their representative has BBid on a particular ques-
t.i(ln or how he has been discharging his duties 8S their representative in 
this House. What happened in this case? A security was demanded from 
'him and it was a huge amount. My grievance is that the Honourable 
)lambert representing the Home Department, should have ilitervened and 
;io)d the ltroviuc:ial Government: "Look here. This iss matter in which 
you should not nt~ . . ,. In these times of peace and tranquillity. the 
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H(lTIournblc, Member permitted the Locul Government to infringe the ~ ~ 
roontary rights of It Member of the r ... egislature whiclt no other country Me;!. 
donf' before, and, th('reby, he hus set up fA precedent whidl is most damaQ-
ing to the rights and l)rivileg£'s of nn Honourable Member of this House,. 
Th.en, there is another thing .  .  .  .  . 

Mr. PresldeBt Cfhe Honourable Sir A:bdur Rahim): ono a ~  
M , n ~  hus on ~' two minutes more. 

Pandit Lakshmi Kanta .atn: .  .  .  . nnd that is the inercusillg t ~

d(!Dcy of thf' exccmtiVl' to usurp the functions of the judicinrJ'. You llta;f 
nut know how thinglJ ure going on in my province, Bengul, but as an Ad-
VQ(:ute of th(l a ~ tt  High Court, I cltn tell you il lot ubout whut is going. 
on in the UulcuUnHigh Court itself, which used, ut one time, to he looked 
upon .IS the palladium of justice in this country. B ~~ , t.ht, High Court 
authorities huve issued a series of circulurs, published in two voluml!s. uud 
they have ulso publish()d one more volume call(!d "J'ructicul suggestions to 
the I::iubordmutl' Court". All these compilutiolls, together with numerous 
unprinted und verbal iru'ltructions, have mudc administrat.ion of t ~' 

in the High Court. und ill the Subordinate Courts absolutely It furce. The 
position is that, in the province of Bengal, where appeaTS a deliberate 
'policy by the Britishers io crush it, administration of justice also has been 
cast to the foul' \\indN by this aeries of circulars, and there has heen not Ii 
whisper of protest from the Honouruble the Home Member to check the 
va.garies of the uuthorities of the Calcutta High Court in that direction; 
This is how justicc is being administered n(lW .  .  .  . .. . 

Mr. Pleaklent (Tlw Honollrahle Sir Abdur Rahim): The HOllourubltl 
M t~ ' must not oriticisp tlwHigh C'lurt in that· wny. 

Pand.lt .1.&klhmi Kanta Maika: I urn not directly ' t ~ with the 
, ~ High Court. I 11111 ~ ,  rl'ft,rring to the I.Idmini!;h·ution 

of ~t.  whieh is !micl 1.0 Ill' ('ontl'olh'd by my Honourable friend, the Home 
Membl!r, Sir Hcnry Cl'uii,; and my grieVAnce against him is this, that he, 
as tlw 1ll1I')) mmt,rnlling the Udlllillistl'utioll of jnstic(' in t.his .IRnd. should 
hlLve int.t'rfered. tlJld he should even now interfere, so thut. jURtic(' muy not 
be butchered in the WCI.V it iR snffpn·,j to be done now. . 

Mr. President. (The HOIIOUl'uLltl t:)il' Abdur Rahim): The Honourable 
~ '  tillle it! up. 

Pandlt Lakahmi Kanta Kattra: Sir, us my tilDe is ull. 1 will conclude 
3  . by saying that so numerous, so many are the grievBnceR Rgainst 
p. M. I.his Government that I would ask every Honourable Member 

of this House, at least every elect.ed Member, regard being had to hia 
OWn I'II:'DI.o;I' of self-respect, to censure this Government, 88 censure is the 
on I." t.hiu/.:" which this Govenlment deserves. ~  Appla.use.) 

.&n Honourable Kember: I move that the question be now put, 

Sir OowMlt leb&n&lf (Bombay City: Non-Muhammadan Urban): Sit. 
1 promise not to take more thaD four or .five minutes, as. t do no~ with 
to COllt· a silent 'fote, lest, I Rhould be mIsunderRtood. Slr,. there 111 n'" 
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a Hingle Honourahle Member ill this House who is in any way satisfied 
with the present COllstitution. There is not 8 single school of thought 
thnt is satisfied with thc Constitution which, has now been a ntt~  to 
us. (Hear, hear.) As you very well know, Sir, even 110 man like the Aga 
Khnll. yourSelf and others made suggestions whieh were turned down. 

t.t~  all, the future Constitut:OIl is 0. constitution fot· which His Majesty's 
Government alone are rcsponsible, it has not been frlnned by common 
COnRf'nt, and, thcr,efOl:t', I cIo not think that there can be anybody ill tbia 
ItOIJf.lC, wbethel' on this side or 011 that, who ~n challenge the statement. 
th/lt there is noscctioll of lJublic thought ill Indiu, which has aceepted 
the ('onstitutioJl which we arEl. going to work, I trust, in U' very short time;, 
mId this ill not, the first time t,hui the!!eopinions lUl¥c ,bt'en llxprllslwcl. 
Tht,.v huve heen eXIJrcssed on the floor of this Houlole times out of Ilumber, 
long heforl' my Honourable friends 011 my right, had the honom of being 
amollgst us, Ilnd they have been Qxpressed froUl the public platform long 
l)('fol'll they evel' drcamt of agreeing to corne to this House. (Llmghter.) 
Sir. the crux of ,the question is--undcl' the Constitution WIder which we 
work what is the position of the so-called Honourtrble Members of Gov-
erlllllent {Laughter)-T will repeat whllt I said-the so-called 'Members of 
Govemment :' In the real sellse, they Bre not Members of the Govern-
ment of India. Their financial policy is not their own; their military polioy 
is not their awn; their tariff polic.v is not, their own· (Hear, hear.) They 
hem' our criticism!! with great Itttention, Bnd I feel Sllre they pass those 
critieisrns on to the reul Government of Indin-the SecretaTY of Stute for' 
Indiu: and if the Secretul'y of State fol' India is llieased to accept UJ;lY of 
our 'suggestiom., we hOllr thut acceptance echoed from the 'Opposite 
Bellehes. Sir, [ hU've ImowII of a case where n Member of Government 
could not uccept, the chunga of a comma or 11 funstop in a Rill without 
commlting the Secretary of State. 

Mr. S. Satyamurtt: Is that so? 

Sir Oowasjt lehaDgtr: Yes, I huve known of Bueh Il CIlBC, liS 1 Kilt on 
the Select Committee. Well, Sir, under these circumstances, what is the-
Use of saying that it is your duty to move this vote of censure upon the-
Government? 

.AD BoDourable Kember: Now the cat is out of the bag. 

Sir Gowlljl lebaqtr: What is the use of moving 11 cenaure upon tbe 
Government? What is the use of raising this Bart of debate? My own 
view it;--Bnd 1 eXJJresl'led it definitely laBt yeal·-that it serveN no useful 
purpose. I.et UB now forget th" l'IloMt. nnd It'\", UB look to the future. (Hellr, 
hear.) Let ollr eyes be toward" t.he horizon, to the future; the past is 
gone. (Helll". bear.) ~ . if there had been no lIew Government of India 
Act. 1 would havE.' agref'd that there would he. Rome reason for thiR debate, 
but there is going to be U' new Government of r ndia Act; we are going 
to work it for good or for evil (Hear, hear), and we are going to extraet 
from it (I speak for myrftllf Imd my Party at It18St). whatever good we 
can gf't out of it. If we fail to get ailY good out of that Ar.t, well, T will 
be, if I am Ntill in thE> ltrnd of the Jiving. R part;y to any cr.nBllre motion 
that Honourable Members ~ bring up. But, Bt t ~ Htage, I desire to 
forget the 'past. I trust that, in a few years' time. I shall forget even 
wbat is going on today. I "hall look toO the future, and I would aRk my 
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'.countrymen to do the same. Sir, many of the defects pointed out by 
'my Honourable friend, Mr .Satyamurti, may be correct,' but they are 
lib!.' result of the present Constitution, tbe illogical and unreasonable Con-
t t t ~ ~ under which we work, n. ~  which we are supposed to be the 

OpposltlOn when we are no 0pposltIon at all; under whlch the Govern-
.m(mt is !;upposed to be a Government when it is no Government at all . 
• (HElST, hear.) The whole position is illogical. If we pass a vote of censure 
-here it .mea!ls nothing; if we cut off supplies, it means nothing (Laughter): 
.uuder the mrcumstanues, we try to do the best, ,ve can .... 

Mr. S. SatYAmurt1: Na.mely? 

Sir Oowujl lehanglr: . . 
((Laughter. ) . 

Namely, to get whate,'er we can. 

An Honourable .ember: Including kicks from the othel' Ride. 

Sir ~,  , ~  Including kicks from both sides (Laughter), but 
we mny Jom one Alde or the other in the kicking. Under these circum-
.stances, just ilR T did latlt. year, I regret J shall not be able to vote in 
fa"our of t.his cenSUl'e mot,ion, 118 I 8eC' in it, no real I-Iolirl foundation. 

An Honourable Kember: We are sorry fOt· you! 

Mr ••. A. liDnah (Bombay City: Muhmnmadan Prhan): Sir, I have 
llO doubt t,hat after my Honourable friend, the Deputy Leader of the 
Illdependent Party, has made his Rpeech and explained his position, his 
·conscience is clear. Sir, he is a businessman, and. therefore, I can 
quite understand hif' )'oint. of vii, w, hllt we are in this ~ at  ~a  
t,he constitutional pORition of tl1f' Government. 8S well at;! of the Or'position, 
and let UB get. to 1he realities-not a husineRR dE'ol-what are Wl' here for. 
:and what it;! the Govcl"Ilment here for? . 

Sir. we lmow perfectly w(l11 that we are censuring the Government of 
"India in the form in which we propose to do it" namely, a vote of censure 
by mtm11S of withtlruwing Rllpplies. From whom are we withdrawing 
these supplies? Not from the exeuutive, not from the. Honourable 
·.Members who sit ~, but from the Government; and what 18 the Govern-
ment of India? Not merely the executive; t1wy are only the agents; the 
.Government of Indill means l;he Governor Genel'lll in Council, the Secretary 
.of Rtate for India, nnd Parliament, that is ultimately responsible to this 
,count.ry; therefOl'e. let us really get to that real issue before. us: Now, 
if lam right in my position, that we a ~ got to expresR our Views as .to 
what we feel, what we think ail to thtl pollcy of the Government of IndiR, 
.as1 have clescl'ibed it, undouhtedly this Constitution is one which is a 
very anomalous COllstitution; it is llot a full-fledged ·Parliament, far from 
it.; 1 hnve nlwaYiI said over and over aguin that the position of the elected 
.,Members in this House ifiI purely that of influencing the Government, 
.advising the GoVernment. But, Sir, when we hAve failed in any.influence 
being felt, when we have failed in every advice that we have gJ.ven, and 
when we have exhRusted every avenue, ever, channel, and, at the end 
-of the vel'lr, we stand vis-G--vi8 the Govornthent &s Opposition, have we 
not got to give our verdict? What is ~o n  to be the verdict of thi.iI HOWl.e? 
,It is Bttid: "Ohl make a token cut '. I cannot understand thiS commg 
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irom the spokesmen of the European Group. There, again, it is a purely 
bUHiness mind that cannot understand this large issue that is involved 
~n  implied by this motion when they suggest 0. "token cut", but a~' 
let us examine the most extraordinary Constitut:on that we are working 
under. Let us examine this. If I am dissatisfied with the amount of 
the grant and I think that it ought to be reduced, because it is excessive 
oOn the ground of economy, then naturally my proper course is to say 
inst,ead of ten lakhs, it should be nine Jakhs, and I can then try and 
:aat,isfy the Government that this is an excessive amount. Well, then I 
nJllkfl the motion that it be reduced by one lakh on the ground of cconomy, 
'On the ground that it is excessive. That is one method. If I have soy 
8pp.cific grievance with regard to any particular Department in relation 
.to t,he administration of one specific item, then I raise that issue, and 
I May that I move a cut of Rs. 100 as token cut, in order to raise that 

~ t~ with regard to that one specific matt·er. But this is neither tht; 
·one nor the other. I am not taking up my stand that I want this amount 
to be reduced, because it is excessive. I am not taking up my stand 
that I have got one specific grievance with regard to any administrative 
:action of the Govemment, but my gr:evance is this, that the policy of 
the Government in every Department and the polioy of the Government 
~ a n I say the policy of the Government, I mean the policy 
-of the ('70vernment of India as I have defined-is one which compels me 
to resort to this very last course, namely, refusal of supplies. (HeaT, hear.) 
(Applause. ) 

Now, it is, 1 admit, so fn·r as this ~  is concerned and so far as 
this T,egislature is concemed, it is R fiction, a pure fiction, I admit. But. 
it is bv means of t ~ fiction alone t.hllt I can show to the world amI 
ahow toO Great Britain and the British Parliament the displeasure of the 
House. (Applause.) Now, Sir, whether I am justified or not depends 
upon the facts. What are the facts? Let US take every department. 
Let us tlrke the British Parliament, let us take the Secretary of State 
for India. Is there-And] would be extremely grateful Bnd I would stand 
corrected-is there one single first class issue, not the details-I do not 
care whether you treat me rudely or respectfully when I am asking ques-
.tiolls, I do not care whether you answer these questions or not.. that is 
a matter of indifference to me, that is nothing-and many other matters 
of details do not att ~  there one single first class issue on which the 
Government have not or acceded to the wishes .of the Oppos:tion? Will 
the Honourable Members who represent here the Government of India 
point out any such caso or cases-and theBe are the only Members ,~  'cun 
-get hold of as 8'Coused in the dock and who are within our juriRdietion 
~ a , hear) that we can deal with, I cannot bring the Parliament here, 
I cunnot bring the Secretary of State· for India here-I ask the Honourable 
Members s:tting on the Treasury Benches who aTe on their defence to 
satisfy me and tell me whether, on any one single issue of 'first class 
jmportance, they met the wishes of this HOllse. (Hear, hear.) Po n~ 
,that out to me, and I shall stand corrected. 

The Honourable Sir Henry Oraik (Home Member): Banning of Mi&R 
M ~~ '  book. (LlNghter.) 

Mr. M. A • .ftima.h: Well, if I were the spokesman of the Government, 
1 shall be ashamed of o nt~n  out that instance (Hear, hear) as ~ t o  
the iuue that I am raising. It shows that the Honourable Member h811 



LBGISLA'l'IVB AHDBLY. [10TH ~~ .ROH 1986 .. 

ph. M. A. .linllal!.] 
got no HCllHC of proportion at all (Heal', hear)-that is ullI can say. Please· 
try und understand; if Oovemment IlTe not prepared to meet us or can-
not do it, jf you are helplesB-I know the executive are helpless, I know 
t.hut. ~ t  well, please try Imd understand my point and if you do not 
wish to do it 01' cannot do it, then we understand where we stand, but. 
do not give silly cxcusel'. r wus going to say, Sir, therefore, how am I 
to show my displeuKIII'e u·t this Government? What is the method open 
to me to show t·his thut I wlint to show? There is not u single Depart. 
ment--take the Arlu,Y, take t.hc .Financc, the Commerce, the Industries 
and Lobour, t.he Hldwuyl', there is not one Department, I venture to. say, 
that; hus met tht" wiHlies of this House ou any first elas!! issue. But, 
then, it. iii !o;aid: "Olt! these Congr{"ss Benehes ' ~ really most irrel'Qncil· 
able. It. i., so c1iflicult for us toO meet their wiRhcK". What my Honour· 
nblt· fl'icnd,lhl' Lcnd{"l' of Hit! HOUR{" , over there, lllcllnt· when' he said-
[ lun (llltt:ng it llOlitely-thnt two und two never TIluke four with the 
n~ t' , that mea'llS thc.y are very difficult to meet. Well, it is no use 

puHing forward that argument. Sir, in one breath it is said that the 
Congress is impossible, in another breath it is said that my Honourable 
friend, Sir CownHji .Tehangir, iR not reasonable when he says anything 
not pnlatabll' to Government, again when another section of the House 
sn.y!' anyt.hing, which does not suit the wishes or the interests of Government 
they are quite wrong. Then, Sir, it seems to mE' t.hat there is nobody in 
this country. t,here is no section which is right-we are all wrong in the 
eyes of Governm()nt. UlnI't you find anyboc1y in th:s count.1Y that may 
be in t.he right."? Hnve you met t.he wiHheli of ILlIyboc1.\' ill t ~ (,()lInt,ry? 
(H eur, helLr) 

J do not wish to take up the time of the House, and I say, Sir, that 
I shllll be perfectly justified in supporting this cut motion (Hear, hear), 
and t.hat is the only wu:; in which this House call expresR its displeasure 
with thfl GOvt'mment. of India'. (Awlause.) 

1Ir ••• AIaf .Ali: I move that the question be now put. 

Mr. Pruident (The Honourable Sir Abdur Rahim): This is a very im· 
portant debu.t-e. and the Chair cannot. stifle ~ on hy accepting the· 
closure. 

Sir Kubammad Yamin Khan (Agl'll Division: Muhammadan Rural): 
Sir, I was really very pleased when I heard this morning my Honourable 
friend, Mr. Satyamurti, on this cut motion. I think he ought to be con-
gratuillted for making a beautiful speech and for milking "he hest out 
of a very bad esse. This showed the marvellous capacity of my Honour-

. able friend and also his ability in tackling a question on whiclh he could 
Mt; convince nnyhodv even hy making a very very good speech. 'l;'here is-
really onc great difference which I noticed in the arguments whIch my 
Honourable friend advanced this morning and in the arguments which 
have been advanced this afternoon by the Honourable and learned Leader 
of the Independent Part.y. Sir, there is a great deal of difference in the 
view of the two. The Leader of the Independent Party wants to refuse 
suppli(IR on political grounds. and he said that he would· Dot enumerate 
the ~ n , he or the country felt, as he has none flgainst the individual 
MemhE'rM of the Ho'\'·crnment. while the Honourable the Mover of the-



• 

·-cut motion gave a. graphic descr:ptioll of these grievances. TaCking these 
two speeches, I think I can say that the two parties do not see eye to 

,eye' em ,this matte!' I'xcept thnt they Inust join hands against somebody. 
: \' 

.' : 1Ir. 'K. A. oTiDDah: Sir, I may just point out. to the Honourable M ~  
tbll.t he ·is quite right. My reasons may he dIfferent, hut the concluslOD 
is,·the' same. . 

Sir Kuhamm.ad Yamin Dan: I nevel'StUd the ~ on is !lOt"the 
lame. I say the reRsonR are'a.bsolutely different. :And I have. to con-
sider; the merits of the question on the grounds urged by the HQuourable 
the Mover of the cut, Bnd not; on the grounds given by the IJeader of the 
Independent Party. " 

".][r. S. SatyimurU.: Sir, on u point of personal explapation. 1, accept 
all the grounds urged by the Leader of the Independent Purty aR my o\vn. 
I wish I had stuted them myf'lelf. 

Sir Kuhammad YamlD lOIan: r am glhd the Honourahle Member 
I/>cqepts his defeat . 

. ~, B. SatyamurtJ.: No. 

Sir Kuhammad Yamin lDlan: If he saVR that' he llccepts the o n ~ 
put forward by the Leader of the Independent Party, which are not based 

,on the grounds put forward by the Honourable the Mover, then his case 
is absolutely destroyed. If the Honourable the Mover had moved a 
hundred-rupee cut and then enumerated those gr:evunces, he would have 
been all right. But when he wants to refulle all supplies, he should have 
given reason!'! why the Executive Council should not exist at all. If he 
wants that they should not function at all, he would bo justified in refus-
ing supplies. But. he only mentioned grievances. And what are the 
grievances? That, certain railway compartments nre reRerved for 
Europflans. Can that be fI' reason for doing away with the Executive 

'Council? And, I am sure, there is not a single line managed by Govel'D-
ment on which that practice occurs at present. It used to be done in 
the old days, but it does not happen now. Then, another grievance on 
ac('.()tmt of which he wants to get r:d of the Executive Council is that he 

'Bsked :t supplement,orr qllf'RHnn ond th£' Hovernment Member wanted 
'notice. 

JIr. Prel1dent (TIl£' Hono\ll'l\bl(' Sir Abdul' Rahim): The HOIlOUrf\hle 
'Memher should reme.mln·r that. Government will have to ~' to the 
,dehat ... 

Bir Kuhammad Yamin Khan: YeN, Sir, I will finish in time fol' t,hem 
'10 reply. 

~ . I think, in ventilating the§e giie\'ances, it would have heen more 
pl'oper for t.he Honourable M t~  to hllv(' moved u cut of Rs. 100. But 
when he wllnts 10 refllse all Rupplies, J do not think he cl1n get, tile support 
of tIll' House. And, t.hen. mv Honourable friend, Mr .• Jinnah, caIne to 
'his !'t'J'lClW b.\· putt,ing 111' 1\ different CR'S£' on political grounds saying that 
'becollRe t·hi!'! Executive Council i!'! really subord:nate to th(l Secretary of 
:State, th£'refoJ'EI it ~t h(' taken 8S R censure on the whole on'n ~ nt 
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including the Secretary of State. A hundred-rupee out. would have served 
the purpOBe. ThiB entire refuBal of BupplieB will create no impreBBion on 
t.hose who really guide the deBtinieB of the country. By carrying thiB 
the H OUBe will not enhwee their \'alue or do any good. They may a~ 
~  sensation in the country, but it will do no good to the country. 

SIr, I am una.ble to support this motion. 

TIle JlOl101Irable. Sir . ~ a Strcar: Sir, it iB t ~  difficult to reply 
to a debate on which IS rall:ied,-l do net say not legitimately raised-
all po8MDle important questions. We had 8n att.ack on the financial 
poliey, an attack on t~  military policy, an attack on the tariff policy,. 
AD aUnck on till' quesbon of trentmt'nt of Indians oversees, and what Dot. 
We got 8 not.ice yesterday Bigned by my Honourable friend, Mr. 
Satyamurti, to the effE.'ct.: 

"Congrellll deeires and requeets that there should he a division at 3 P.lII., and t.he 
only apeakel' other UJan the Mov,r will be Seth Govind Daa ... 

Sir, when you were not her?. and bE.'iorp Seth Govind Das he.cf 
epoken,-he has not sp'.>kfln al; alL-a motion was made for cloBure. 1 
t.hink it will be abundantly clear to the Houlle that it is riot really thu 
idea of the Mover to havt< a debate on the queBtions he haB raised. 

Seth Govind D&I (Central Provinces Hindi DiviBionB: Non·Muham· 
madan): Sir, on It personRI explanation, becuu!!e my name haB been 
mentioned, let me tpll the HC'nourable Memhel' tha.t I did not want to· 
speak, because mv BOn WQS serionsly ill, alld I waB not, therefore, in " 
mood ·to speRk. It WM not in order to have an early division that I 
did not speak 

The Honourable Sir lfrlpendra Slrcar: 1 urn sorn; to heRI' that m\' 
friEmd'R son iii' ill, but J mRde no perElonnl ~ t on on him. The poin't 
is t.hnt; '1(, far RR w(, Ilrc ('onr.erned. not knowing RII tohe t o t ~ 
Ilrrangemf'nh. We (lonld nRtnrRllv hf'liev(' that we were not to reply until 
Seth Go\'inrl nil;; Iwd I'jlOKl'n. ThRt is tllc posit,ion J was going to Illy 
heforf' thl' HOll"(" nncl T repent that Congn's.s M1!JUher" do not want 
uny·dell,,!!'. Ho\\·PW1·. thnt i" iIllluat,'l'id. !\o one is hound to Fl'pesk 
Mv H'onol1mble froif'nd. Mr. Rntvnmnrli. stllrted th(· dehate, first. of all. 
which ('omists (If \·iol('1I1 nlHl wild (If'c·lamf'tioll. bv refeJTin'! to th" 
Couneil flnd ' n n~ thnt. IITl10n!." "Ihm' thin!!i<, t '~ !II'\:' not hone.st. T 
believe thRt the book. wit.h which my Honourable friend professes to he 
very familiar. is MRv'!! Pa n nt ~' Prllctice. und I am Rure that, if he 
t '~  up tllnt· hook. he will find that that iB not u parlinm .. entary expreBsion. 

An Honourable Kember: But thnt is true. 

The Honourable Sir lfripendra Strcar: J would haVE" made no n ,~ 
to it. hcenlll'HI WI' hnyC' trent.nll ahl1!'lf'· vC'ry often. finel \vP I'hnll o t~  
~~nt ' t() trent it. with Hilent contempt; but. it WAB only the other· 
,1:1\ that my 'Ffonm\l'Rhle friend snid that whatever laneul\"'e thev use!! 
\\11:-' l):uliunifmtnrY. N()w, hRvine begun hy nt n~ out that we are not 
IH.nf'f\I, tlH' f;pecifi .. griC'\'lInC'p. which he wllnte" to makE'. first of nil, WI'S: 

t.h:.t he 1I!·V .. I· [!ot :1 stl'aight: MBwer . . . .. 
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1Ir. Pr8l1deut (The Honourable Sir Abdur Rahim): The 'Ch"ir thinb .. 
what the ono ~ Member said, ut least how the Chair understood 
him, was not that any Member of the Executive Council was not honest, 
but that. the Government's policy was not honest in their policy. That 
is how the Chuir n ~too  him. 

1Ir. S. Satyamurtt: May I respectfully say that that was my intention ~ 
Otherwise, I would not. have used that word, except in that sense. 

The Houourable SIr lfrlpendra Sircar: I am glad that he has taken. 
the hint from the President. 

Mr. S. Satyamurti: On a point ot personal explanation, Mr. President .. 
I used thut word weir knowing the parliamentary aense in which it should' 
be used. I deprecate very strongly the idea that I took the hint from 
you. I think it is not right to cast such reftections on HonouralJle· 
Members of t.his House 

1Ir. President (The Honourable Sil' Abdul' Rahim): The Chair d0e6. 
not think the Honourable Member did cast any reftection. 

The Honourable Sir Brtpendra Slrcar: I d9 not know if to say "take 
a hint from the Chair" is another wild term of abuse. That shows how 
excessively touchy my friend is. However. I shall pas!! on. My friend's 
complaint WI\Il that he was never getting straight answers to straight 
question". I will not pause here to argue if the questions. were straight, 
but the answeJ'S were as straight, liS the questions permitted. You will' 
remember the number of supplementary questions which are asked, Bnd' 
we try our best to answer them on the materials before us. My 
Honournblp [riend, Mr. Lalehand Navalrai, sRid: "When I ask questions,. 
I am told that. t ~ is a matter of detail, we are referred to the Agent 
And what not.... I am Rure, ~' Honourable friend never realises the· 
situation which 1;\ (·.J'p.ftted by some of these supplelm'ntliry question.,. 
If I ml'Y I-.-ive a typicnl insk,ncC', when some questions are asked about. 1&' 
rnilway, m:\' H,)Dournble fri('nd may get up Imd St\ys: "Supplementary 
question; mny I know ~' Mr. A. B. C. got an increment of only 
Rs. 3, whet'l'ftR !t forr·igoner. ~ PllTljabce. who is not 1\ Sindhi, got an 
increment. of TIl". I)?" 

JIr. ·Lalchand ]lavalraI: When WilS that, aRho? 

The Honourable Sir Brtpendra Sircar: We are not supposed to havG' 
all details of this t~ , und, therefore, it is inevitable that an answer 
'If that kind is given, IU'ld the Honourable Member i'B referred to the 
Agent. or asked to give notie(' of the question. 

Mr. Lalchand lfavalral: The Honourable Member should ~  

the ruling given by Sir Shanmukham Chetty. 

'!'he Honourable Sir lfrlpendra Sirear: Sir, may I venture to state thAt' 
if mv friencl hnR rf'ad it-J assumfo ht' hR!!-he hall not understood it?· 
(T,Ru<Fhter.) He hos nqt FlBiil Jmvthin'! of the kind whiClh mv 'H'oTlollrRI,lf" 
friend wId th(l Houl'le wns th£' Tlllmot't of the mlin'!. :Fre ('nuld not, 
hRve doM thAt, he WM nn intelligent, mRn-n:)r waR he thinking of the· 
sit1lRtion I described. 
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AfOOl' the gl'if'v!lD.l'es of un£oir treatment, there was It psssing rder-
·once by t·he Mover to ~n a  diSRll.tisfnotion with the conduct of tho 
M~  of the ExecutivE' ~  in thoir t . n ~nt of the inotYensiv1 
people who sit facing them. I would nsk this H6use to remember that 
it is said-it has been reiterKted times without number-that it is the 
one butlines8 of· Members of tbe Execut.ive C(')uncil to' go on offering 
unproveked in8ult to certain Members of thif\ House. So often has it 
'been repeated that I think in the end illY f.riend wiil-coUle"to;:helieve it, 
j11st us a ninn' wllo'hnd never been outside. England, at the relevant 
time, by continulIl repetition, a t n. ~ eamf: to thiIlk that he took part. 
in the batt.Ie Qf Wuterloo--that wali Hiii Impcrial. Ma ~ t't  .... George IV. 
~ta t  .. ) Sir, we indeed are wild people, we Abuse, we .lack in 
~o t , ewe are arrogant, we hnve no conAiderut,ion for ~ n  of others, 
and we do not. n ~ o  to ~ ~ . But Ie·t. m ... turn to the people '~  
·complain. J will not mention any names, becllURe no point is ga'ined 
'by mentioning IIny particular  name. One on the o~ t 13e»eh OPPOMi.te-
t am reading from offi('ial proceedings-made this s£atement: 

"The Railway Member", 

-be wus thcn Sir . o~  Bhol'c, not Illy fricnd who is here', who is 
llupposed to he a.fter nil not half so hnd' nl' ROIne of the other!; (Laughter)-

"baa not thought of the 47,000 people thrown out of employment. N otbing call 
· be more stupid, 'more irresponaible .... " 

'May I remind ~' t  of the storm which rl1glld ovm' this House, becRuRfl 
· !lome officer used the word "stupid" in connection with his subordinate? 
I 8m not protesting against the use of this word ut, nll, hut I 11m pointing 
out that some of mv friend£ on the other side think that the at n~ 

wlJich they mete out' to others should not be dealt out to them. "Nothing 
· more stupid, nothing more irresponsible" W8F; 8aid. Then, Sir, the 
IJeader of the Nn.tionalist Party came to the help of the speaker, from 
wiJose speech I was reading. I know that Mt'. Aney's interruptioDs arE' 
· rldightful, especially the om' he mode yesterday regarding "under· 
eRtimating-" by the Finance Memher. Ahout the Rnilwa.v Memher Mr. 
Allev used the wurd "c!llIouR". (Lougllter.) 'l'hcn the other Flptlciker 
· takp.8 it up. After nil. I am not eomplnining. 'rhe at ona ~t CongreYII 
nnd the Nationalists mean one nnd the same thing: twin souls in double 
bodieR. Their R t~ is over 11 matter which is not only dead, but which 
· has been cremated und t,he BsheR have hf'en thrown mto t.he Banges. 
(Laughter.) 

Sardar Sant Singh (West Punjab: Sikh): My Honourable friend iR 
· mistaken in thnt: be will hear 'more about 'it tomorrow. 

The Honourable Sir lfrlpIlI.dra Slrcar: Mr. Aney said .. callous". Then, 
· t.iil' other speaker said" callousness of the most brutal na.ture". Of 
wmrae, if the Finance Member on this side Ruggests that a M ~  
hcin/l him is guilty of n . on ~ circulating u rumour, that is WIld 
invective, violent abuse, and 80 foFtb, but when· ~n~ , R tlJousRnd 
times worse, ·is used on the other side, it is Impposed to be pnrli9mE'ntal'Y 
.' pleasantry. 
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. Now, Sir, 1 havtl no desire to take IBny notice of my Honourable 
~ , Mr. Sri PrakasR, t.hat amiable young person, whc is so lovable 

outsIde, but. who poses as a .wild mlln inside this room. a t .~ I 
have no deSIre to go on quotmg one.> abusive ros ... o.ge after another, HSed 
by on ~R Member9, but I o~ what· I have said will givo Rome ideo 
as to the high esteem in which somt' Members place themselves. The 
least ~ t  of C'riti('isDl il; intolerllble, hypersensitivenesI' has throughout 
matked some of my friends on the other side. At the same time, it 
~a  been open to thOtJe Honourable Members to behave in any wa.v they 
hke, ilnd t.hey are the people who complain of ill·treatment in the 
House. I believe it may be said of some Members that their idea of a' fair 
fight is that a Congress Member should be anned with a bludgeon, while hi!! 
'opponent \should be expected to fight with M!I hands tied behind his 
hUllk. Th':lt is their idea of fair play, and the complaint is that thev 
'hav£, not l'cceived t·hat kind of fair play. . 

]f mv !!peech is discursive, the only reason is that nothing very 
1'oherent, tta!1 been Raid by Rny Honourable Member opposite so for 

An BODourablt .ember: 1'hank ,vou for tlw ~ on. 

The Honourable Sir Krlpendra Slrcar: Tt ~t be so, TIn an ~ are 
'fIeederl , 

Now, I got Ilnothel' ver," vllluable information from my friend, Mr. 
Satyamurti, who said "lndil1 has no enemies". I think he ought 1;0 
have completed the sentence by susing "Inaia not on ~' has no enemies, 
but never had nnv, at any time' '. For instance, when Darius ~  

a~  came' to India,' they were attracted by a violent desire' tu 
mvestJgat.t·the (·;vM.(· foI!\'Rtem 0In the spot nl!> they could not lfind the 
I;ystem in forec iu any other part. of tohe world. . (Laughter.) I bellevo 
it will be said that Mahmud of Gazni's one anxiety was to corrl!empla.tt: 
Houthenl ~n n architecture of its Temples. That may be so. We 
neVel' hlld an~' cnemieR: we shall IlHve no enemies: our national solidarit;\ 
is so grent that we need not be afraid of any enemies, Talking of 
national solidarii\', after my Honourable friend, Mr. Lalchand Navalrai, 
had spoken lind 'used tilt, ~o  "nat.ionalist", it rather jarred upon ro .... 

,,,'a.rs whell he talked of till-' "foreiglllll' from illP Illlnjllh" (Lmlght,PI') .. 

Mr. Lalchand Navalral: J never !'ORid that,: I 'Mid foreigner from 
nbroRc1. 

The JlDnourable Sir KripeDdra Sircar: I am e"tremel)' ROrry thllt evet,V 
'one mishea.rd him. The next point Mr. Satyamurti mllc1e-I am tnking 
his specific complnint--wRs tha.t he put a qUE\stion to the Law Member. 
t.hat if!. his humbl,' servllnt, RS to whet,her he WAS going to on~ t publie 
opinion, and the Law Member, OR usual. would not give It st.raight 
answer. He said: "He will sec what cnn be done: he will tnke o ~ ' 
Bt ~ and what not", hut he 'never got n fair answer· I say delibel'atel,v 
that. this iR u parody of the answer that T actually gave. But the 
t.rouble is i',hat, whenever my frif'nc1 talkf; of public opinion, he aoes not 
recognise 119 publiC' opinion nny opinion which iR in the loli,:(htest wny 

-diverRent from bis: that is not public opinion at all. On another 
:'OCca.sion, very recently, there was some ,interchllflge of pleasantry .~ n 
~ Honourable' friend, Mr. Satyn.murtl, a.nd the Home l'rfember, B8 to 

1" 
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who in the House represented public oplDlon, I gathered frum him that 
he claimed-(if he did not use the a ~t words, that was the sense rtlUHy 
.,f the observation)--that he alone claimed to represent public opinion,-' 
and may I add-" and nobody etse". That· is all vel')' weH, I know in 
public It is said that the Uongress represents public opinion, and no other 
opinion need be seriously considered, But, in their unguRrded'momentl', 
they sometimes disC'lose the real sthte of affairs as to how much of the' 
publio is represented by them, J read, 1 think, only two or three days 
ago, in ,the issue of the T1'i/JuJW of tht· 4th ~ n ' , a letter which pur"-
ports to have been issued by Mr, A. Sat,yarthi, General Secretary of 
the I1unjnb Congresk Nationalist PArty, And I will I'PHd four or five-
lines from that ktter: 

"Punjab l\IuAlims being deadly opposed to Congrese politic" f.'an and shall nevel" 
join the Conrl'en, for It long tim!' to ('oml'. ThE'v cannot afforrl to incur Ihp displeRsure 
of their n ~  mRsters'" ' , 

I ~to  here fa)' a moment. This is the formula which we 110v<.\, heard 
repented so 'oHen thnt whet,her thp other fellow is n Muslim 01' 1\ 1I0n-
Congre8!! Hindu vI' is n Europl'ml 01' au Anglo-Indiuu, it he does not 
agree nt ~'  nnuns ill til(' I'upee-with t.he view of the Congress,. 
then he muc;t hnve ';olel himlleif to the British m8stel'll-he must be II 
traitor. 'rhnt is tlw arrogllnce which lend!; some of the Honourllble 
Members oppOf;ite to thiuk that they and t.l!ey alone reprcpent public-
opinion, Once it ir. conC'eded that the ~  ure not in the Congress,--
Ilnd it does not matter if 70 of them out of 70 millions have joined t.he" 
Congress.-il it ~ proved Rnd admitted that the Europeans and Anglo-
Indians are not in the Congress, that there is n large body of people 
,,,'ho do not belong to the Congrcsll lind who are Hindus-I say it is 
fantastic i:() claim that if we llav(> ~  other opinions, the,V are l\ot 
to be re1!llrded liS opinions fJ.t all. 'rhel'efore, the grievance i'R not that 
public opinion ill not oonsultetl . . . . , 

Dr. 11. B. JDlare (Na.g-pUl' ])h'ision: Non-Muhlilllmnd(1l1): On n point 
of order, Sir: if, the Congress undp.r cliscussion or Uw Rxe('uth·p. Couneil" 

JIr. President (The Honourable Sir Abdur Hahim): An attock wae 
made on'the Executive Council mainly on the ground that t.hey eliel not 
heed tl\1blic opinion ns voiced in this House. 

'!'he Honourable Sir lfrlpendra Slrcar: M flY J rnlllind TIl\' lIled i cal 
friend, Dr. Khare, that I think some of my friend!! said-at least I remem-
ber one speech of mv Honourable friend, Mr. Satyamurti. wllich if! not 
surprising', no n~ that he makes eight speeches outside the House every 
w6f'!k, nnd I think I read in one of hi!! speeches that his business WBS--
I do not purport to give the exact words-to strengthen the parallel Gov-
ernment, Now, when this Government is attacked, is it so very irrelevr..nt 
to show· haw thA parallel Government is behaving? Congress,after all, 
claims to be the J)arA.llel Government. It cannot. object, t,o attention heing 
drawn to its activities. 

I think it was my friend, Pandit Lakshmi Kant. Maitra, from B n~a , 
WllO had something very trenchant to say-that deies not mean reasonable-:-

'.bout t ~ ~ on of ~ ~ , He repeated IRnguRge-.-whieh hafl heen 
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Tf'peuted ad naU.6am in the press--that what has been done here in this 
HQuse, that is the purport of the ruling of the President, introduced B 
stateo! things which is unknown in any part of the world. 'That is 
absolutely wrong. My friend haR got to devote B little time to read books 
of other countries to find out what the law there is, and he has to under-
IItand what Walter's case means, 

Then: Sir, mv Honourable friend lIlade un attack on the administrutiQn 
vI justice being· paralysed in Bengal by High Court circulars. Sir, thie 
House has not been told how any circular has in any way parHlysed the 
adlllillil:;tration of justice. No indication has been given to shuw that. R 
IJllrt.icIIJa.r cir('ular has in any way paralysed t.he ndministrat·ion of jmlticE' 
ill Bt'ngal 

Pandit Lakshmi Kanta lIIaitra: Time wus short, Circn!nrs I1rt' pub-
li!o!hed in t"TO volumes by the Calcutta High Court. I ('ould not refer to 
1hem in detail within the hrief time at my disJJOslil. 

The Honourable Sir lfripendra Slrcar: Circulars ma,Y be published in 
95 volu,mes, but the point, is, what is the cir<lular ,which is paralysing the 
administration of justice? Some indication of that should have been given 
to the House if it was contended seriously that the High Court was 
interfering with the administration of justice in Bengal. (Interruptions.) 
I do not propose to give way now, as I have only ten min.utes more .left. 
I don't see the relevancy of the .misbehaviour of the High Court m  a 
particular way by reason of certain circulars being issued, being fastened 
on to the Members of the Executive Council. 

Then, Sir, I think it was my friend, Mr. Lalchand Navalral, 
(JJaugbter), .  .  .  .  . 

1Ir. LIlchand •• "mu.:. J am glad you are remembering me so often. 

The Honourable Sir lfrlpendra Slrc&r: Sir, how can I forget him? 1 
oan never forget the generous hospitality of my friend at Larkana. How 
can I forget him? 

lIIr. S. SatyamurU: This is the reward for it.. (IJaughter.) 

The Honourable Sir Nrlpendra Slrcar: How can I be so ungrateful as 
to forget him? Moreover, Sir, he has been so much in the limelight 
recently and so many newspaper art.icles have been written over his re-
maining neutral in this Session on a ('ertain division ("Hear,' hear" from 
Opposition Bent1hes), that I can forget. everybody, but I cannot possibly 
forget my friend, Mr. Lalchand Navalrai. (Laulthter.) But, Sir. I am 
reRllv ~ a  thn.t mv Honourable friend has spoken today. I am really 
glad' that he has indicated that be is hostile to this (tovprnment, because, 
Sir mC'"t baseless insinuations were made against him that he was after 
a ilinistersbip in Sind, and that was responsible for his remaining neutral. 
(Loud a ~ t .  I never for one moment believed in sueh false calumny, 
anel I am indeed glad that my friend has DO'!IV shown his tiger qualities o~  
attRcking this wretched Government. (Laughter.) 

.,2 
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l8ir Nripendra Sircar.] 

Now, Sir, before I resume l11y seut,-l huve got only a few minutes 
left,-I would like tp give (\ seriolls answer to a question which was put 
by ~' friend, Mr. Jinnah. 

Sir OowUji JehlDlii'.: Don't become serious. You will spoil all the 
eff('('t. 

The JiloDOUrable Sir lfrip8l1dra Sirear·: I ('iUlllot help it, us, now, I urn 
(:oming to the mun who dealt. with the matter seriouslv. So far I have 
been dealing with Mr. Satyamurti, and I was compelled to adopt a style 
called forth by his incoherent and wild abuse. Now, mv friend, Mr. Jinnah, 
I think, put II queEltioll.-I am not ,]uoting his pxaet.' woros,-nlld fisk!"d: 
Will ~'o  show mp lin:\" Ringle majol' iRsue .  . .. ' 

1Ir .•. A.. JiDD.&h: First dass issue. 

The Honourable Sir lfrlpendra Sirear: .' .. first class issue on which 
you have Rccepted the verdict, of this House:' I think that is the purport, 
I ~' not. be accurat!'_ I don't mean to SIiY that, whatever viewB the 
House has urged, Go"\-emment hnv!' acceptE:'.d them in their entirety, but 
tbE.' question is, whether, on any first, class or major issue, the view of 
t·hi", ROil"'!' hus been acceptec1 ~' the Government.. t-Ipeaking oft' .. hand, J 
ventUl'f! to give II few exnmples. I will tllke·. for instant'e, the rE:'c:ent 
legislation ,-when I say rec'ent o~ .t on, I am referring to legislation 
which hns taken place !luring' the last seven or eight. years,-rela.ting to 
fll.ctories, legislation relating to labour, mines, and so on, which affects 
Ill(' destinies of tenll of thouslmdll of workmen, labourers, industrialiRts. 
' ~, 'Hir, the views of t;his Rouse were, 1 understand, generally speaking, 
Il.cceptl'd ~  thtl Government. Of course, the House is not. expected to 
be unlll1imolis on ('very quest-ion OHlt. pomes up before it. Then, take 
8llotlll'r cas(', 11 very important matter of "indiscriminate proteotion '", 
whi(·h was perhaps 11 j;lip of ~' {rieno, th(' (Jorreei-expression being, 1 
lUlIkl'stuno. . ' ~ ' t,  protection ". 'TIhat. has been "vhe ,·j-ew .of 
this Ho\Uw, and whaf,evel' the personal view of uny Membel', who occupies 
tIlt post of Ex(!eutivl' COllneillor, mny bC', t ~' f!let; remains, t.hat tlhe 
pl'in('iple hus been ndopted ill this counir.v, is due mainly to the influence 
of thi .. House and to the vi8ws expressed. in this House. If I may give 
",mailer instances,-I won't Slly t·hE:'V Ilre of first (linss importnnce ;11' tlw 
!lense in which mv friend liRea' an expression, !"ven in smaller t.hings lil(e 
i'lllllOVlll of income.f.nx from inr.nrnefl .  .  .  .  . 

1Ir .•. ' A. 1lnD&h: I IUn not. disputhig that there al'e very ~n~  

matters relating to administration on which Government have, from t~ '  
t.Q time. tried to meet the wishes of this House. That; was not my pomt •. 
What. I mennt. bv first. oJass issues was I meant issues ~  involved bIg 
policies, big principles. ThAt is what r meant. 

The aoao.rable Sir Krlpend.ra Slrcar:. I do not think I misunderstood 
mv friend. I still think, with all respect; t.o my friend, the question of 
discriminating protection is u big if!sue, it is a· major issue. and a first. cl888 
iHu6 .. It involved hig policy, big principle. It is not a minor issu.e whicb 
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can be brushed aside as trivial and not involving big policy. Labour 
legislation also inv<;llves a ver.y big issue. I submit, when I made that 
statement, I was labouring under no misapprehension. 

Then, I have one more word to say, Sir. It was said by Mr. Jinnah 
tha.t this Executive Council, being part of the Govel'Ument of 
India, is really a subordinate body in the sens(' that the Govern· 

ment of India is under the control of somebody else bv reason of the 
provisions of the Government of India Act. That that is 'the eorrect legal 
position, I do not for a moment dispute, in fact, it was On that assump· 
tion that I addressed the House on the last occasion. Well, Sir, if that 
is so, then the grievance is not really against. the Executive Council, but 
against this Constitution which, 8S is conceded on all sides, is unsatisfaotory. 

.. P •• 

T filII afraid, Sir, my time is up, and I must. (lonclude. J submit that 
DO CBse has been made ont for refusing supplies to Executive COWlcil, 
aDd, if oarried, the motion will IlnlO\lnt t,o n ('PIIsure of the GovPl'nment of 
Indin Ad, and of nothing else. 

Mr. President (1'he Honourable Sir Abdur R.ahim): The question is: 

"That thp demllDd uuder the head 'ElIf!Cut.ivl' Council" he redul'ed to Re. 1." 

'fhe Assembly divided. 

~. 

Aaroll, MI.'. Samuel. 
Abdul Matin Chaudhury, Mr. 
Abdullah, Mr. H. M. 
AnI'\". Mr. M. S. 
A5a; Ali, MI'. M. 
Ayyallgar. Mr. M. AllanthaKayBnam. 
Azhar Ali, MI'. Muhammad. 
8a Si, t.: 
Badrul HasBlI, Mawvi. 
Banerjea, Dr . .P. N. 
Bhagavan Das, Dr. 
Chattoparlhyaya. Mr. Amarendrn 

Nath. 
Ohettiar, Mr. T. S. Avinashilingam. 
Ohetty, Mr. Rami Venratachelam. 
Chunder, Mr. N. C. 
Das, Mr. B. 
Du, Mr. Basanta Kumar. 
Das. .Pandit Nilakantha. 
Datt,a, MI'. Akhil Chandra. 
Desai, Mr. Bhulabhai J. 
Dl!llhmukh. Dr. G. V. 
Essak Saito MI'. H .• \, !'lathar H. 
Oadgil, Mr. N. V. 
Gauba. MI'. K. L. 
Hiri, Mr. V. V. 
Govincl Das. Seth. 
Gupta. Mr. Ghanshiom Siilgh. 
Bans Raj, Raizada. 
Hosmani, 'Mr. S. K. 
. Iedhe. Mr. K. M. 
Jinnah, Mr. M. A. 
• togendra Singh, Sirdar. 
,Kallalh Bebari Lal, Habn.. 
ltban Sahib, Dr. 
Ihare, Dr. N. B: 

Lahiri Chaudhul'y, Mr. D. It. 
Lalchand Navalrai, Mr. 
Maitra, .Pandit Lakahmi Kanta. 
Malaviy'l, .Pandit, Krishna Kant. 
MangBI ~ , Sardar_ 
Mudaliar, MI'. C. N. MuthlUSD.-. 
Muhammad Ahmad Kazmi, Qui. 
Murtuzo. Rahib Bahadur, Maulvi 

Syed. 
Nageswaro Bao, Mr. K. 
Paliwal, Pandit Sri Kri8hna Dutta 
Po.nt, Pandit Govind Ballabh. 
Parma Nand, Bhai. 
Raghubit· Narayan Aintrb. 

dbri. 
Bajan. Dr. T. S. S. 

€ho1ll-

Raju, Mr. P. S. Kwnaralwami. 
Banga, Prof. N. G. 
Baksena, Mr. Mohan Lal. 
Sant, Singh, Sardar. 
SatyamuI1i, Mr. S. 
Sham Lal, Mr. 
!'Iho.ukat Ali, Maulan •. 
Sheoda8M Daga, Seth. 
SiddiquI! Ali Khan, Khan Sahib 

Nawau. 
Ringh. 1\Ir. Ram Narayan. 
~ n . Mr. Aungrah Narayan. 
Sinha. Mr. Satya Narayan. 
Sinha, Mr. Shri Krishna. 
liom, !\ofr. Suryyn Kumar . 
Sri PrakaAn, Mr . 
Thein Maung, Dr. 
UDI&r Aly Shah, MI',. 
Varma, Mr. B. B. 
Vil.nji, Mr. Mathuradal. 
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Abdool .. HllI··'UIl. Seth Haji. 
Aoott, MI'. 1\. S. Y. 
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Ahmad Nawaz Khan, Maijor Nawah. 
Allah Dakhsh Khan 1'iWllllll, KhRn 

Bahadur Nawab Malik. 
Aminuddin, Mr. Saiyid. 
Anwar-ul-Azim, Mr. Muhammad. 
l\vyar, Diwan Bahadur R. V . 

• Krishna. 
Ayyar, Rao Bahadur A. A. 

Venkatarama. 
Ba~o a, Ba·bu BaijnBth. 
:Balpai, Sir Girja Shankar. 
BewoOl', Mr. G. V. 
Buu, Mr. L. C. 
Craik, 'l'he Honourable Sit· Henry. 
Dalal, ~ R. D. 
Das-Gupta, Mr. S. K. 
Dash, MI'. A. J. 
l"azl-l-tiRq i'il'aehR. Khan 

Bahadur Shaikh. 
Gajapatiraj, Maharaj KumRI' Vijaya 

Ananda. _ 
GhuznRvi. Sir Abdul Halim. 
Gidney, Lieut.-Colonel Sir Helll·\,. 
Grigg, '1'he Honourable Sir James. 
Grigson. Mr. W. V. 
Hands, Mr. A. S. 
Hidayatallah, Sir GhulHlll Hussain. 
Hudson, Sir Leslie. 
Hutton, Dr. J. H. 
James, Mr. F. E. 
Jawahar Singh, SlIrdRI" Bahadul" 

Sardar Sir. 
.Tehangir, Sir Cowasji. 
Khurahaid Muhammad. KhRll Rahadul' 

Shaikh. . 
Lal Chand, Captain Rao Bahadur 

Chaudhri. 

The motion \vas adopted. 

Leach, Mr. F. B. 
Lindsay, Sir Darcy. 
Lloyd, MI'. A. H. 
MacDongall, Mr. R M. . 
Mehr Shah, ~a ' :.ll .~a a Sit-

Sayad Muhammad. 
Metcalfe, Sir Aubrey. 
Milligan, Mr. J. A. 
Mody, Sir H. P. 
Morgan, Mr. G. 
Muhammad l!imail Khan, Hajj 

Chaudhury. 
Muhammad Nauman, Mr. 
Mukherjee. Rai Bahadur Sir Satya 

CharM. 
Noyce, The Honourable Sir Frank. 
Rajah, Raja Sir Vasudeva. 
Rajah, Rao nahadur M. C. 
Rajan Bakhah Shah. Khan Bahadul' 

Makhdum Syed. 
Rau, Mr. P. R. 
Row. Mr. K. Sanjiva. 
Sale. Mr. J. F. 
Surma, MI'. n.. S. 
Scott, Mr. J. Ra ~a . 
Rhcr Muhammad Khan. Captain 

Sardar. 
Singh. Rai Bahadur Shy am Narayan. 
Rireal', Tho Honourable Sir 

Nripendra. 
Spencf'. Mr. G. H. 
Tottenham. Mr. G. R. F. 
Witherington, Mr. C. H. 
Yakuh, Sir Muhammad . 
Yamin Khan, I'lir Muhammad. 
l.afrullah Khan, The Honourable Sir 

Muhammad. . 
Ziauddin Ahmad, Dr. 

Mr. Pnlident (The HODow'able Sir Abdur UK-him): Before the Inde-
pendent Party is called upon to move their cut motion, I have to say 
a word about, aD incident that happended this morning. When I asked 
Sir Cowasji Jehaugir to take the Chair, when I left at a quarter to one, 
I was infonned that the Honourable the Deputy President was indisposed 
and I did not find him in his seat during' t.he question hom, no)" dill I 
notice when he had come in. 

DEMAND No. 79-BALUOHISTAN. 

The JIoDourable Sir lam .. Grigl (Finance Member): Sir, I beg to 
move: 

"That a sum uot exceediug Ra. 66.31,000, be g;anted to the Govel'nol' General in 
Council to itefray the charges which will come in course of payment ituring the year 
ending the 311't day of March, 1937, in reapect of 'Baluchistan'." 

Mr. President (The Honoura.ble Sir AbdUl" Rahim): Motion moved: 
"That a slim not exceeding Rs. ,66,31,000. he granted' to the G'overnor" General in 

Council to defray the chargea which. will come in' course of payment during the.' year 
ending tbe 31st day of March, 1937, in respect of 'BaluchiRtlln'." .. 



THE GENERAL IIUDOET-J.fST OF DEMANDS. 

Etcpsnditu1'6 due to Em"quake at Quetta. 

'Sir Cowaaji .Teh&DtJir; nlr. I beg to mO\'e: 
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"That tho ~  untlel' the head 'Baluchistan' be reduced by Rs. 27,69,100." 

Mr. President. after the exciting deba.te we have had, I desire. with 
~ perrnissilJn, to bring I.ho House back to a ~o nt which really to a'~ 

the budget., We have heard from the H0noul'able the ['inunce Member 
that he proposes to finance the reconst,l'I1ct,jon of ~t. n from lORn 
lunda. 

'The Honollrable Sir Jam •• Grleg: No, from revenue. 

'Sir Oo"&6j\ J.haDgil': I am sorry, from revenue, Bnd I have contested 
that position when I had the privilege of speaking during the general 
,li9cussion on the budget. 'Ve are not against the reconstruction of 

~tt . TheI'1l mlly be differences of opinion as to the site. I am not 
'Concerned just now about that. There may be ~ n  of opin1ion as 
to how much should be spent. I am not concernc'd with that just now. 
Whe onlv point I am concerned with is how this amount is to he provided. 
We are told that out of the civil budget., about 40 lakhs will be required, 
!)f wlricl • 12 lakhs will go for clearance. etc., which is a legitimRf,e charg." 
upon revenue and t.}w.t 28 lakhs will he used for reccnstruction. 'I'bot 11'1 
the amount I havc picked out of the budget and desire to delete. Now. 
Sir, T do not Imow really whet.her there can be /lny difference of op'inion 
'Ln a ques$ion which appears to me so simple and so })luin. When you 
TeconEtrl'ct Il. ~.t , you should not place the burden upon one generation 
but. you R o ~  spread that burden over several generations. I quotetl 
certain im:tnm·es when I last epoke on t,his point, insta.nces in England. 
I gave the .tan ~ of a big puhlie building. I gave the instance of lL 

bridge. I was told that they reInted to looal bodies and not to GoverR-
ment. While rer.ding the debate, I noticed an interjection from my lIon" 
1>ursble frieno. the Fillsncl' Memuer. asking me to supply him wit.h ail 
instance for military works and I ,-tm suqJrised at that int.erjection. 
on ~ n  I,hat just now the Government in Englancl arc cOllsiderin!.;' 

the question of a big Jonn of 200 million sterling for the ~anB on of 
defenoe. 

"'1'he Bonourable Sir Jam •• Grigg: They have llC,t snid "0. 

Sir Oowup JehaDIlr: I read it in IL sllcecb. Reuters nmy be ",rOll., 
but I read It definilie1.y in the speech of Mr. Neville Uhamberlain. I a ~ 
'flot got. +lIe fncts and figures before me. I shall give a better instance, 
• better analogy, the earthquake in Japan. The reconstruction in .Tapan 
wan financed from capital, and I have got facts :lnd figures about that: 
bef(,!'c me. The ·recoD9truction of all damage done by the earthquake in 
Tapan wag financed from a loan of 1)50 million ;yen nnd partly from nnothet' 
loan of 350 million yen. 

'!'he Honourable Sir James Gria: MosLof their budget is financed 
from borrowing. Half their b.udget is. Wlco\'ered. Do you wllnt t ~t  
~ a  followed:? 
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Slr Oowasjl J.hanair: ~  HOllouruble friend, the Finance Member,. 

wants ~ put me off my poillt. I tUn not going to do it. Because 8 
I:ountry IS finuncing some ot:uCl' projects from capital, he says thut t '~ 
inst8Uox' 1 give of Japan fina.ncing thil> p'articular project from capital is 
not. worthy of consideration. I consider the interjection not worthy of 
consideration. I C'ontend most strongly that. tbe. Finance Member's pro-
r.0881 11:1 hud hudgd,ing and hud [inanc!: especiully for :I poor country like 
1ndiR. Hf' wants liS to JlilY om. of renmlles a crore a year for seven or 
eight years. It may be more. Your surpluses wi1l be reduced by fl crore, 
your deficit-s, when you have them, will be increased by a crore for some 
:vears to come. 1 do not think, Sir, that. I\. poor country like India should 
finance big projects ill this WI\)·. (Hear, hear.) I admit that, if you had 
enormous surpillses, if ;\'our people were not heavily taxed, you ~ t ~ 
able to finanC'e such projects out ·of revenue· Hir, 1\ Government budget 
of thi", "ort '.is ver;" lllllch like the budget of un individual. He huilds a 
tip" bousE' for himsdf. and if Itt' c.tnnot afford to build it out, of his iucome-' 
!md very tew lueu cun-he huilds it out of ~ t.a . M.y HOllul\I'ubI· .. 
triend, :.he Fil1!IDce MPlnht.r, \\HlltS to build II cih' out of ~  iucol!'t'. lIud' 
t.he worst aspect of it h'l thut we /II·l' ",till suffering undel· 11 load of t.1l.xatiolll 

~  . ' a~ thrust ( n to \IS in times of ~' ~  and by this propoRal "f 
hi .. h(· will c'untlimlp. tllt.t at~ of ' n ~' f,); o ~ timE' 10 come. 

An BODourable Kember: }'lIl" se'·Cll yeurs at- least. 

!lir Oowarjl Jehangir: A.ft.er IIIJ, [ would point out to this Houourahl.' 
IT·JU!',", th'lt (I crore a year is no amali SUDI. Why, Mr. President, when-
my Honourable friend gave 8 crore of money for t,he relief of the agricul-
turist, he was proud of that fuct, !lnd perhllps rightly so. It WRS only 

'fW :"l'Ol"'" for one ~ . ,  UllI.l he gayc. It lllUY a ~ risen thrvugh l'irCUb-
~t.an ~  not under his control to :t very much larger snm than one crorl', 
I\S a matter of filet it nrnountecl to 2 (lrores 81 Tnkhs. He desires t.hut, WE' 
should, \lut of revenm', puy t.he slime sum fo)" seven years to come, for 
the bllilfimg oi "cit,y. That wiU show how big that sum really is in thl' 
Government of India'R opinion. J know my Honourable friend has been 
accustomed to deRling in million!!, he llll!! hnd somE'thing t.o do with It, 

budget of £800 million 

Kr. S. Satyamurti: What have we got to do with t-hrlt?' 
Sir Oowall oTehangir ... but, after nIl, WI' Ilre· dealing ill llllWh fllIlUnef' 

figures; a million sterling a year out of revenpe is a great deal of money 
tLl! us, Rnd we desh'e, by this cd" t.o bring this I)ointedly to thl.· lItt.elltion 
clf the l1oVE'rnmenl allJ WI) ~  lihaL they shall build, if the, diDOS,} to, 
:1 .·it;q nny,,'hpre they ]j),(>-it may be on the same site or on IllI,Y .,UU;l" 
site--but thev Rhull divide thl' hunIen equit,ably. (Henr, henr.) Thnt ~ 
all I haw ~t, toO Ray at present. I know t.~at t,his House. cnnnot t,ouct'r 
j,}w ltigQ;f'r l:Ium in the Inilitary budget, the bIgger sum of flft,y lakhs of 
rupees:' it is renlly 60 Inkhs, 50 lakhs for reconstruction and 10 a ~ ~ .for 
clearance; Wt' cannot touch that, it is non-votable, but the same Pl'm.clple 
IIlJpl;es; we can get at this sum of about 28 lakhs, we can cut it out; w? 
very muoh regret we cannot cut out the other, but when, my Honourable· 
fl'iund moves his cut on the army, we shall· have Bomethmg to say o ~ 
that fifty Iakhs. }'or the present I trust the Honourable HousE' ~ 
"'("(If-pt .~' Rl'gumcut 80S fnirl;v BOund and will· insist an this money being 
finoncfOd out of capital. 
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1Ir. Preaident ('1'he Honourable Sir Abdur Rahim): Cut motion 
moved: 

"That the demand under the head 'Baluchi&tan' be reduced by Re. ll'1,69,l00." 

'Dr. P. 11'. BaDerJea (Calcutta Suburbs: Non-Muhammadan Urban): 
Sir. I rise to support this amendment, and I do io on two grounds. The 
Honourable' the Finance Member, in the course of bis budget, speech, 
so.id: 

"It. iB contrary t.o st.i iet financial orthodoxy to horrow for npendit.llrt' which does· 
not yield a ('.ash retunl." 

I 
This, Sir, is not wholly correct. U my Honourable friend will read 

the merature on this subject, be will find tha.t the great economists of his 
',wn country are ~  in opimoll. on this .question, and ,even. the o~t, 
nrt.hodox amongst English econrmllsts :ldmlt. the t~ , In certam 
circumstances of incUlTing expenditure of lin tlxtraordinar,V (lharacter out 
of loftn fund".' T mUJ mention J'. 'S. Mill. who lidmits that t~  is such 
a llecessit;\,. F;vtlll .\unm Smith does not deny such a necessIty. Another 
economist. an eminent, writer on Public. Fillanct', BastRble, after' 
pointillg o'ut the different 8Spe(lts of the quest.ion, sa.vs that, it is some 
times llecessur.v. Coming' t,o other countries, I find that the great 
American e(lonomist and writer on Public Finance, Professor Seligman, 

~'  definitely: 

.. In the ('1181' of nOIl·recurring lIoll·aelf-8upporting capital n t '~ the utili.-
tion of puhliC' cl'l'dit iR dt'lIl'ly permissible",-

and he gives (Iertll.in inloltlllwes, such ~  the ChiclIgo fin' amI t.he BOHton 
fore. He t.hBIl goes 011 toO ,,~ t  

. "Since the outlay needed to keep t.h8l!e communities II.live or to repair the rav .. geK 
of II. conBagration may not, be expectell to occur again or certainly not for a long 
future, it. would be manifeBtly improper to geldle the entiie burden upon the ul:lfor-. 
tunate taxpayerR pf that partil'ular year." 

He alpc mentions inlltonccs like floods and famines. Therefore, this 
tlieort"ticill ohjection dot'S not hold good. &ir, the other day, T had 
occasion to examine his proposal with regard to the provincial financE'S, 
whioll is his 6econd ground for obj00 hingto the incurring of eXllenditure 
..... ut ')£ loall funds. I pointed ,)\It on that o('cQllion tllat provinoial finances 
would benefit greatly if thE) Quetta . expenditure was financed out, of loan 
flllllls, because, during the first. five a~ of the ntlW experiment., provin· 
oilll fhllmces will have to stand a ver,Y great strr.in. l'herefore, durin'S; 
thes£' five years, It will be desirable m.t to burden the Cl"nt.ral Excheq\1l>.1 
with ~  whole of this ammml aL the rnte of one m'ore .){ r1JpeE:'s 11 year 
Jf the 'Nh/llt' of tbi!; amount CUll be tranflferred to thE:' Provinces 'it will de 
a great dea.l of benefit to them. Sir". on these two grounds, t.he grounds 
lI .. ged by 1:ltl Honourable the Finance Member himRelf, I Impport t. ~~ 

momCll. 

Xr. Sami Vencatachelam Ohatty: Sir, 1 rise to BupjJort, this motion at! 
briefly ~tR poF.ible. I am rather surpriged that the Honourable the 
Fin&nct.. l\lcmbel' is r. wor"hil'per at the nltar of I>l'thodoxy, whether' 
flnanchl or otherwise. Our impresshn of the Honourahle thE' FinanOf'; 
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[Mr. Sami Vencatachelam Chetty.] 
:I'!emh·r \\ 'I!I anything but nn orthodox nIall. We have all beell tho) 
victims of orthodoxy of one kind. or another, and this time financial 
orthodoxy ho.f. COInE: to Lha rebeue ot the Honourable the Finance Membei' 
to put down the people of this country and to make Ulem pay tax which 
is no more required f.)r tht' t.. o~  of revenue e:.:pt:nditure of the- GOY-
ernnlf'nt (If .In,lia. Sir, if he is really a wlil'sh'ipp'er of orthodoxy, I wOlll1 
r'l+hE'r lih t,hat he Rhould respect his prOIYllS6S befnre becoming so Bupe .. -
stitious as to worship orthodoxy of this kind. On more than one occasion 
he assured the House that emergency taxation, which he had to resort to, 
on account of emergent eircumstances, would be ·relieved the moment 
when that cmergenc.v ceases. 

The Honourable Sir lames Grigg: The Honourable Member cannot 
produce any quotation to t,hat effect from my speeClhes at all. 

Mr. Sami Veneatach,lam Ohetty: I t,hought th!' Governmf'nt of Iudin 
ilad 1\ continuity of policy. 

The Honourable Sir lames Grigg: When the Honourable Memher says 
that. T gave Il'l!RI11'anceR hf, means m:v predeCAF!SOI·. 1 quite see. 

Mr. Sami Vencatachelam Chetty: Last year, he did say, in view of-the 
promises made hy his predecessor, he WIlS restoring the cut, because the 
emergeucy had ceased t,o exist. I, therefore, take it t,hat what his pre-
1iecessor has said in respect of this emergency taxation, he had adopted 
at least last year. If he ig willing to go back this year on what he said 
last year, t,hat is 11 different matter. Sir, after having fulfilled one half 
-of the promise which is advantageolls to the services, he hesitates to 
continue the policy which has been promised to the people of this country 
by his predecessor. Apart from that, the new theory which he has pro-
pounded of the manner in which the loan funds should be spent nnd 
l'evenue amounts be spent iEl one at which I am rather taken aback, unci 
'it is like throwing Ilo homh shell on the people of this country. Sir. it 
is stated that, unless there ig It guarantee of return of interest on t,he 
-&inking fund of any project that would be undertaken, it would be fill' 
better to take that amount from the revenue. ff that should be the policy 
of the Honourable the Finance Member now, the net result of that would 
be that there is no chance of any relief from this excessive taxation for at 
least eight years to come on account of Quetts. If one crore of rupees 
should be allotted every year and if the amount required woulcl be about 
eight orores, it follows, as day follows night, that there cannot be any relief 
·in taxation for the next eight years. I would like t.o ask the Honourable 
the Finance Member, if he is going to strictly follow the maxim he has 
now laid down, what would happen if there had been no surplus this 
year. Would he have levied fresh taxation in order to reconstruct Quetta? 
It is because there is a surplus, his theory or his maxim may have a 
plausible excuse. But, in CBSe there is no surplus, would the Honourable 
Member be justified in asking this House to vote for increase of taxation.'1 
Today, if this House should act'ede to the demand that this amount should 
be taken from the revenue funds, it only means that this House is agree-
ing for increase of taxation, not only now, but also' for nil time to come. 
Whether the taxation is just or otherwise, it is a ·different matter. So far 
&8 i!lmergency taxation is coooemed, 80 fBr 8S that continues to be So &"ouroa 
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of revenue to this (Jovet'llment, t,hertl ill absolutely no t~ at on' for 
the Honourable the }<'inance Mcmbel' to take tliis money from the revenue. 
Now., may I ask w.hat was done in the casc of the reconstruction of New 
Delhi? Was the amount taken from revenue or from capital? What i8 
it thClt is being done in various Provincial Governments in rCllpect of sllch 
big projects which would ha,ve a permanency at. least for two genemtiolls 
.to come? 1 suppose in several l)rovinces 1\ development fund is being crellt-
ad and money put into it by way of oa~~ anel ill the Kllllle wily we plAy 
.in the coursc of yearll. \\lith regard to Quetta, LLUY reasonable Illlll1 would 
,take it thtlt the life of the uew City would be at Jesst 100 years. Is it 
fair that 0. generation should pay in eight years for what would la'st about 
100 yonrs? This 'seems to be a very unreasonable finan(:ial policy. What 
he calls orthodoxy is not renl orthodoxy, but unwillingness to P8Tt with 
·public money. Thut is the bare truth of it. It is unfortunate ~n  unjust 
·,that the Honourable Membp.r should be still adhering to this excessive 
taxation and dissipate t.he revenues for the purposes for which monies 
should he got from other sources. The level of taxation is indeed very 
high, and it would have been in the fitness of things that the Honourable 
.the Pinance Member should he looking to reducing the bnrden of taxa-
tion; instend of that. he is piling up t,axation, 1I0t only piling up, but 
laying dO\\'!) II rule which rather creates a gl'eat stir in the minds of the 
.tax paying community. I think t, t~ vote of this House on the question 
of PUlm Institute should have been a sufficient warning for .the Honour-
ILb1l' the FillflllC(' ~ '  to !Jut down this money under capital expendi-
ture> n t ~n  of revelllw. But, the Honourable t.he FiJlance Memher is 
;!lot orthodox in the matter of observing due regard to this House, and, 
therefore, it is that hf ll'l(Jl'eIy poohpoohed the verdict of the House. I 
expect tIuH to a~' ,tt· least, he will chauge hill so-called orthodox views 
1md h{, ~ moclPI'l1 and be more Il}l-t,o-datfl thltn to Rtiak on to so-ealled 
ort,hoiloxy which if; IIH>rf>ly f;uperst,ition. (Applause.) 

Dr. Ziauddin Ahmad (United Provinces t:;outhel'll Divisio\Jl': Muham-
madan RllraI): Sir, I "ery much appreciate the arguments put forward 
by my Honourable fri(Juds, Sir Cowasji .Jehangir and Dr. Banerjee. but 
there is one point; to which I should like to draw the attention of tho 
HOUSf·. ] think it is the earnest desire of the Assembly, and probably 
~  economist. would agree, that we should make every attempt to 
pay off 0111' debt if we ('an possibly do so. This is a I"'Oposition which no-
body would challenge. If, at any time, through economy, we can payoff 
our pebt, I think we should always welcome it. My Honourable friend 
advocates that particular item should be debited to capital expenditure. 
I say, all right, let it be paid out of capital account, and pay so much 
money to the capital fuud out of revenues of this money. 80 it is prac-
tically IL question of plus and minus. We may pay so much money into 
the avoidance of Debt account in order to payoff our debt, which we 
borrowed for thiR purpose. Had the question been to avoid payment 
altogethel', 1 thinl, t'verybQdy would have welcomed it. To payout of 
loan and provide flO much money for the payment of loan is only a ques-
tion of plus and minns. This argument, which has been advanced. re-
sembleR the nrgument which is advanced by certain educationist about 
examinationR. It iK snid t,hat it is I1se1ess to examine the answer book 
of a candidate. The roll number of candidates may be put on, one side 
and all the marks in the other book and m.arks may be drawn by ballot. 
This appears to he II' very hypothetical proposition, but it is based on the 
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[Dr, Ziauddin Ahmad,]. 
following argument: ~ the same answer book is sent to difterent 
examiners, it is found that examiners give varying marks from 20 'to 
BO on the same answer. Why decide the luck of students by the choice of 
examiners, why not draw the lot of numbers, why introduce the bogus 
element of an examiner, why not give them lnaTks by ballot at on ~  

In the present, instance, t,he argument appears to 1)(' or the I:HlIJW t.ype. 
We first pay money under the hend. of "Reduction and avoidance of deb'" 
account und t.hen take it hack in the shO'pe 'of new Imm, Why not remove 
unnecessary accountancy in the !-IHIlW 111[lI1ner us unnecessary factor of 
exuminers in examination theory. Sir, it is a question of plus and minus 
and it. does 1I0t ~ t nt, o ~' affect the pockets of t.ax payers, 

'!'he BODourable Sir .James Grtgg: Sir, T do not propo!;t' in this debate 
to go over nguin tI1I' rl'marks which r lurve already made fit great length 
on thit-: tiwHer on two oeeusiOllS, It is It '~' simple isslle, and the 
Honourable the Baronet from Bombay put it. ver;v n Rt ~  in 1\ sentence 
which 1 n ' t,at n ~' nccept. India is a poor nt ~', and, therefore, it 
rnm;t horrow. Thai ill exaetl;v til(' point. Wl' must go nud borrow and 
deriv(' benefit from expendit,urp und leuve othel' )leUI'll, to pay for it. 
That has he en the hifrlor,v of Tndwn finance, hot,b Central and Provincial, 
for many yeors, That iK til(> I'('asoll for half, if not lOon', of the financial 
difficulties of India, In mv view. it ill essential to the maintenance of 
t,he credit of India that o~t o o  finance should be prl'sPl"\'f'(l, and 
orthodoxy requires YOII t,o provide for II gradll8'1 reduction of your debt, 
burden!; :year by year. And, t.his is merely 1\ proposal to illCl'ell.se the debt 
hurdent-: whell Hll' prO\'ision  for debt reduction i" nlready inadequate. 
The provision laid down, when the present debt waH mueh smaller and 
_when the railwu:ys were puying, whell tllP eredit (If ludiu had far less 
risks ahead of it. was the figure of seven crore" 01' round about, seven 
crores, That wu.s I'('garci"d liS tIlt' "(,([lIirl'lJlent of the debt. service of 
this count,rv in order to maintain t.lll' ('redit of this (lOUlltt"V and to allow 
('onversions' tl11(ing pllwe I1t t,he due dates with comfort aild with profit. 
~o  that tlle sinking fund has becu reduced t,o t,hree m'ores, 011 a very 
Illuch larger debt, it i!> propo!;ed that it should in effect be reduced Btill 
further, and all the excuse given is, lndiu iH II poor country, it. cannot 
afford to pay for what it has got to spend, and, therefore, it must horrow; 

~  mind who has got fo puy for it; Wl' eUlIllot afford it, but never 
wind; let IIH haw it and let somebod.y else t~' fOJ" it, It .se6IllS to me 
absolutely essentiul for tht· maintenance of the et'edit of ] ndia t.hat thlrii 

t ~  'should be exploded. And then the HOllourablt' Membel prG-
duced the case of Japan as an example. ,1apan bOl'rowed fOl' itt-; earth-
(lUH'ke expenditure, Japan is borrowing for nuout 60 Jll'r Cl'nt, of its preseut 
hudg('t.. Doe!> he \mnt t.hat f'XUOIplc follo\H·d:> nt, \\'(Ildd get It t.errific 
lot of money to reduce toxnt.iun thut ~ , 

sir Cowasli JehaSil: ~' not takf' 'yOll\" own coullt.ry'! 

The BODourable Sir .James Grta: The HonoUl'",hlc Member produced 
.Japan, IlIld I am entit,led to IIsk him if he thinks that the finaneial polioy 
. of .Japan is one which he wishes t.o see followed in t his country, 

Anot,hel' thing that atriltes me about tht" speeches that have been 
Jllade is that, though there may be a certain amount of concordance al ,to 
dhBl'ging this expendit,ure to capital, there is ta n ~  no eoncordance tiS 
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to thtl object for which the money realised flhall be use.d. The Honour-
able the Baronet from Bombav nllturally wanis tuxatlOll reduced; the 
Honourable Member from Madfas, belonging to the Congress p"rty, also 
naturally wants taxation reduced; tIll' Honourllblll Member from ~ n a  
perhaps equally naturally wants the money devoted to the provm08S, 
and so on. oi e()urse, I do not know what decillion the House will COJDe 
to on this, but, before we finish with the budget debates, I huve not the 
slightest doubt that t t~ . 28 lakhs will he made uvailuhle Ifbout ten times 
over fol' sm"ving vuriolls objects. The Honourable till' Barollet frODl 
Bombav is himllelf a ullsinesf! man. 1 notice that in his analogies he 
did not ust' the a ' o ~  of businesH. As he is rUWling a business, may 
T ask him if he would inClil' capital (lxl'endit,ul'e if it promised to make • 
no return at all:> 

Sir Oowasji Jehangir: If it WUt; lItllleSsary fOl' the business IUld if it 
were going to last for a hundred yellrM, undoubtedly so. 

'I'Ile JIoDourable Sir Jame. Grill: How call it be necessary for the 
business if it does not make any return and shows a loss? 

Sir Oowasji JehaD.gir: Then the business wOllld not undertake such a 
thing and you need not. undertake it. 

The Honourable Sir Jam .. GrlU: That is exactLy the point. 1'ake, 
R'S an example, welfare expenditure which ma'y he forced upon you by 
lflgislnt,ioll. To do· that out. of capital . . . 

Sir Oowasjt Jehangtr: What, 811 exampll'! Thet·!' ill certainly R ~n  
hptw(,PIl welfarr {'xpenditllrf' ann building a new city? 

The Honourable Sir James Grin: Of course, welfare expenditure is 
• case where t,he qUf,Rt.1on arises nil to whether it, is to beo ~ a  to 

~ ta  OJ' 10 rl'Velllle. 

Sir Oowasji Jeh&ngtr: You might liS well n~' that m:v expeuses on food 
slUHtlrl cOllie out (If capit,s!. . 

The Honourable Sir Ja.mu Grigg: Of course, thet"e were various Honour-
able Members who quoted the preoedent of New Delhi against mo. I 
do not think it iii II particularly h8I'I)Y 0111'. They themselves are always 
hewailing the extravagance of it, and I should have thought that pea piA ' 
would W8'llt t,o a~' for their extravagances out, of revenue. But still, be 
t,hat as it may, the question of the provinces WIlS also brought up and 
t.he example of the p1'Ovinciul borrowings pointed out,. Well, practically 
,every province, except about, two, ILre in deficit. Practically all of them 
have very heavy debt charges; and I personally think that one of the main 
Tessons for their difficulties is improvidence in days gone by. And if 
-the taxpayer of the present generation has got to pay for the expenditure 
he will exercise a much closer check on it. Tht) Honourable Member o~ 
Madras said that taxation is very high Il'Ild it must be reduced. I think 
I am right in saying that, where it is a question of protective taxation 
where the burden falls on the consumer without any benefit to the ex: 
.chequer at 'aU, he has done nothing ever since he has come to this House 
but demanded that it should be increased. So that he is not quite can: 
sistent in his demands for reduced taxation" Reduced' taxation for me 
~  ;all means, but let us increase it for the other fellow" . 
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'Dr. Ziauddin made (f point which does seem tome to go to the root 

of the matter. He said that if you are going to charge this to capital,-
as far as I understood his argument,-there is an obligation 011 you tc, 
increase your provision for debt redemption O'Clcordingly, becausto charging 
this to capital is merely an attempt to raid the sinking fnnd. This waPo 
the argument which I have t,ried to put before the House on two OCCIt-
sions now, Bnd as I do not wish to keep the House from coming to lilt 
early decision on the matter, I will not repeat my BTgument. But it is, 
in fact, the crux of the mutter that, by adding to your capital expendi-
ture for Quetta, you will, in fact, be raiding your sinking fund and leav-
ing the amount of thAt qllite inadequat,e for the preservation of your credit. 

)lr. President (The Honourable Sir Abdur Rahim): The question is: 

"That the demand under the head 'Baluchistan' be red·ueed ·by Ita. 27.69,1(1).' 

' ~, A!\sembly divided: 

AYES-71. 

Aaron, Mr. Samuet: 
Abdoola Haroon, Seth Haji. 
Abdul Matin Chaudhury, 1'.11". 
Abdullah, Mr. H .. M. 
Iuley, Mr. M. S. 
Asaf Ali, Mr. M. 
Ayyangar! Mr. M. Ananthasayanam. 
Azhar All, Mr. Muhammad. 
Badrul Hasan, Maulvi. 
Bajoria, Babu Baijnath. 
Banerjea, Dr. P. N. 
BhagM!P Du, Dr. 
Chat.t,opadhyaya, MI'. Amarendra 

Nath. 
Chettiar, Mr. T. S. Avinaahilingam. 
Chetty, Mr. Sami Vcncatachelam. 
Chunder, Mr. N. C. 
Das, Mr. B. 
Das, Mr. Basanta Kumar. 
Das, Pandit Nilakantha. 
Datta Mr. Akhil Chandra. 
Desai; Mr. Bhulabhni J. 
Deshmukh, Dr. G. V. 
&.sak Sait, Mr. H. A. Sathar H. 
Gadgil, Mr. N. V. 
GnullB. Mr. K. L. 
Ghillsuddin, Mr. M. 
Giri, Mr. V. V. 
Govind Das, Seth. 
Gupta. Mr. Ghansbtam Singh 
Hans Raj, Raizada. 
HOfimani, Mr. S. K. 
Jedhe, Mr. K. M. 
Jebangir, Sir COWBBji. 
Jinnah, Mr. M. A. 
o~ n a Singh, Birdar. 

Joshi, Mr. N. M. 
KaUaah Behan Lat, Babu. 
Khan Sahib, D.r. 

Khare, Dr. N. ll. 
T .. hiri Chaudhury, Mr. D. K. 
Lalchand Navalrai, Mr. 
Maitra, Pandit Lakshmi Kanta. 
Malaviya. Pandit Kriabna Ka:tt 
Mangal Singh, Sardar. 

liDdy, Sir H. P. 
Mudaliar, Mr. C. N. Muthuranga. 
Muhammad Ahmad Kazmi, Qui. 
Muhammad J smail Khan, Haji 

Chaudhury. 
Muhammad Nauman, Mr. 
Murtuza Sahib Bahadur, Maulvi 

Syed. 
N ageswara Rao, Mr. K. 
Paliwal, Pandit Sri Krishna Dutta. 
Pant, Pandit Govind Ballabh. 
Raghubir Narayan ·Singh Chou-

dhri. ' 
Rajan. Dr. T. S. S. 
Raju. Mr. P. S. KumaraBwami. 
Hanga. Prof. N. G. 
RnksP,lla. MI'. Mohan LaI. 
Rant Singh, Sardar. 
Satyamlll1.i, Mr. S. 
Sham Lal, Mr. 
Shaukat Ali, MaulBna. 
Sheoda!s Daga, Seth. 
Rirldi'lue Ali Khan, Khan·· Sabi!. 

Nawab. 
Sinl{h, Mr. Ram Narayan. 
Sinha, Mr. Anugrah Narayan. 
Sinha, Mr. Satya Narayan. 

. Sinha, Mr. Shri Krishna. 
Bom, Mr. Buryva Kumar. 
Sri Prakala. Mr. 
Umar Alv "'",h. 'fr. 
Varma, MI'. n n. 
Vilaanii, Mr. Mathuradu. 
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Acott, Mr. .-\. ::i. V. 
Ahmad oNawaz Khan, Major 

Nawab. 
Allah Bakhsh Khan Tiwana, Khan 

Bahadur Nawab Malik. 
Aminuddin, Mr. Saiyid. 
Ayyar, Diwan Bahadur R. V. 

Krishna. 
Ayyar, Rao Bahadur A. A. 

. Venkatarama. 
Hajpai, Sir ~ Shankar. 
Hewoor, Mr. G. V. 
BUlB, Mr. L. C. 
Craik, The Honourable Sir Henry. 
Dalal, Dr. R. D. 
Das.Gupta, Mr. S. K. 
Dash, Mr. A. J. 
Fazl·i·Haq Piracha, Khan Bahadur 

Shaikh. 
Gajapatiraj, Maharaj Kumar Vijaya 

Ananda. 
Ghuznavi, Sir Abdul Halim. 
Gidney, Lieut.·Colonel Sir Henry. 
Grigg. The Honourable Sir James. 
Grigson, Mr. W. V. 
Hands, MI'. A. S. 
Hidayatallah, Sir Ohulam· Hussain. 
Hudson, Sir I...eslie. 
Hutton, Dr. J. H. 
a ~, Mr. F. E. 

Jawahar Singh, Sardar Bahadur 
Sardar Sir. 

Khurshaid Muhammad, Khan Bahadur 
Shaikh. 

TIl(' lIIotion was adopted. 

La! Chand, Captain Baa nahal!ur 
<l1audhri. 

Leach, Mr. F. B. 
Lindsay, Sir Darcy. 
Lloyd, Mr. A. H. 
MacDougall, Mr. R. M. 
Metcalfe, Sir Aubrey. 
Milligan, Mr. J. A. 
Morgan, Mr. O. 
Mukherjee, Rai .Bahadur Sir &t.y_ 

Charan. 
Noyce, 'fhe Honourable Sir Frank. 
Rajah, Rao Bahadur M. C. 
Rajan Bakhah Shah, Khan B.\hadu, 

Makhdum Syed. 
Rau, Mr. P. R. 
Row, Mr. K. Sanjiva. 
Bale, Mr. J. F. 
Sarma, Mr. R. B. 
Scott, Mr. J. Ram8&y. 
Sher Muhammad Khan, Captain 

Bardar. 
Singh, Rai Bahadur Shyam Naral'aD. 
:Sirear, The Honourable Slr 

Nripendra. 
Spence, Mr. O. H. 
Tottenham, Mr. G. ll.. F. 
Witherington, Mr. C. H. 
Yamin Khan, Bir Muhammad. 
Zafrullah Khan, The Honourable Sir 

Muhammad. 
Ziauddin Ahmad, Dr. 

The Assembly then adjourned till Eleven of the Clock on Wednesday. 
the 11th March, 1986. ,J 
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